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P A R L I A M K N T  O F  I X D iA

Tuesday^ 28th November, 1950

The House met a t a Quarter to El^even 
of he Clock

XMr. S p e a k e r  in the C h a i r ]

ORAL ANSWERS TO QUESTIONS

D ispla c ed  P e r s o n s  f r o m  A s s a m

*418. Sliri B. K. Das; (a) Will the
Mmister of R e iia b il i ta ^  be pleased 
to state what is the number ol MusUm 
displaced persons who m i^ a ted from 
Assam to East Bengal during the last 
disturbances?

<b) What is the number of such 
X ^sons who have so far returned to 
Assam?

(c) How many of them have receiv­
ed rehabilitation benefits?

The Minister State for Refaabilita- 
ticm iShri A. F. Jain): (a) 1.19,108.

(b) Tlie number of displaced Mus­
lims, who have re tu rn ^ to ttieir 
original homes either from East 
Pakistan or from other Districts of 
Assam, where they had .taken tempo-
rar.v shelter, is 1,26,269. Separate 
figures of displaced Muslims returning 
from East Pakistan to Assam are not 
available,

Cc) 22300 families have been restor­
ed fully or partially to their lands. 
Out of them. 15,400 families have been 
given rehabilitation loans.

SHri B. K, ©as: Is it a fact that the 
Belief Minister of Assam made an alle­
gation that the East Bengal Govern­
ment adopted a policy of inflating the 
figures of Muslim migrants with the 
deliberate purpose of fadUtating entry 
into Assam of Muslims who never 
longed to that State at ail?

Shri A. P. JAI5 ; I have not seen the 
statement, ^

m
Shri B. K. Das: Is it a fact that Shrt 

C. C. Biswas also made an allegatiaci 
that a large number of Muslims who 
had never been inhabitants of As^am 
were entering into Assam as returning 
migrants?

Shri A. P. Jain: I know' that Muslims 
who had gone from Assam have come 
back to Assam but I do pot exactly 
know to which statement of Mr. Biswa« 
the hon. Member is referring.

Sbri B, K. I^as: Is it not also a fact 
that the East Bengal Government in K 
p t^ s note quoted f la re s of Muslim 
migrants from Assam as six lakhs?

Shri A- P. Jain: Again I  must confesi 
that 1 cannot just a t the moment place 
thfr statement to which the hon. Mem* 
ber is referring.

Shri B. K, Das: Will the hon. Mini»« 
ter make enquiries as to whether any^ 
thing like this has happened, namely 
that Muslims have entered Into Assam 
who were not really migrants and that 
they are coraiis" into the State with a 
sinister motive?

Shri Â  P. Jain: I do not know what 
is their motive, whether it is sinister 
or otherwise. But as I have already 
said some persons from East ^ n g a l  
who had not migrated <rom Assam 
have come to Assam.

Shri C, Giiha: Are the Govern* 
ment taking any steps to ftnd out what 
can be the number of such Muslims a* 
have come to Assam as new-comers; 
and are they taking any steps to pre» 
vent such entry?

Shri A. P. Jain: I can give the nuni« 
ber if the hon. Member so desire$^ 
About 1,000 refugees and about 
newcomers are coming daily from East 
Bengal to .Â ssarn So far as action I9 
concerned thM is not a m atter which 
conc'erns my Ministry.

Sardar B. S> Man: Does this number 
of a thousand Muslim refugees wh® 
had gone to East Bengal and are now 
returning back to Assam include any
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Mimber of those undesirable immi- 
grttnts who had been ejected by passing 
i te  Act on the expulsion of undesirable 
knmugrsnts?

Shri A. P. Jaia: I have no information 
that point.

B k ch ang e  o p  D ip l o m a t ic  R e p r e s k n t a - 
, TiVES WITH S p a in

•420. Shri Kamath: Will the Prime 
Hfiiiister be pleased to state:

ia>  W h e th e r  t h e r e  is  a n y  p ro p o s a l  
to e x c h a n g e  d ip lo m a t ic  r e p r e s e n t a ­
t iv e s  with Spain: a n d

(b) if not, why not?
The Prime Minister (Shri Jawabarlal 

Nehm): (a) No.
(b> For a variety of reasons, political 

and other, many countries have not 
exchanged diplomatic representatives 
with Spain. Some years ago, the 
United Nations Greneral Assembly also 
resolved that such representatives, 
where they existed, should be with­
drawn. Recently that resolution has 
been somewhat varied, but the Govern­
ment of India do not consider it neces­
sary to exchange diplomatic repre­
sentatives with Spain.

Shri Kamath: Has the Spanish Gov­
ernment approached us in this m atter 
so far?

Shri Jawabarlal Nehra: Not that I am 
aware of. We have recently concluded 
an agreement in trade m atters with 
them but there has been no contact 
with regard to diplomatic representa­
tion.

Shri Sam atti: Is it. a fact that a 
Spanish Consul has been functioning in 
Bombay for a number of years?

^ r i  Jawahartal Ndbm: I believe so.
Shri Kamath: What are his functions 

kere?
Shri Jawaliarlal Nehni: Trade.

■ Shri Sam ath; How is our trade and 
commerce with Spain carried on? Does 
our Minister in Lisbon visit Madrid at 
any time for the purpose?

K tri Jawabarlal N ^ n t:  Our com­
merce with Spain has been very 
limited. Perhaps it m i^ t  be a little 
more now, because of this trade agree­
ment. Tlius far no occasion has arisen 
to send somebody there. If trade 
necessities require it somebody will 
visit the place.

Shri Kamath: With regard to the 
recent resolution on Spain in the United 
Nations did India oppctse, support or 
abstain from voting on the resolution?

Shri Jawaharial Nehru: Which otieT
Shri Kamath: Lifting the ban on 

diplomatic relations with Spain.
Shri Jawaharial Nehra: I believe 

India abstained from voting.
Shri Kamath: Is it not a fact that so 

far as India's recognition of foreign 
Governments is concerned her yardstick 
has always been whether the Govern­
ment is an established, stable and de 
}acf.o oovei imienl, irrespective of the 
complexion or form of Government?

Mr. Siieaker! Onlpr order. The hon. 
Member is entering into an argument: 
it is a question for debate.

S hri Manual's Statement

*̂ 431. Shri Deshbandhu Gupta: (a? 
Will the Prime Minister be pleased to 
state whether Government have 
examined the recent statement issued 
by Shri J. N. Mandal, Minister for 
Law. Pakistan, describing the treat­
ment meted out to the minorit:; com­
munities in Pakistan, in the light of 
the terms of Nehru-Liaquat Agree­
ment?

(b) Has the attention of the Pakistan 
Government been drawn towards the 
serious allegations of mal-treatment 
of minorities contained in the state­
ment and if so, with what result?

The Prime Minister (Shri Jawaharial 
Nehm): (a) Yes. Sir.

(b) No. The letter in which Shri 
Mandal made the allegations was itself 
addressed to the Prime Minister of 
Pakistan.

Sliri Dei^bandhtt Gupta: Was there 
any understanding when this Nehru- 
Liaguat Pact was concluded that the 
Ailinisters representing minorities in 
West Beng|il and £ast Bengal would 
drawn from such people as have the 
backing of the respective m inoriti^?

Shri Jawaharial N^hru: Hon. Mem­
ber will remember that the Pact said 
that minorities should be represented 
in the cabinets of either government. 
The presumption is that those who are 
taken to represent the minorities will 
actually represent them. There is no 
other understanding in writing Init that 
is obviously the presiunption.

Shri Deshbandhu Gupta: When this 
appointment was made in East Bengal 
did the Government of India represent 
to the Pakistan Government tiiat the 
minorities should be properly repre­
sented in the cabinet?

Shri Jawaharial Nehru: No, Sir- The 
Government of India cannot write to
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another Government about the appoint- 

at of its Ministers.
fihri A. C. Goba: Have the Govem-

r t of India tried to find out how far 
allegations of Mr. Mandal as 

vegards the condition of minorities in 
Sast Bengal are true or otherwise?

Skii iaw aharlal Nelmi: The Govem- 
lie n t of India have continually been 
ic4tinff detailed reports from their 
Beputy High Commissioner there, other 
officials, from the Minister of State 
ipecially ctiarged with this work as 
weU us fL'OiH private individuals. As 
I have said previously in this House 
those conditions hrive lately consider­
ably improved but of course there are 
many things that still continue which 
need a great deal of improvement.

Skri Raj Bahadur: May I know 
whether as a result of the statement 
made by Mr. Mandal the Government 
of India h a v e  been in correspondence 
with the Government of Pakistan with 
regard to the allegations made in that 
gtatemeril?

Shrl ^awaharlal Nehru: I have just 
answered that.

Sardar Hitkam Singh: Has the state- 
tten t affected in any way the migration 
• f  minorities from East Bengal?

Shri Jawaharlal Nehm: I do not 
know if the statement has had any 
particular effect but the number of 
migrants returning from East Bengal 
Mas been progressively growing.

B. S. Biaa: I want to know 
whether Mr. Mandal is now a national 
»f PakisUn or India?

Shri Jawaharlal Nehra: No doubt of 
Pakistan, I suppose.

Shri Rathnaswamy: Slay I know 
whether it is a fact that Uie Muslim 
League In Pakistan* whidi is a sister 
•rganisation of the Muslim League in 
India, staged a demonstration called 
Hie Kashmir Day and provoked the 
people of Pakistan to indulge in anti- 
Indian and commimal activities?

Shri lava lia rla l Nehra: When?
S M  Bailuiaswaiiiy: Kashmir Day in 

Pakistan, sometime in A pril
Shri Jawaharla] Nehra: Kashmir 

D ^ ,  I believe, was observed in various 
parts of Pakistan some months ago.

C ig a r e t t e s  ( Im p o r t )

•4Z8. Shri Ty«gi: (a) Will th e ' 
Minister of Commerce be pleased to

(b) On which date did the first
shipment of cigarettes arrive on the 
Indian shores smce ihe lifting of the 
ban and what was the quantity and 
price of the shipment?

<c) Was the importer of the first 
shipment of cigaretles, since the lift­
ing of the ban, an established importer 
or a new-comer?

(d) Are cigarettes allowed to  be 
Imported under O.G.L. or are permits 
for import issued?

<e) In case permits are issued, how 
many applications for permits were 
received siiice the lifting of the ban 
and how m a n y  of them were rejected?

The Deputy Minister of C<nitmerce 
(Shri Kftrmarkar); (a) There was a 
ban on the issue of import licences for 
cigarettes upto and including the 
January/June 1950 licensiDg period. 
This ban was lifted for the Ju ly / 
December 1950 licensing period and an 
announcement to this effect was made 
on the ISth June 1950 in the Commerce 
Ministry’s Public Notice No. 14- 
rrC(PN )/50.

(b> The First Commercial shipment 
of c ig a re tte s  to  arrive in  India was in 
A u g u st 1950. T h is  consigmnent con­
tained 540 lbs. of cigarettes v a lu ed  at 
R?. 5,901. There were some s m alle r 
shipments prior to  this, in the shape 
of imports as luggage or otherwise for 
personal use.

(c) The importation referred to in
(b) above was made by an established 
importer.

(d) Upto the 22nd July  1950 ciga­
rettes could l>e imported under O.GX, 
VI from certain specified countries in 
the Persian Gulf Area. Middle East and 
Africa, provided, the importation was 
made by country craft and the ciga­
rettes had not previously- been import­
ed into any of those territories frcan 
Canada, Newfoundland, the Union of 
South Africa or a place outside the 
British Empire. O.GX. VI was super­
seded by O.G.L. XIX which was issued 
on 22nd July which al-̂ o permits 
importation of cigarettes from the same 
countries Ui the Persian Gulf Area, 
Middle Elast and Africa, provided, the 
cigarettes are Imported by country craft 
and that they are m anufactu re  or 
produced in any of the aforesaid 
countries. Imports from other areas 
are subject to .«pecial import licences 
in terms of Public Notice iWerred to In 
para, (a) above,

(e) 21 applications for licences to 
Import cigarettes have been received 
for the July/Decerr.Jjer 1950 period and 
so far no applications have been 
rejected
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Shri Tyaffi: May I know the total 

of cigarettes imported since the 
lifting of the ban?

K araarkar: It is a very long lis t  
but if the House wants it I could read 
it.

Mr. Speaker; What will be the 
approximate total?

Shri KarmarkaF: It is not possible to 
^ iv e  the approximate cost because, the 
information that I have at the moment. 
^  giv^en in ounces and poun^. ^ g a rd -  
ing the quantity of cigarettes imported 
through Bombay by consulates, etc,, it 
•comes to within 20,000 rupees for the 
period 1st July 1950 to 21st November 
1950,

Shri Tyagi: What is the present posi­
tion? Are cigarette imports now per­
mitted? Is it the policy to permit the 
import of cigarettes or is it the policy 
to discourage their import? What is 
the exact policy?

Shri Karmarkar: May I know
whether the hon. Member wants to 
know the present policy?

I^ r i  Tyagi; I want to know what is 
the policy of Government with regard 
to the import of cigarettes now. Are 
they for discouraging imports or for 
allowing them freely?

Shri Karmarkar: At the moment
limited quantities are permitted,

Shri S<Hidhi: The hon. Minister said 
that out of 21 applications none have 
been rejected. I want to know how 
many have l>een granted and how many 
are still pending. They may not have 
been rejected, but they may not have 
been accepted either.

The Minister of Commerce (Shri Sri 
Prakasa): Eighteen have been granted, 
three are pending.

Shri €k>eiika: May I know what is the 
total celling fixed for the importation 
of cigarettes?

Shri KarmariKar: S ix ^  per cent, of 
half of the best year’̂  imports.

Shri Ooenka: T want to know in 
rupees, annas and pies,

Shri K atm arkar: I will be very glad 
to give that information, but I want 
notice.

Shri Joaehim Alva: May 1 know 
whether the cigarettes manufactured by 

iferns in India with foreign interests 
^ ^ a r  the mark, ‘‘Made in InfMa*’, in 

view especially of the judgment of the 
Bombay High Court , jailing two 
Direfjtors who had not put that mark on 
their products?

Shri Karmarkar: I have tried to find 
it out but there was conflicting inlor- 
mation. I would try  to give better 
information to the hon. Member later.

B o r d e r  R a id s

*423. Shri Kamath: Will the Prime 
Minister be pleased to state:

(a) the number of raids across t^e 
Indo-Pakistan border on the east as 
well as west, by Pakistan troops, 
police or other civilian folk during the 
period July—October, 1950;

(b) the loss of Indian life and pro­
perty involved in these raids:

(c) how many protests were lodged 
with the Government of Pakistan and 
how much compensation claimed 
during the above period; and

(d) the attitude of Pakistan to such 
protests and claims for compensation?

The Prime Minister (Shri Jawaharial 
Nehni): (a) 81.

(b) 4 persons were killed and 13 
persons k>dnf»nned. The loss of pro­
perty is estimated at Rs. 35,441.

(c) Protests were lodged in 55 cases. 
No definite claim for crompensation has 
been made, but the restoration of pro­
perty and cattle taken away has l^en  
demanded.

<d) The Pakistan authorities fre­
quently put forward their own versions 
of the incidents and have lodged 
counter-protests regarding them.

Shri Kamath: Are figures, Sir, avail­
able separately for the Kastern and 
Western borders?

Shri Jawaharial Nehro: I suppose 
they are but I have not got them in 
fron,t of me just at the pre.sent moment, 

f
Shri Kamath; Judged by the figures 

available. Sir, has the jmsition with 
regard to these border raids improved 
or worsened m  compared to the first 
four months after the agreement of the 
dth A pril 1950, that is April to July? 
These figures are for July to October; 
so has the po.sition improved as com­
pared to the first four months of the 
post-agreemej-jt period?

Shri Jawaharial Nehru: I could not 
give an exact answer to the hon. Mem­
ber because I have not got the figures 
here, but I could tell him this. Most 
of these raids are in the nature of 
cattle-lifting operations. People come 
over—non *oflncials and others^—across 
the border. It is not a very clearly 
defined border. They cofne and lift 
cattle and sometimes there Is a scuffle. 
Steps were taken later on our side to
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add to the police outpost on the border. 
That has improved the situation.

Shri Kamatb; In view of the fact 
that these raids have been going on for 
a long time, was this matter broached 
during the talks leading to the April 
agreement, and any effective machinery- 
devised during the talks between the 
two Prime Ministers?

Shri Jawah&rlal Nehni: No/Sir. This 
particular m atter was not discussed. I 
would remind the hon. Member that 
the normal thieving that goes on within . 
our territory—or. sav. Pakistan terri­
tory—apart from the border, is—plenty 
of it—of the same type, that is cattle- 
lifting. So, the border adds an induce­
ment to it to run away without being 
caught.

Shri Kamath: Have Government, Sir. 
considered at any time the proposal of 
neutralising the border by asldng the 
peculation to move inland one o r two 
miles and posting the military all along 
the border?

Mr. Speaker: Order, order. It i« a 
suggestion for action.

Shri T. N. SlBfli: In the protests 
made by Pakistan, is there any mention 
of loss of Pakistani life, and has the 
Pakistani note also made any claim for 
compensation for property or loss of 
life?

Sliri Jawahitrlal Nehru: I don’t know 
about loss of life for the moment, but 
similar protests to ours have been made 
by Pakistan about loss of property or 
raids from India into Pakistan.

Shri Jainarain Vyas: Is the hon.
Prime Minister aware that a number of 
Pakistan military people entered 
Jaisalmer territory, arrested one
Thakur Mool Singh, killed .one man 
ami burnt the Rama-ki-Dhani village? '

Shri lawaharlaJ Nehru: I have a faint 
recollection of an incident of that type,
I  couid  no t g ive p a r tic u la rs  now.

Sardar B. S- Man: H ave the  Govern­
m en t ta k en  an y  s tep s  to  m a rk  the  
b o u n d a ry  lines be tw een  In d ia  and
PHkialaii in pUci;:» w here  Uiere is no
n a tu ra l  boun tia ry , fu r ex am p le  across 
fields?

Sbri Jawabarlftl N ehnr Proposals 
h i;vc  rr.adc  f o r  th a t
all Knst and West* ’ Bengal.
B u t  th e y  mvolve considerable dimculty 
and considerable e^q>ense, and aerial 
surveys and a very large expenditure 
of money. We are proceeding with it. 
but It will take two or three years to 
do it.

Shri Kamath: In how many instancea 
Sir. were these Pakistani r a i d S  
pursued and apprehended?

Shri Jaw atorlal Nehru: I am sorry 
I could not give that information.

Shri Tyagi: May I know whether 
Government have considered the 
feasibility of issuing gun licences freely 
to the inhabitants of the border?

Mr. Speaker: Order, order. It is a 
suggestion for action.

I n d ia n s  in  E a st  A f r ic a

P r i ^ ' i S f L  ****'•rrUne AOilster be pleased to state:
(a) whether it is a fact that racial 

discnmmation and injustice is raeted 
out to Indians and that they suffer 
immigration and other diflBcuIties in 
E^st Africa; and

fb) whether Govemment have sent 
a protest note to the British Ifinister 
of Colonies and if so, with what result?

The Prime Minister (Shri Jawalutial 
Nehm): (a) and (b). As far as tile 
Government of I n ^  are aware, the 
^ y  statutory disability to which 
Indians in East Africa (Kenya) a i«  
subject is that they are not aUowed to 
own or lease land in the Kenya High­
lands for agricultural purposes. Indiam  
are discriminated against in certain 
other matters by administrative orders 
and practice. Govemment have in the 
F ^ t  made suitable representations to 
the United KL’igdoin Government in 
regard to all these matters.

As regards restrictions on immigra­
tion into tlasi Africa, I would request 
the hon. Member to wait for my reply 
to his next question which is speci­
fically on this subject.

Shri A- C. Guha: Is it a fact that 
part of East Atrica is mandated terri­
tory formed after the first World W ar 
out of CJermaa colonies?
^  Shri Jawaharlal Nehru: Yes, part of

Shri A. C. Guha: Then, is it not a fact 
that the U.N.O. has directly something 
to do with that territory?

Shri Jawaharlal N ^m u It is very
indirect A certain re{>ort is sent to it,
I believe or ihrt& to time.

Shri Kamatht Is it a fsct that the 
children of Indiaiis living in East 
Africa suffer from educational dis­
abilities?

Shri JawaharhU Nehm: I shall say 
that all children suffer from disabilities
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—most of all, the children of East 
Africans and next in order* the Indian 
children—because they have no proper 
educational facilities there.

Shri Kamath: None at all?
Shri Jawaharlal Nehru: I would not 

say none at all. There are some 
schools. Attempts are being made to
p u t  up  college.s* th e re , b u t th ey  h av e  not 
so f a r  succeeded .

E a s t A frica n  Im m igration’ 
O r d in a n x es

♦427. Shri D. S. Seth: (a )  W ill the 
Prime Minister be p leased  to state how  
th e  rev ised  Im m ig ra tio n  O rd in an c es  
afTect th e  m ass  of In d ia n s  in  E ast 
A frica?

(b) What steps, if any, have so far 
been taken by G^ve Timent to protcct 
the interests and safeguard the rights 
of Indians in East Africa?

H ie  Prime Minister (Shri Jawaharlal 
Nehm): (a) The revised immigration 
ordinances which came into force on 
the 1st August 1948 were intended to 
control and restrict fresh immigration 
into East Africa, Some of the pro­
visions in these Ordinances, particular­
ly those requiring large deposits from 
immigrants intending to set up business 
or to jom a profession, have acted as 
a deterrent to fresh Indian immigra­
tion. Iiiuitau busujcss-jricn are also 
known to have experienced some diffl- 
culty in obtaining replacements of their 
staff fiom liidia. These laws, however, 
are non-discriminatory in form, and 
have not, in the main, adversely 
affected the mass of Indian residents 
in those territories.

(b) The Government of India made 
vigorous represewtatioiis to the United 
Kingdom Government agaiii«l the In­
troduction and enactment of the 
Ordinances. Individual cases of hard­
ship are taken up with the local Gov­
ernments by the Indian Commissioner 
in East Africa.

T rade Umoirs

♦428. ghri V. K. Beddy: Win the 
Minister of Labour be pleased to  lay 
on the Table a statement showing:

(a) the total number of registered 
Trade Unions in India;

(b) what is the number of regisleietl 
lalwurers in each of these unions; and

(c) is it a fact that there are some 
bogus unions without any member- 

iship at aU?
The Minister of Labour (Shti 

JagJivaD Raai): (a) 3,150‘for the year 
1N8-49.

(b) Information in respect of all the
unions is not available as the annual 
returns prescribed under the Indian 
Trade Unions Act, 1926, have been sub­
mitted by only 1848 trade unioM. 
Further, compilation of membership of 
eaoh of these unions has not been 
undertaken as it involves work out of 
a ll proportion to  its utility. I would 
invite th e  a tte n tio n  of th e  hon. M em ber 
to  A p pend ix  VI of the  In d ia n  L ab o u r 
Y ear B ook fo r 1948-40 w hich  con ta in s  
a classified  lis t of registered t r a d e  
un ions h av in g  a membership of 1,000 
o r more.

(c )  G o v e rn m e n t  h a v e  n o  in fo rm i^ tio n .

vShri I la r ih a r  N ath  S h as tri: W h at 
ag en c / h as  G overnrr^ent for th ^  re g u la r 
in s p rr t io n  of the- reco rd s  an d  reg is te rs  
of re g is te red  tra d e  u iiions?

Shri Jagjivaa Ram: At p re sen t w e 
hav e  none, b u t in the  amendment of 
the Trade Unions A ct we are going to 
provide for an  agency for this purpose.

E l e c t r ic  T r a n s f o h m e r  F a c t o r ik s

•431. Shri S. C. Samanta: (a) Will 
tlie Minister of Industry and Snpply
be pleased to state how many electric 
liaiiSLurnier factories there are hi 

. India?
(b) Are power transformers of large 

ratings produced in India?
(c) Which of the raw  materials and 

components for the industry are avail­
able in India and which are being 
imported?

The Minister of Industry and Supply 
(ShH Mahtnb): (a) Five.

(b) No.
(c) A statement giving the informa­

tion is laid on the Table of the House. 
[Set Appetidix III, annexure Wo. 41,)

Shri S. C. Samanta: May I know what
difficulties lie in the way of producing 
power transformers of large ratings?

SSurl MahtaAi An a luatLer of fact. 
Government are intendhog to set up a 
heavy cicctrical equis»nent factcar. 
That has be« i included in our pro­
gramme. The main difBcuUy is 0 ^  
of obtaining the necessary matericOs 
for the purpose.

Shri S. C. Sanumta: May I know
whether efforts are being made to pro­
duce bolts, nuts and screws of this sixe 
which are at present imported?

Shri Mahtab: As my hon. friend wiH 
see from the statement laid on the 
Table, we are trying our utmost to have 
these supplies locally, but the imports 
consist of other things which are not 
manufactured here.
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Sliri S. C. Sanuuita: In the statement, 

1 And that it is stated that bolts, screws 
and huts of sonne size are being 
imported.

Shri Mahtab: Only bolts and nuts of 
sizes which are not available in India 
are being imported.

S h rl Kamath: H as G ov ern m en t got 
an y  p lan , w orked  o u t by s tages  and  in 
det.aiL fo r e iec lr ify in g  th e  co u n try  and  
th e  n a tion?  •

Mr. Speaker; O rd er, o rd e r.

SXEKL PROnUCTlON*
♦4:̂ 2. Shri S. C. Samanta; (a) Will 

th e  Minister of ludastry and Snpply 
be p leased  to state the increaiie in pro­
duction of steel in India during the 
quarter January—March 1950 as com­
pared to the same quarters in the
previous three years?

(b) Which are the concerns that
are producing steel in India?

(c) What is the estimated production 
of steel in India in 1950 and how much

to be imported?
(d) What are the facilities that ire  

offered to Indian steel producing con­
cerns in order to produce more?

The Minister of Industry and Snitply 
<Shri Mahtab): (a) A statement is 
placed on the Table of the House. [See 
Appendix III, annexure No, 42.]

(b) A statement is placed on the
Table of the House. fSee Appendix
71/, annexure No. 43.]

(c) Production: About d5Q,000 tons. 
Import: Approximately 300»00p tons.

(d) Government are assisting steel 
concerns in every way possible viz., 
giving priority for transport of raw 
materials and finished g o c^ , aftording 
facilities for import of machinery giv­
ing assistance in the settlement of 
labour problems, etc. Financial a^ ist-  
ance io the form of a loan has been 
sanctioned by Government to Scob. 
H ie  question of giving loans to Tatas 
and Mysore Iron and Steel Works is 
under cox^ideration.

Shii S. C. SftBuuita: May I know 
whether the decision of Government to 
establish steel plants In Orissa and C P. 
has affected the steel industry?

Shri Mahtab: The proposal is there. 
It has not been s e ttl^ . I cannot 
therefore understand how it can aiffect 
the present steel production.

Shrl Ru4?appa: Have O o\^m m ent 
found out If there ore sufficient raw 
materials to produce more iron in 
India?

Shri Mahtab: As a matter of fact» «a 
thaf basis it is proposed to set up 
steel plants.

Sbri M. C. Shah: Is the hon. Minister 
aware that because of shortage fm 
supply of hopper wagons for bringing 
iron o re  to the industry at Jamshedpur, 
the p ro d u c tio n  of s teel su ffe rs  much; 
if th e  an sw e r is in  th e  a ffirm ative, may 
I knovV steps h av e  been  tak en , by
Goverrim crU  to  p ro v id e  rr»oi'e h o p p e r 
w agons for b rin g in g  iron  o re  to  
Jamshedpur?

Shri Mahtab: T he d ifficu ity  arose 
som e tim e  back . I t  has b een  c o rrec te d  
and  nov,- th e re  -iO d iificu lty  on that 
score.

Shri A. C. Guha: W^hat is the  pro<iuc- 
tio n  c a p ac ity  o i th e  stee l fa c to rie s  in  
India?

Shri Mahtab: The total capacity is
9 lakh 50 thousand tons.

Shri A. C. Gnha: That is the estimate 
ed production, but I want to know 
whether the estimated production 
would be just up to the produ<?tion 
capacity or \vill be short o f it.

Shri Mahtab: That estimate has been 
calculated on the basis of the present 
production. Therefore, it is likely that 
the same amount will be produced.

Sbri Ghitle: May I know the period 
which will be taken for India to be­
come self-sufficient in its steel require­
ments?

Shri Mahtab: As soon as we set up 
more steel plants.

Skri T. N. Singli: Is it a fact that I t  
even the existing factories were to work 
to full capacity it will be possible to 
meet almost the entire demand of sted  
in India?

Shri Mahtab: That is not possible.
S<»A Ash (F reight Ratcs)

Or. M. M. Has: <a) WIB tb t  
Minister of Comraeree be pleased 
state w h e th ^  it Is a  fact that the m  
freight of Soda A ^  tr tm  Okha to 
CalcutU is about ^5 37-8^ per ton?

(b) Is it also a fact that the corrw- 
ponding freight c h a rg e  on Soda Ash 
from U.K. to Calcutta is about 
Rs 37-9-0?

<c) If so, what are the factors that 
contribute to this anomaly?

The Minister oi Commerce (Shri Sri 
Prakasa): (a) and (b>. Yes. Sir. It 
is a fact that the freight rates on Soda 
Ash from Okha to Calcwtta and from 
UJC. to Calcutta are practically the 
^ame.
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(c) While I am not prepared to say 

that the soda ash rate from Okha to 
Calcutta may not be susceptible of 
some reduction, it should not be for­
gotten that in fixing freight rates for 
various commodities in the different 
trade routes, consideration has to be 
given to what the traffic can bear and 
not merely to distances. The nature 
and quantity of the commodities that 
generally offer to be carried on any 
|)articular route have therefore of 
necessity a good deal of influence on 
the rates. The freight structure on any 
particular route must be viewed as an 
integrated whole. It is nothing excep­
tional. for example, that even in the 
jam e trade route the freight rate differs 
from commodity to commodity as it is 
Conditioned by the econonuc burden 
which the various commodities can 
bear. Further, terminal charges pay­
able at ports by all ships are fixed and 
M ve no regard to the routes plied by 
them, and would not, therefore^ be 
Igroportional to the distances covei«d. 
2 ^  f r e i^ ts  charged on general cargo 
m  the different routes would, therefore, 
give a more correct comparative idea 
Jtf charges made by Mppixhg com- 
^ m e s  than the comparison of the rates. 
j » ^ e d  on any special commodity.

general cargo rate in the U.K.- 
r a c u t ta  run is 130 shillings or Rs. 87 
Iter ton while the corresponding rate 
pom  Okha to Calcutta is Rs. 44 per 
ton. The rate structures on the two 
iroutes are not therefore prima facie as 
anomalous as may appear if we merely 
compare the rates charged for soda ash.

D**- M. M. Das: Is i t  not a fact. Sir, 
that the rates of Indian coastal shipping 
Is fa r more than the rates charged by 
ihips operating on international routes, 
•specially between U.K. and India?

Shri Sii Frakasa: The freight rates 
of the Indian coastal shipping is fixed 
by the Indian Coastal Conference which 
consists fji the British Indian Steam 
Navigation Company, the Asiatic Steam 
Navigation Company and the Scindia 
Steam Navigation Company. The rates 
fi^m the United Kingdom to Calcutta 
a r e  fixed by the U.K -Calcutta Confer­
ence consisting of a number of British ' 
a n d  Continental lines and Scindia and 
India Steamship Company. It is 
possible. Sit, th a ^ th f  rates differ, as 
the hon. Me r»ber but I have
not yet examined the figures.

Dr. M. M. jUaSw In view of the fact 
that in regard to some commodities. 
the  rates of freight between India and 
the U-K. and from one port of India 
to another is practically the same, do 
Government think it is advisable to 
ftvise and bring down the rates of the 
Eadian coastal shipping with a view to

facilitating trade and industry in this 
country?

Shri Sri Prakasa: Sir, the Director- 
General of Shipping tries to even out 
all anomalies in the coastal freight 
structure which are brought to his 
notice. We are bringing this m atter to 
his notice; and any anomaly that the 
hon. Member has very rightly brought 
before the House will, I hope, be 
corrected.

I>r. M, M, Das: May I . know. Sir, 
whether any ships of the Government 
sponsored Shipping Corporation tan- 
ployed on the Indian coastal shipping?

Shri Sri Prakasa: We are expecting 
a very satisfactory state of things when 
the whole of the coastal trade is in our 
hands,

AKm-CoM M UNiST C o n f e r e n c e

• 4 ^  Dr. M. M. Dw: (a) Wffl the 
Priaie Minister be pleased to state 
whether India was invited to attend 
the Anti-Communist Conference spon­
sored by President Chiirino of the 
Philippines?

(b) Did the Conference materialise 
and did India send any d^sgate to 
the Conference?

The Prime Minister (Shri JTawaharSal 
Nehm); (a) and (b). Delegates of the 
Government of India did attend a Con­
ference sponsored by President Qulrlno 
of the Philippines towards the end of 
May. 19.50. It was not an Anti-Cksm- 
munist Conference, and before accept- 
ini? the invitation to it Government of 
India had received an assurance from 
the Government of Philippines that It 
would not be directed against any parti­
cular group of countries and would not 
concern itself with military or political 
pacts.

Dr, M. M, Das; Is it a fact. Sir, that 
the Government of India first declined 
the invitation on the ground that it 
would be inopportune at that time to 
hold such a Conference?

Shri Jawaharlal Nebm: The question 
of declining any invitation did not 
arise. But for abont a year before 
this Conference wa.s held various refer- 
ence.s were made about the feasibility 
of holdinj; such a Conference and there 
were numerous communications ex­
changed.

Dr. M. M. Das: May I know, Sir^ 
whether the President of the Philippines ' 
invited India to join tlie Cuti/ci or 
had sought the opinion of the Indian 
Government whether it will be adWs-  ̂
able to hold the Confcrcncc or not?
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Shri Jawabarlal Neluni; I reaUy do 

not know in what form the corres­
pondence between us took place, 
fc^cauae there were many communica­
tions, So far as I know, our adidoe 
was not sought. Sometimes our 
Ambassadors met and discussed the 
matter. How far their discussions 
went, 1 cannot say.

Shri Brajeshwar Prasad: Is the hon. 
the Prime Minister in a position to 
state in a nutshell the nature of the 
work conducted in this Conference?

Mr. Speaker: Order, order.
Shri Kamath: With regard. Sir, to the 

military or other pacts to which the 
Prime Minister referred in his answer, 
is it not a fact that India has made her 
]K)sition clear from time to time that 
she would not enter into any such 
pacts unless and until colonialism in 
tJie Pacific region has been liquidated?

Shri law aharlal Nehm: W e have 
made it clear without that proviso 
even.

Sliri Kamath: Were any decisions of 
a (political or economic nature arrived 
at in this Conference convened by 
President Quirino?

Shri Jawabarlal Nefarn: *njey only 
considered matters economic.

Siiri
reached?

: But were any decisions

Shri Jawaharlal Nehru: If you call 
resolutions passed decusions. there were 
decisions reached.

S h o w r o o m  ift N e w  Y o r k

•435. Ihr. M. M. Das: (a) Will the 
Minister of Commerce be pleased to 
state whether th€' proposed showroom 
in New York for the display of a 
representative collection of Indian 
goods has been opened?

(b) If so. what are the main varie­
ties of goods (cottage industry pro­
ducts. textiles, etc.> CKhibited there?
, (c) What is the capital and recur­

ring expenditure for the showroom?

Thf^ IVOnister of Coiameree (Shri Sri 
F rak a^ ): (a) The showroom has not 
been formally opened as y e t Samples, 
however, are availabli* in the show- 
i ^ m  and are being shown through 
^ n o d ic a l exhibitions and to trade 

in the VS.A. as 
when required in the course of 

the commercial publicity work being 
Nelv Yo rk  Consul CJenerars ofHce at

(b) The goods cover a very wide 
range and comprise mainly different 
varieties of Brocades, and other silk 
and cotton textiles, handicrafts^ 
woollen carpets, rugs and druggets^ 
carvings and other goods made of 
ivory, horn, t9rtoise shell, and wood» 
papiermache products, filligree pro­
ducts, bidri work products, metal wares.^ 
costume jewellery, coir and jute goods» 
a rtis te  leather goods, condiments, etc.

(c) The capital expenditure incurred 
so far is approximately Rs. 21,500. No  ̂
recurring expenditure has beea^ 
incurred.

Dr. M. M. Das: May I know. Sir* 
whether CJovemment has dropped the- 
idea of opening up show-rooms in 
foreign countries, or they are going ta  
open such show-rooms in some of the 
countries? If so. at what places?

Shri Sri Prakasa: We had a pro-  ̂
gramme of opening show-room cum 
emporium at eight centres: New York, 
San Francisco. Toranto, Rio de Jan^ro» 
Buenos Aires, Brussels, Stockholm and 
Sydney. But we had to give up the  
idea owing to flnanoal strinieiH:y. 
Then we thought we n^ght be able to 
open these at three centres, but a t last 
we had to decide only on one centre 
and that is New York.

Dr. M. M. Das: Do Ck>vemment hope- 
to get adequate response from these 
centres.

Shri Sri Prakasa: The response is 
very great. Sir, as can be judged by the 
fact that though we have been able to  
send only a hundred thousand worth of 
goods to New York, we have orders 
already for $500,000.

Shri a  K. Das: Will there be Sales. 
Sections attached to these showrooms?.

Shri Sri Prakasa: That is our idea.
Shri Kamath: With a view to promot­

ing the sales of these products in 
America, has Government issued any 
directive to our Embassy there that tlie 
Embassy ofRces and other attached 
offices should be furnished and equips 
ped mainly, if not wholly, with Indian 
products?

Shri Sri P rak a^ : I think that the 
Prime Minister would be in a better 
position to say with regard to the fur­
nishing of the Embassies, but the hon. 
Member will certainlv be happy to 
learn that we have a very strong 
Ladies Committee in Washington which 
is helped by a Ladies Committee here 
in the matter of popularising oux̂  
products.

Shri Kamath: Are ladies more quali^ 
fled or competent than gentlemen fo^ 
this work?
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Mr. Speaker: Order, order.
Sbri Sri Prakasa: Any day, Sir.
An Hon. Member: What do bachelors 

^ o w  about it?
Mr. Speaker: O rd e r, o rde r.

Labour ix  Rural A reas

;*440. Shri Raj Bahadur: Will tiie 
Ministcir of Labour be pleased to sfate 
'what steps Government have so far 
taken for the uplift of agricultural
an d  other lab  j u r  of ru ra l  a reas?

The Minister of Labour (Shri 
4agjivaB Ram): T he in fo rm a tio n  is 
b e in g  co llected  fro m  Uie S ta te  G o v ern ­
m en ts  an d  w ill be p laced  on the  T ab le  
o f  th e  H ouse in  d u e  course.

Import L ice.nces

*441. Shri Raj Bahadur: (a) WiU 
the Minister of Commerce be pleased 
"to state whether any special quota of 
foreign exchange for import licences 
tias been reserved for the "new 
"Comers” for the ensuing six monthly 
or yearly period?

(b> If so, what is the value of such 
quota and what percentage does it 
constitute of the total value of foreign 
exchange to be used on imports?

The Depoty Minister of Commerce 
tS h ri Karm arkar): (a) Yes, Sir.

(b) Approximately 0*6 (Decimal six) 
per cent.

Sliri Raj BahaSur: In terms of money 
how much is the ceiling for that?

Shri Karmarkar: In terms of nwmey 
I t  would come to one crore and.eighty- 
«even lakhs.

Shri BaJ Bahadur; Is it not a fact 
th a t the rule is that at least ten per 
Tent, of the foreign exchange is to be 
reserved for new-comers?

Shri Karmftrkar: It is a fact that it 
'Was a recommendation of the Standing 
’Committee. But f-aVing aQ into
consideration ten per cent, could not 
-be reserved.

Sbxi BaJ Balia^ff: Apart from the 
recommendation of the Standing Com­
mittee. is it not mentioned in the Rules 
themselves that ten per cent, will be 
reserved for the new-comers?

Shri Karmarkar: I am afraid the
hon. Member*s information is wrong.

Shri Baj Bahadur: How does this 
amount compare with the amount fixed 
lo r  the last six-monthly t>erlod?

Shri Karmarkar: During the last 
period because it was felt that there 
was not sufficient ceiling for established 
importers, and actual users, there \»̂ as 
no adequate reservation for new­
comers, the present ceiling is far above 
the last one,

Shri Raj Bahadur: In view of the 
reply given by  the hon, the Deputy
M in ister, inay I a sk  h im  to  re fe r  to 
th e  ru le  w hen  he says th a t  m y  in fo r­
m a tio n  is w rong?

Mr. Speaker: O rd er, o rd e r. He 
m u st accep t the  in fo rm atio n .

S h ri K ish o rim o h an  T r ip a th i: ?4ay I 
know  w h a t specia l fa c ilitie s  a re  oiTered 
to  new -com ers w ho a re  d isp laced  
persons?

Shri Karmarkar: T his question has 
come up before us repeatedly. At the 
present moment the policy is not to 
distinguish between displaced persons 
from othjsr applicants.

Shri Gaotam: Is it a fact that somie 
old importers also come forward along 
with new-comers, as new-comers?

Shri Karmarkar: We have heard 
something like that. If the hon. Mem­
ber would give us more information on 
that it would help us.

Shri M. L. Gnpta: If people want to 
import machinery for cottage industries 
or small-scale Industries would the 
Government provide currency for Uiai?

Shri Karmarkar: I am afraid it does 
not arise out of the question about 
new-comers. But the answer to that is 
‘yes’.

Shfi Tyagi: May 1 know after how 
many years or months a new-comer 
becomes an established shipper?

Shri Karmarkar: At the present 
moment, so far as my infonnation gom 
readily, the new-comer of the pant 
period becomes an established impcwi^r 
for th* sucoBedleig period.

OOVERNMEHT AOEIfTS POR
Supreme Court

*442. Shri Baj Bahadur: (a) W m
the Minister of Law be pleased to 
state whether any agency or machhi- 
ery has been set up under the aus­
pices of the Governnaent to act as 
solicitors or agents for or on behatf 
of the Central and the State Govern- 
nents for the Supreme Court of India?

(b) If so, what were the reasons 
ann necessity tor creating such agency 
or machinery?
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Vfhat is the amount of mooej 

to be spent by the Government of 
India and the State Governments res­
pectively on the creation and main- 
te n ^ c e  of the said agency or 
machinery?

^d) How has the creation of such 
an agency or machinery affected the 
emciency or execution of work?

T he Minister of Law (Dr. Ambedlkar):
(a ) Yes.

(b) With the  abolition of the juris­
d ic tion  of the  P r iv y  Council over 
In a ia n  cases and  the e sfsb lish m e n t o f 
the S u p rem e  Court on th e  com m ence- 
n-sent af the new Cousiitution, the 
voiu/rse of work in connec tion  with 
cases comi.'ig up before  the  S u p rem e  
C ourt concern ing  th e  C en tra l a n d  th e  
S la te  G overnm en ts  in c reased  enor­
m ously. N ovel and  in tr ic a te  problems 
of law  a ro se  in such cases by reason 
of the  great constitutional changes 
that had taken place. It was consid­
ered that, in order to achieve best' 
results before the highest tribunal in 
the land, all matters before the 
S upre-ne  Court, civil and criminal, in 
w hich  th e  Gov^ernment of India or any 
of the State Governments were 
interested, should be handled by a 
central agency, composed of personnel 
experienced in Federal Court practice 
and procedure, conversant with Gov­
ernment administration, * and familiar 
with the new Constitution. When the 
proposal was put to the Governments 
of Part A and Part B States, it was 
accepted by 10 of them.

(c) The approximate expenditure on 
the Central Agency is estimated to be 
Rs. 47,600 for the current financial 
year and Rs. 87,400 for the next finan­
cial year. The expenditure is to be 
shared between the Government of 
India and the Governments of the 
participating States in proportion to 
the number and nature of the cases 
handled on behalf of each Govern* 
ment. The amounts payable by the 
participating Governments for the 
current year can only be estimated at 
the end of the year.

(d) Before the Central Agency sec­
tion was created, the Agency work of 
the Central Government was done by 
one of the Government Solicitors in 
addition to his normal advisory work 
tn the Solicitor’s Branch, and each 
Provincial or State Government made 
Its own arrangements. The setting up 
of a centralised agency will naturally 
lead to economy and efficiency, parti­
cularly from the point of view of the 
State Governments, It also secures 
p e a te r  co-ordination between the States 
inter $e and tlie Central Government

on various constitutional questioiu 
coming up before the Supreme C ourt

Shri Raj Bahadttn May I know whe­
ther any of the States disapproved or 
rejected the proposal?

Or. Ambedkar: Well, I do not know
which States expressly disapprove^
but. as I said , ten  have agreed. 
Assam, W est BeJifia). M adras, Punjab 
a n d  U tta r  P rad esh  iiave n o t joined 
The schem c. T hey m ig h t jo in  here­
after.

Shri Raj Bahadur: M ay I k now  the 
n u m b er of S ta te s  w hich  h av e  n o t given 
specific accep tan ce  o f  th e  p roposa l?

Dr. Ambedkar: As I say , evidently 
those who have not jo in e d  th e  scheme 
have either expressly said that they 
uo noi want to join or have merely 
postponed their decision—I am u lab le  
to say at this stage.

Sbri Raj Bahadiir: So far as the
financial side is concerned, how does 
the expenditure which is to be incurred* 
uow compare with the expenditure 
which was being incurred up to now?

Or. Am bedkar There is no basis for 
comparison because such an agency 
did not exist before.

^ i n  Raj Bahadur: May I know whe* 
thcr the opinion of local solicitors and 
agents was taken or not?

Or. Am bedkar There is no necessity. 
We took the opinion of the Govctxh 
ments. '

INOUSTRIAL HoUSINC
*443. SlBi D. S. SeOi: WiU the

Minister of Labour be pleased to 
state;

(a) whether the scheme for Indus­
trial Housing, initiated by the Ministry 
of Labour over two years ago, h u  
now been abandoned;

(b) how far the s d im e  was work* 
ed and advanced by the Central and 
the States Governments:

(c) the reasons for aband<mhig the 
sdteme;

(d) whether it is a  fact that the 
Government of India provided rupees 
two crores each for the years I M  
and 1349 to the Bombay Government 
for working out the scheme but the 
amount was never drawn by the 
latter: and

(e) if the answer to part (d) above 
be in the affirmative, the reasons for 
the failure of the scheme as also for 
the failure of Bombay State Govern­
ment to draw the sums provided by 
the Government of India?
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The Minister af Labour (Shri 

JaSjiTsn Bam): (a) No.
^b) The responsibility of the Central 

Government under the scheme is to 
provide 2/3rds of the capital required 
for Industrial Housing as interest-free 
loan and the remaining l/3 rd  has to 
be found either by State GJovemments 
or employers sponsored by the latter. 
A  sum of Rs. one crore has accordingly 
been advanced by the Central Govern­
ment to the following State Grovem- 
ments who accepted the Scheme; Gov­
ernment of Bombay—Rs. 60 lakhs and 
Rs. 10 lakhs each lu the Guveiiiiiieuts 
of Bihar, Orissa. Madhya Pradesh and 
Punjab. According to the information 
•vailable with the Central Government 
the Grovemment of Bombay have 
•Iready constructed 526 tenements and 
742 tenements are under construction. 
*The other State Governments have 
uis-xt taken necessary steps to imple- 
Bient the scheme.

<c) I would refer my Uon. friend to 
ihe reply to part (a) of this question.

(d) and (e), A loan of two 
trores was sanctioned to Bombay Gov- 
txnment in 1948-49 and they were 
Allowed to utilise the unsppnt balance 
in 194<>-50. The Government of 
Bombay, however, could not utilise it 
bi 1948^9. Due to financial strin- 
feacv. the Central Government had to 
rancel the loan in 1949-50.

Shri Harihar Nafli Shastri: Is it a 
fact that the Piamiing Commission has 
prepared a scheme about housing and 
submitted it to Government?

><Uiri Jagjivan Ram: The Planning 
Commission has also examined this 
question and a scheme is under the 
consideration of the Government.

j^iri Harihar Nath Shastri: How long 
will it take for the Government to 
examine the scheme and to arrive at
any decision?

Shri Jagjivan Ram: I think in a 
fortnight or thre<? weeks.

Shri M. L. Gupta: May I know if the 
hon. M m isle r is aware of a scheme 
for m nstructin^ 20.000 houses in 
Hyderabad with a provision for 2,000 
houses annually and whether the 
Hyderabad Government had ap- 
t>roached the Government of India for 
this purpose?

Shri JasJivan Ram: We have not as 
yet heard anjrthing from the Hydera­
bad Government.

Shri Rathnaswamy: May I know
whether the industrial wdrkers In the

Madras State have been benefited by 
the scheme?

Shri Jagjivan Ram: The reply that 
T have given is clear that the Madras 
Government has not approached us for 
taking advantage of the scheme as yet.

Shri Ghnle: May I know what the 
Madhya Bharat Government have done 
in implementing the scheme?

Shri Jagjivan Ram: They have not 
approached us, I think.

Shri Soaavane: May I know how 
much aiiiouul has been conlributed by 
-̂he employers for this .<jcheme of 

housing industrial labour?
Shri Jaglivan Ram: As I have

explained, Sir, two-thirds of the capital 
expenditure is to be advanced by the 
Central Government as interest free 
loan and one-third either by the State 
Government or by the employer, 
sponsored by the State Government. 
Sf> far as my information goes, the 
one-third portion has been spent by the 
State Governments concern^.

T ariff Board

*444. Prof. K. T. Shah: <a) Will 
the Minister of C o n m m e  be pleased 
to state whether Government have 
considered the recommendation of the 
Planning AdvL^ry Board of 1946-47 
regarding the establishment of the 
Tariff Board as a permanent organisa­
tion. concerned with the adequate and 
effective protection, encouragement 
and safeguard of Indigenous industry’

(b) What action has been taken cu 
that recommendation?

The Minister of Commerce (Shri Sri 
Prakasa): (a) and (b). The recom­
mendation of the Planning Advisory 
Board relating to the establishment of 
a permanent Tariff Board was 
examined by the Government of India 
in 1947 and it was decided to postpone 
the question imtil the future constitu­
tional position became clearer. Mean­
while the question of a long-term tariff 
policy was engaging the attention of 
Government and with the appointment 
of the  Fiscal Commission in April 1949. 
it was decided to leav e  this question to 
the Commission for examination. In 
its Report which has since been sub­
m itte d  to G overnm en t Ihtf Cotnmisaion 
has recommended the  establishment of 
a permanent statutory Tariff Commis- 
.sion w ith  c e r ta in  w ell-dcftned functions 
and responsibilities. The Fiscal Com­
mission’s recommendation is at 
p re sen t under examination by the Gov­
ernment of India and they propose to 
take appropriate action on It at a very 
early date.
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Prof. BL T. Sliali: Could I eoqiiire 

what is the relationship between the 
present existing Tariff Board and the 
Planning Commission, if any?

SliH Sri Prakasa: There is no direct 
relationship so far as I know, but if 
any recommendations are made by the 
Tariff Board, they may go to the 
Planning Commission and vice versa 
for consideration and advice as neces­
sary.

Prof. K. T. Shah; May I enquire how 
many cases of industries seeking pro­
tection today are before the Tariff 
Board still awaiting their disposal?

Shri Sri Prakasa: My hon. colleague 
will answer that question.

The Deputy Minister of Commerce 
(Shri Karmarkar): About ten, so far 9a 
I am aware.

Prof. IL T. Shah: How long is it 
likely to take to dispose of them.

Shri Karmarkar: I require notice.
Shri Tyagi: May I ask whether both 

the.se bodies are parallel to each other 
in their authority or one is over the 
other?

Shri Kamath: Does the Hon. Minister 
still maintain it is vice versa or only 
one way?

Mr.' Speaker: Order, order, next
question.

L .\ b o u r  O r g a n is a t io n s  in  P o r t s

*̂ 445. Prof. E, T, Sliah: (a) Will the 
Minister of Labour be pleased to state 
what is the total strength in member­
ship and number, of the recognised 
I.abour Organisations operating in tha 
m ajor as well as the minor Ports of 
India: which of such organisations 
have not been recognised and why?

Cb) Have Government appointed 
any Labour Welfare Officers or ^ b l i c  
Relations OflCkers in connection with 
organised or unorganised Port liabour 
and if so, in what Ports?

The Minister of Labour (Sbrt 
Jagjivan Rajn): fa) Government have 
no information regarding minor ports 
as they are the concern of the State 
Governments. As regards major ports, 
a statement givhig the required infor­
mation is placed on the Table of the 
House. Appe^idix IlL  nnmixure
No. 44.1

. (b> A Labour Welfare Ofllcer has
been appointed by the Central Govern- 
rnent in tlie Port of Cochin which !s 
directly administered by them. The 
otlier major Ports are administered by

416
Port Trusts. The Port authorities at 
Calcutta and Bombay have appointed 
Labour Welfare Officers.

P i^ .  K. T. Shah: Is there any 
standard as regards the total strength 
of the labour employed in ports or the 
classification of that labour, accordiM 
to which such officers are appointed o t 
are they appointed only ad hoc?

Shri Jagjivan Bam: At present they 
are ad hoc.

. J^rof. K, T, Shah: No consideratioo 
is given therefore to the strength of 
the port laboui* for which the labour 
o f l ^ r  is appointed, whether they are 
skilled or unskilled who need such 
assistance?

Shri Jagjivan Ram: The qualifica- 
«ons of officers are of course t^ e i i  
into consideration, but at present they 
are not related to the number o£ 
workers in the ports.

Prof. K. T. Shah: I am referring to 
the quality of workers and not to the 
qualifications of officers. Whether 
they are skilled workers or unskilled 
workers, makes all the dilTerence.

Shri JagJivan Ram: It is covered by 
♦lie answer I have given. At present
it is ad hoc and it is not related to the 
number of workers in the ports.

T bad e  A g e n t s  i s  T ib e t

•446. ^ f .  S. N. Mishra: Will the 
Prime Minister be pleased to state:

(a) whether it is a fact that Trade 
Agents have been appointed in T ibe t 
and

(b> if so, whether it is a reciprocal 
arrangement?
. Minister (Shri Jawahar*
J»l Nehru): (a) There are three Indian 
Trade Agents at Gyantse, Yatung. and 
Gartok in Tibet.

(b) There are two representative# 
of the Tibetan Government at Kalim- 
pong to look after trade matters.

Prof. S, N. Misbra: May I know. Sir. 
whether the Government of India have 
had any correspondence witli the Gov­
ernment of Peking al>out the retention 
of these relations in the changed set­
up? -

Shri Jfawaharla! Nehru: No, Sir, not 
about these posts.

Prof. S. N. Mishra: If the arrange­
ment is reciprocal has the assignment 
been made by the Government of Tibet 
In India? I want to know whether the 
Government of Tibet have also
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•|»pointed their trade agents in India
on all the posts.

Shri Jawaharlal N dun: As 1 have 
•aid they have got two agents in 
Kallmpong. That is all.

Shri Kamath: When India appointed 
t^ese trade agents, were they accredit- . 
•d  to the Tibetan Government or the 
Qtitia Government?

H t . Speaker: Order, order. I do not 
we should go into that question.

Shri A. C. Goha: May 1 know if the 
Indian trade agents in Tibet are 
appointed according to a convention 
between India and Tibet and how do 
the China Government come into the 
picture?

Mr, Speaker: I think the foreign 
policy is going to be discussed and 
Members can discuss the question 
then.

Shri Kamath: Have the China Gov­
ernment recently indicated to t te  
Indian Government any change in 
ttieir attitude to these trade, agents?

Mr, Speaker. Order, order. Next
que^aion.

GOL. UJRa Nayar

♦447. Prof. S, N. M bhra: Will the 
rr im e  AKnister be pleased to state 
the facts relating to Col, Unni Nayar’s 
death in Korea?

Tbe Prime Minister (Slirl lawaliar- 
UU N din i): 1 welcome this opportunity 
of stating to the House the circumstan­
ces in which Colonel Unni Nayar met 
his death in the service of his country 
mad of the United Nations.

Colonel Unni Nayar was appointed 
an alternate representative to the 
fndian Delegation to the Korean 
Commission early in July this year. 
He arrived in Korea on the 22nd of 
July and was acting, a t the initiative 
of the United Nations Secretariat, as 
a Military Observer and a Liaison 
OIBcer between the Commission 
w i  the Army Authorities and the 
Government of South Korea, His 
duties often took him to the line of 
battle between the North Korean forces 
and the United Nations army. At 2 
pjn . on 12th August, 1950, he told 
Mr. Kondapi, another alternate renre- 
sentative of the Indian Delegation, 
that he was going towards Waegwan—* 
t2 miles North West of Taegu, the 
temporary Headquarters of the South 
Korean Government—with two presjs 
correspondents to find ^out the d^a lls  
of a disabled tank which the Northern 
Korean troops were reported to have

left there. According to the informa­
tion available with the United Nation* 
military authorities. Colonel Nayar 
left for Waegwan in the afternoon in 
a jeep witli Mr. Morrison and Mr. 
Buckley, two war correspondents of 
British papers, and a Korean engineer. 
Later in the day an American arzzî y 
uflScer was also asked to p ro c^d  alo ig  
the same road with instructlcms to 
investigate the disabled tank. At 
about 5 p.m. this American officer 
found that the jeep in which Colonel 
Nayar and party had left had been 
blown to pieces by explosion of a land 
mine and the bodies of Colonel Nayar 
and his companions were lying in a 
ditch. He immediately informed the 
American Korean Military Advisory 
Group Headquarters in Taegu of the 
tragedy and an ambulance was des­
patched to bring the bodies to hospital 
According to military authorities, the 
explosion must have been so severe as 
to kill Colonel Nayar. Mr. Morrison 
and the Kore.in engineer instantane­
ously. Mr. Buckley died in the 
hospital soon after his arrival and was 
not able to make a statement.

From Information collected so far it 
appears that close fighting had taken 
place in the vicinity of Waegwan and 
that the South Korean army had re­
treated along the road which Colonel 
Nayar subsequently took. In the 
process of retreat the South Korean 
army had mined it to prevent advanc­
ing forces from coming nearer. 
The site at which the jeep was blown 
up is sUghtly north of Waegwan.

These are the bare details of this 
tragic death. Colonel Nayar left 
behind a widow and a child—a girl of 
two. The Government of India have 
expressed their deepest sympathy to 
the family and have publicly recog­
nised the services of Colonel Nayar in 
an extraordinary gazette notlhcation 
published on the ISth August. 1950.

WRITTEN ANSWERS TO QUESTIONS 
L abour T ribunal A wards

*419. Shri Kesava Rao: <a) WUl the 
Minister of Labour be pleased to state 
what is the number of awards given 
by the Labour Tribunals in case of 
industrial disputes concerning “Central 
Sphere” undertakings under the 
Central Industrial D ilu te s  Act, 1947?

(b) How many of them have been 
implemented?

(c) What is the number of Indi­
viduals, both labour and indus^lalists 
punished for not implementing them*’

(d) What is the amount of money 
collected by way of fines for non­
implementation of these awards?
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/ ^ T a a  Bam); (a) 48 during thfe 
period April 1947 to October 1950.

(b) 43. In the remaining cases, 
<5pmplaints have been received that 
the employers concerned have not

implemented the awards ot 
Tribunals. Enquiries are being made 
into these cases ot non-implementation.

(c) NU.
(d) Does not arise.

IfouSES FOH Dis?lact:d P e r s o m s  a t 
 ̂ Udaipur

, Sidbva: Will the Minister
of Rehabilitation be pleased tc refer 
to the reply to my starred question 
No. 191 asked on ihe 4th August 1950 
regarding building of houses at Udai- 
i>ur for displaced pe^-sons, and state:

(a) what is the present position of 
the Society to which Government had 
given a loan for constructing houses 
and whether Government has sustain^ 
ed any loss; and

(b) how many houses have been 
built, h-nv many occupied and how 
wany are lying vacant?

The Minister of State for Reh»bill.
A- P- Ja ia): (a) The

M jasthan Government have appoint­
ed a Commission to inquire into the 

Bhopal Co-operative 
Society. Present position of the Society 
^  loss to Government wiU be known 
when its report becomes available.
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<b) No. of houses b u ilt 
No. occupied.
No. vacant

F u t u r e s  T r a d in g

• « s .  Shri S l^ v a ;  w iu  the Mioistor 
m  commerce be pleased to state:
• ^^®ther Government have any 
Jntention under the new Constitution 
to control ’T utures Trading” iT S d iT  •od ’

(b) if so, what the proposals are?
Deputy Miitlsteff of Comaime 

(Bhti Kiunnarkar): (a) Yes,
Bin which provides for the 

jegulaUon of forward trading, prohlbi- 
t o ; ^ f  options and for matters con- 
•ected therewith is expected to be 

Parllamwit durincTO current session.

IMPOKT or B o o k s

Shrl Kesava Bao: Will the 
Mtoister of Commerce be pleased tu 
^ t e  what is the maximum limit for 
the Import of books from Dollar Areas?

allowed as follows: ™
p )  Technical Books and books of 

i^erence^lO O  per cent, of half of 
best year’s imports.

o f “ "*• o ' '>•1^

i^DiAffs IN C e y lo n  ( R e p a t r i a t i o n )

the f a a ° th a f t le y

(b) Is there any proposal to 
patriate these people to India?

^  Ceylon Govem-
ment are pursuing a poUcy of greater 
empioyment of Ceylon nat i n n ^ ^  
private esiabUshments a n ^ ^ t o ^ h a w  
^ p o ^  that in m a tte r  of 4 p l o ^  
ment Ceylon naUonals should be g iv ^  

foreigners. A s  a 
It will be difficult for Indians, who do 
not acquire Ceylon citizenship, to seek 
new employment in Ceylon.

0 »  No.

KxTRADmON OF BOROER R aIOERS

Singh: <a) WiU 
the n im e  Minister be pleased to state 
w i th e r  the _Inspectors-General of 
^U ce , Sind (Pakistan), and Raias-

respective Governments any 
proposal for the conclusion of an 
W | ^ e n t  for t te  extradiUon of border 
ralaars of their respective countries?

reiched? agreements been

<Sfcri lawahar^ 
W  Nekra). (a) and (b). At a Confer^ 
S S w  # o  , ^?Pector8<kineral of ^ l i c e  of Rajasthan and Sind, and 
C o m m i^ (^ rs  of Police of Bahawal* 
fSfu ^  Khairpur Mirs, held on the

Karadii, it was 
a g ^  that ^th^ Governments of 
Pakistan and India be moved to con­
clude an a??reement for the extradi­
tion of border raiders of their respec* 
tive countries. The State Govemment*s 
recommendations in  the matter have 
riot, how^ever, so far been received by 
the Government of India.
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V e g e ta b le  P r o d u c t s  ( I m p o b t s )

*^37. Sardar Hukani Sinirh: (a)Will 
the Minister of Commerce be le a se d  
to state the quantity and value of 
vegetable products, canned fruits and 
fruit juice aUowed to be imported 
from soft currency areas for the period 
July-December 1950?

<b) What was the quantity and 
value of these products actually im­
ported during the period January- 
-June 1950?

The Deputy Minister of Commeree 
(Shri Kanitarkar): (a) Imports of 
vegetable products, canned fruits and 
fruit juices from soft currency areas 
for the period July-December 1950 are 
allowed on the basis of a quota of
20 per cent, of half of best year im- 
ivorts. The quota has been fixed on 
the basis of value and no information 
Is available as to the quantity that 
will be covei'ed by this quota.

(b) A statement showing currency- 
wise actual imports of vegetable pro­
ducts and canned fruits during the 
January-Ji’Hf? period is placed
on the Table. [See Appendix 111, an- 
iipxure No, 45.J It is not possible to 
^ur^ish the required information in 
I'espect of fruit juices as these are 
not recorded separately in the trade 
Statistics.

A u t o m o b il e  M a n u fa c tu r e

♦438. Dr. Deshmukh: (a) Will the 
Minister of Indiistn'^ and Suiiply be
pleased to state (i> the num l^r of 
corapanies w hich  manufacture motor 
cars an d  m otor p a r ts  and the number 
w h ich  assem b le  cars , and (ii) the 
k in d s  o f cars , names an d  H.P. of pro­

ducts of each factory?
(b) What is the annual prodv.ction 

of each?
(c) What is the annual consumption 

of cars in India?
(d) Is there any proposal to permit 

any new c o m p a n y  to manufacture or 
assemble parts?

(e) Is there any quantative re­
striction on the assembling of cars 
h y  any company: if so, w^iich are those 
companies and what is the nuijiber 
they are permitted to assemble or 
manufacture?

The Minister of Industiy and Supply
(Shri Malitab): (a) and (b). A state­
ment is laid on the Table of the 
Mouse. f5^e Appentlix III, annexure

ley 15,000.
<d) No.
<e) Yes, M essrs. Automobile Pro- 

iSucts of India Ltd., Bombay, have

been permitted to assemble for con­
sumption in India 3,000 motor vehi­
cles (including cars) per annum.

Im p o r t  and P ro d u c t io n  o p  
F e r t il iz e r s

*^9 . Dr. Dedunakh: Will the
Minister of Industry and Sm>ply be
pleased to state:

(a) the quantity of various ferti­
lizers produced in India in 1949-50 
and from 1st April 1950 to 1st Novem­
ber 1950; .

(b) the quantity and value per ton 
of fertilizers imported in India during 
the above periods respectively;

(c) the average cost per ton of pro­
duction of various kinds of fertilizers 
in India: and

(d) the rates per ton at which they 
were imported at Ports?

The Mtaisier of Indostry aad Supply 
(Shrl Malitab): (a) and (b). A state­

ment ts laid on the Table of the
House. fSee Appendix III, annexure 
No. 47.3

<c) A statement is laid on the Table 
of the House. fSee Appendix III, an- 
m a^re No. 48J

(d) A statement is laid on the Table 
of the House. fSee Appendix III, an* 
nexure No. 49.]

Manacemknt or State Indus rRTES
•448. Prof. S. N. Mtehra: WiU the

Minister of Industry and Supply be
pleased to state:

(a) whether Government have de­
cided to introduce managerial system 
for the management of State industries; 
and

(b) if so, the exact nature of .such 
setKj ps?

/ of Industry aaid Supply
^Shrl Mabtab): (a) and (b>. Yes, Sir. 
It has been decided that State Indus­
trial enterprises should be managed 
by Boards of Directors constituted by 
Government under the Indian Com­
panies Act. or by duly constituted 
.«itatutory Corporations, or by Boards 
of management working directly under 
Government. The manner in which 
each industrial enterprise should be 
managed will be decided according to 
the requirements of each case.

PiPRADIH COLUERY LaBOUWERS
*449. Shri Jnani Ram: Will the 

Minister of lab o u r be pleased to
state: -

<a) whether discharge notic^K have 
been i^iven to the majority of labourers 
at Pipradih Colliery; and
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(b) if so, the reasons for issuing such 

notices?
The MSaister of Labour (Shri Jaf- 

jivEB Ram): (a) Yes.
(b) Due to heavy accumulation of 

stocks and congestion of stacking 
{lepots, the Colliery management have 
decided to stop further raisings of 
coaL

G l a ss  F a c t o r ie s

*450. Shri JnaBl Bam: WiU the
Minister of Industry and Supply be
pleased to state:

(a) the number of glass factories in 
Chhotanagpur working in the years 
1948, 1949 and 1950;

(b) the number of factories closed 
during the above period; and

(c) the number of new factories 
started?

The Minister of Industry and Supply 
(Shri Mahtab): (a) and (b). A state­
ment is laid on the Table of the 
House.

(c) One. in 1950.

STATEMENT
Number of Glass Factories in Chhota­

nagpur.
Y e a r N o. o f  fac to ries N o. of fac to ries

w ork ing elosed

1948 3 3
1949 3 3
1950 4 3

SiKDRi F actory

*451. Shri Chandrika Bam: (a) WiU 
the Minister of Industry and Supply
be pleased to state what is the total 
strength of the experts in the factory?

(b) How many of them are Indians 
and how many of them are foreigners?

The Minister of Industry and Sup> 
ply (Shri Mahtab): (a) and (b). The 
number of technical staff at^vc the 
rank of foreman will be 34. The 
number now in position is 23; of the.se 
two are U.K. nationals and the re­
maining 21 are Indians.

A ttack  on  D ispla ced  P e r s o n s  by
P a k ist a n  S o l d ie r s  in  K a s h m ir

(a) Will
the Prime Minister be pleased to state 
whether it is a fact that a group of 
displaced persons trying to cross the 
“cease fire border” in Kashmir was 
attacked by Pakistan Military, in the 
end of (3ctober 1950?

(b) If so, what is the number of 
casualties?

(c) What s t ^ s  are (^veram ent 
taking to safeguard the lives of dis­
placed persons in the called “Azad 
Kashmir” territory?

The Prime Blinister (Shri Jawahar- 
lal Nehru): (a) and (b) It has been 
rejjorted that about 400 displaced per­
sons, mostly Muslims, belonging to 
Jammu Province, attempted to cross 
the cease fire line from a place 
called Dhanni and were attacked by 
Pakistan soldiers while doing so. A 
number of persons are reported to 
have been killed and wounded. We 
have no accurate knowledge of the 
number of casualties.

(c) We have made several repre­
sentations to the Pakistan Govern­
ment about displaced persons and 
have been assured that these persons 
would be well looked after.

O f f ic e r s  in  Im p o r t  and  E x p o r t  
D e p a r t m e n t s

*453. Shri Deogirifcar. (a) WUl the 
Minister of Conunerec be pleased to 
state the number of class I officers in 
the Export and Import Departments 
at New Delhi; and

(b) how long each one of them is hold­
ing the present post?

The Deputy M inuter of Commerce 
(Shri Karmarfcar): (a) and (b) A
statement containing the requ in^  in­
formation is laid on the Table of the 
House. [See Appendix III, annexnre 
No, 50.]

S y n t h e t ic  P e t r o l  ( P r o b u c t io n )

*454. Shri Deogirikan Will the 
Prime Bflnlster be pleased to state:

(a) whether the Board of Scienti­
fic and Industrial Research has sanc­
tioned a scheme for the production 
of synthetic petrol;

(b) the cost of that scheme;
(c) A e th e r  it is being carried out 

by scientific engineers from abroad; 
and

(d) whether any Indian scientist 
has submitted a scheme for the pro­
duction of stich petrol and if so, what 
is the cost of the same?

The Prime Minister (Shri Jawahar- 
lal Nehru): (a). (bi and (c). The 
Board of Scientific' and Industrial 
Research has expressed its opinion 
that tlie production synthetic petrol 
should be undertaken. Various 
schemes have been examined. Tne 
original scheme was estimated to 
cost Rs. 67 crores. Another scheme
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on a smaller scale dealing with only 
aviation spirit was estimated to cost

22 crores. The m atter is still un­
der examination.

(d) Indian Scientists have been 
carrying out investigations for some 
time past but no worked-out full 
scheme, which can be worked com­
mercially, has been put forward by 
any of them yet.

M u s l im  E v a c u e es  f r o m  A s s a m

P *.ys. Mwilvl Wajed AM; WiU the 
Frime Minister be pleased to state:

(a) the total amount of grants-in- 
aid and monthly dole granted to a 
MusUm evacuee after his return to 
Assam; and
1 number of persons
killed in Assam, and the number of 
houses burnt in Assam during the last 
disturbances?

I Minister <Shri Jawahar-
lal Nehru): (a) and (b). Exact infor­
mation has been asked for from the 
Government of Assam and v 
laid on the Table of the House as soon 
as It becomes available.

M ig r a n t s  i n  A s s a m

•45fi. » ^ T i  WaJed AU: WiU the 
Prime Minister be pleased to state:

(a) the number of evacuees from 
^ s t  Bengal who came to Assam up 
till 10th November, 1950: and

(b) the number of evacuees who 
have since returned to East B e ^ l  
from Assam up till 30th November. 
1950 m pursuance of the Delhi Pact?
. Minister (Shri Jawahar-
m  Nehm): (a) and (b). From the 
time communal disturbances s t a r t^  
in East Bengal in the 1st week of 
February till November 10* 1950 about
4,30,000 Hindus went to Assam from 
East Bengal. Very few Hindus re- 
t u r r ^  to East Bengal till the 8th 
^ r i l  1§50. Since then up to the 10th 
November. 79348 Hindus went back 
from Assam to East Bengal. It is not 
possible to say how many of the per­
sons who moved in either direction 
were evacuees.
O ccupa tio n a l  C e n s u s  o f  D ispla c ed  

P e r s o n s

•457. Shri A. C. Guha: Will the
Minister of Rehabilitation be pleased
lo state whether there is any occupa­
tional census of the displaced persons 
from East Bengali

The Minister of State for RehabiU* 
tatioA (Shri A. P. Jain): A census of 
displaced persons from E ^ t  Bengal 
was carried out in July, 1949, which

included enumeration of their occu­
pations. Recently an occupational 
survey of displaced persons m Camps 
h ^  b ^ n  held in West Bengal, Bihar 
and Orissa. A complete census of 
displaced persons is also being under­
taken m West Bengal.

R e h a b il it a t io n

*458, Shri A. C. Giiha: Will the 
of SehablUtation be pleased

(a) the number of East Bengal dis­
placed persons rehabiUUted throuch 
g o v e ^ e n t  service, particularly, in 
the Central Government Offices in 
West Bengal; and

(b) the number rehabilitated by 
employment in the E. I. RaUway, BJ^. 
Railwa>'. the Chittaranjan Locomotive 
Factory, the Sindri Fertiliser Factory 
and in the Ceramic and Glass Institute 
at Jadavpur?

♦ P*® s t a t e  for R e lia b ili^
t a ^  (Shri A. P. J a iD ) : (a) 3664—
2047 m Central Government Offices 
m West Bengal and 1617 under the 
West Bengal State Government.

<b) A statement showing the num- 
*1 of displaced persons employed 

under the E.I. Railway. B. N. Rail­
way . Chittaranjan Locomotive Factory 
a r^  the Sindri Fertiliser Factory is 
laid on the Table of the House. [See 
Apperidix III, annexure No. 51]. As 
regards the Ceran\ic and Glass Fac­
tory at Jadavpur, information is be­
ing follected.

A bducted  W o m e n

•459. G l i ^  G. S. Husafir; WiD the 
Prime Minister be pleased to state:

(a) the number of abducted womon 
recovered in India and sent to Pakis­
tan from 1st July, 19.50 up to date: 
and

(b) the number of abducted women 
recovered from Pakistan and sent to 
India during the same period?

The Minister of Transport and 
Railways (Shri Gopalaswami). (a) 557
up to the 17th November 1950.

(b) 306.

I n su r a n c e  C o m p a n ie s

•460, Shri Shiv Charan Lal: (a)
Will the Minister of Commerce be 
pleased to state how many Insurance 
Companies are working in the coimtry 
at present?

(b) Have the Government any 
scheme in hand to nationalise Insu* 
ranc*e work?
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The Afinlster of Commerce (Shri 

Sri PraJuisa): (a) There are 341 Insu­
rance Companies operating in India 
at present.

(b) No, Sir, not at p resent

S a le  o f  C ottage  I n d u s t r ie s  P r o d u c t s

*461. Shri Shiv Cfaaraa Lak (a)
WiU the Minister of ladnstry and 
Snuply be pleased to sU te what steps 
the Government of India have taken 
in the year 1949 to speed up the sale 
of products of cottage industries of 
different States?

(b) Are Government aware that 
handloom cloth manufactured in 
Madras is lying unsold in large quan­
tities for want of proper markets?

The Mtnister of iBdustrs? and 
Supply (Shri Mahtab): (a) A state­
ment is laid on the Table of the 
House. [See Appendix III, annexure 
No. 52].

(b) Government have not recently 
received any such complaints.

C oal G as P lan ts

♦4€2. Shri L, Gimta: Wilt the
Minister of IndtisUry and Supply be
pleased to state:

(a) whether any scheme for instal­
ling coal gas plants in urban areas is 
under the consideration of Govern­
ment; and

(b) if not, whether Government 
propose to consider the establishment 
of coal gas plants in urban areas?

The Minister of Industry and Sup­
ply (Shri MahUb): (a) No, Sir;

(b> No prcmosal has so far been 
received by (^vernm ent for consid­
eration. When any such is received, 
it will be considered on its merit

♦ 463. ifto sm?: (5F) 

^  %

^  ^  ^  #

aftr m m  ^  % f m

^  f w  I  ?

(^t) firm v f

^  ^  ̂  3TT#

P a s s e s  L e a d in g  to  T ib e t

[*463, Shri B. S. Arya: (a) WiU the 
Prime Minister be pleased to state 
what defence measures have been 
a d o p ts  at the passes, that lead to 
Tibet across the Hifnalayas, situate in 
the Almora, Garhwal and Tehri Garh- 
wal Districts of the Kumaun Division of 
U ttar Pradesh?

(b) Have Government taken any 
decision to facilitate motor transport 
to approach these passes and in par­
ticular those of Niti and Mana at any 
time of emergency?

<c) If so, when the completion of 
motorable roads leading to these 
passes may be expected?] ^

The Prime Minister (Shri Jawahar- 
lai Nehru): (a) to (c). The Central 
Government and the Governments of 
the States concerned are fully alive 
to the need of defending these passes. 
For security reasons it is not possi­
ble to giv’e details of the measures 
they have adopted or intend to adopt.

G l a ss  F a c t o r ie s

*464. Shri Kaonamwar: Will the
Minister of Industry and Supply be
p l ^ e d  to state how many glass fac­
tories are in existence in India at 
present?

The Minister of Industry and Sup­
ply (Shri Mahtah): 110 .

C e n t r a l  A d v is o r y  Ĉ o u n c il  fo r  I x i»u s - 
t r ie s  (D e c is io n s )

*465. Shri Sivaprakasam; Will the 
Minister of Ihdnstir and Supply be
pleased to lay on the Table of the 
House the decisions arrived at at tlie 
lecent meetings of the Central Advi­
sory Council for Industries?

The Minister of Industry and Sup­
ply (Shri M ^ tab ): A Note is laid on 
the Table of the House, [See Appen­
dix III, annexure No. 53],

I nd ians captu red  in  T ib e t

*466. Shri lyagl: Will the P ite e
Minister be pleased to state whether 
the attention of CJovernment has been 
drawn to the news broadcast by the
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PT .I.—Reuter on the 3rd Nowmber
1950. purporting to quote the Russian 
News Agency, Toss, which reported 
the allegation made by the New China 
News Agency correspondent in the 
field to the effect that two Indians and 
two Britons had been captured in a 
battle a t Changtu and th at investiga­
tions were under way “to find out 
what these foreigners were doing in 
the Tibetan Army” and if so, whether 
the news is correct?

The Prime Minister (Shri Jawahar- 
lal Nehni): Yes, Sir. The press re­
port mentioned Changtu by mistake 
in place of Chamdo.

Government have recently heard 
from their Mission that the names of 
the captured Indians are:

(1) Wangdak Tsering of Darjeeling.
(2) Thonyo Shagpa of Kalimpong.

They were both employed by the 
Tibetan Gov'emment as Wireless 
Operators.

L oan  t o  S c hed u led  C a s t e  D isp l a c e d  
P e r s o n s

*467. Shri Balmlki: WiU the Minis­
ter of R ^b iltta tifN i be pleased to 
state the amount given on loan to 
Scheduled Caste displaced persons of 
Delhi and New Delhi» in the years 1949 
and 1950?

The Minister of State for RehabiU- 
tatlon (Sfari A. P. Jain): Loans
amounting to Rs. 36,000/- have been 
disbursed to 155 families of displaced 
Harijans in Delhi and New Delhi dur­
ing 1949-50 through District Harijan 
Rehabilitation Board. No separate 
figures of the loans given to d isp lac^  
Harijans under general scheme are 
maintained.

SCHEDUIXD C a ste  D isp l a c e d  P e r s o n s

•468. Shri Balmiki: Will the Minis­
ter of Bdiabilitatkni be pleased to 
state:

(a) the number of S<Aieduled Caste 
displaced persons who have been 
settled in newly built townships in the 
country;

<b) the number of new tenements 
built for them up to N ovem ^r 1950; 
and .

(c) the number of Scheduled Caste 
diiplaced persons remaining to be 
Sfttled?

Tiie MUbilster of Stale for BehablU- 
t i l i t e  ( 1 ^  A. P. Jain): (a) 2484
tw il te s  of displaced Harijans com- 
lavldof «bout 12420 pfsrwus ^lav^ to

430
far been settled in newly built town­
ships m the Country through the Dis- 
p l̂aced Harijans Rehabilitation Board 
The number of displaced Harijan 
famihes settled m newly built town­
ships otherwise is not known,

(b) 2561 tenements have been built 
so far exclusively for displaced Hari-

Displaced Harijans 
Rehabihtation Board and sancUon for 
the construction of another 1220 tene­
ments has been given.

(c) Figures are not available
R e g io n a l  C o m m is s io n e r  o f  L abour

M69. Shri Rathnaswamy: (a) Will the 
Minister of Labour be pleased to state 
how many Regional Commissioners of 
Labour have so far been appointed?

(b) What are the places where the 
offices of these officers are functioning?

(c) How many cases of strikes have 
so far been dealt with by them?

The M ^ t e r  of Labour (Shri 
Jagjivan Ram): (a) 5.

(b) Bombay.
Calcutta.
Dhanbad.
Kanpur.
Madras.

strikes, threatened 
s tr ik e  and Iwkouts were dealt with by 

Commissioners 
the assistance of the Conciliation 

umcers serving under them during the 
^ n o d  1st April 1945 to 30th September

1?' figures for strikes and
lockouts are not readily available.
P r o v id e n t  F und  and  P e n s io n  C l a im s

of Ministerof RehabiliUUon be pleased to refw  to 
the answer to unstarred question No 4 

August, 1950 and state 
position with re­

gard to the Provident Fund and Pen­
sion claims of displaced persons who 
were formerly wrvants of Government 
and Lo<^l Bodies in Pakistan and 
which claims were forwarded to the 
Government of P ^ is ta n  by the Gov­
ernment of India?

The Minister of State for Rehftlit
f  In answe^

to this question I would like to take
^  House 

resume of the Negotiations 
with the Government of Pakistan on 
the subject of pensions. General Provi­
dent Fund and leave salary etc. of dis- 
piatgd Government servants, servants 
? States and Loc*al Bodies
in Western Pakistan.
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As a part of the mass migration 

several Government servants whose 
pensions. Provident Fund, pay, leave 
salary, etc. were the liability of Pro­
vincial or State Governments or of 
I-K)cal Bodies in Pakistan, came to In­
dia, and as they were not able to 
obtain the payments due to them in 
Pakistan, an Agreement was reach­
ed with the Government of Pakistan 
in December 1947 at Secretariat level. 
This Agreement provided for the 
transfer of pension papers of Piovin- 
cial Government servants. Pending 
such transfer it was agreed that the 
two povemments should make pro- 
vL«?ional payments to such CJovem- 
ment servants, of pensions on behalf 
of the other Government on presen­
tation of the Half of tlie Pension Pay­
ment Order and on execution of an 
Indemnity Bond and production of a 
rertiftrate of identity from a Magis­
trate or a Gazetted Officer. The 
arrangement was extended to Cen­
tral Government pensioners also. The 
provisional pavment was to continue 
till 31st March. 1948. In the case 
of di.5placed Government servants 
who had lost their Half of the Pen­
sion Payment Order other criteria 
were laid down for satisfaction of the 
Accounts Officers so that provisional 
payment of pensions could be made to 
them. The concession of provisional 
pa3mnent of pensions was continued 
from time to time but it was decided 
later that provisional payments would 
be made in future only to those dis­
placed Government serv'ants who 
were in actual receipt thereof on or 
before 30th September 1948. As 
some displaced Government pension­
ers had failed to put in their applica­
tions in time a small number were 
left out of the facilities of provisional 
payment. •

At the Tnter-dominion Conference 
of Nox'ember 1948 apart from the 
question of sanctioned payments to 
displaced Government servants the 
pajrment of dues of employees of 
Princely States and Local Bodies, who 
had migrated to the other country, 
was also taken up. Procedure was 
prescribed generally whereby the two 
Governments undertook to pay the 
dues of displaced Government ser­
vants and servants of Princely States 
and Local Bodies on an authorization 
received from the other Government. 
Debits were thereafter to be accepted 
by each Government in respect of 
payments made on its behalf 
by the other Government It was 
also agreed that the two Dominions 
should ask their respective Provinces 
and States to expedite the sanction of 
pensions for which applications were

still pending. The question of part- 
earned pensions of Gk>vemment ser­
vants who had migrated without com­
pleting their service was touched at 
this Conference but no definite con­
clusion was reached. The two Gov­
ernments undertook to use their good 
offices with Local Bodies within their 
areas for early settlement of dues of 
their employees who had migrated to 
the other country.

The Inter—dominion Conference 
of April 1949 reviewed the implemen­
tation of the November 1948 Agree­
ment relating to pensions etc. and it 
was decided that a separate Central 
Claims Organisation should be set up 
by each Government to receive and 
arrange for the speedy disposal of 
claims. Each Government undertook 
to verify the claims received ^ m  the 
other Government and issue Payment 
Authorities after necessary verification 
of amounts due. It was made clear 
that the arrangement did not apply to 
claims arising in rhe tw<; di'/idea Pro­
vinces of Punjab and Bengal and 
I-oral Bodies in those Provinces but 
applied to Princeiy States in th < ^  
Provinces. Betw'een April 1949 and 
March 1950 the Indian Central Claims 
Organisation has received and 
transmitted about 17,000 claims 
to Pakistan. Verification of these 
claims proceeded very slowly and 
hence in May this year officials of the 
Governments of India and Pakistan 
again met and took certain decisiOTis 
for speeding up Ihe v'erification pro­
cedure. Apart from issuing instruc­
tions to the authorities concerned, 
machinery was set up in Provinces 
and States to deal with claims relat­
ing to pensions. Provident Funds etc. 
In addition it was agreed that provi­
sional payment of pensions may be 
made to Government servants and 
servants of Princely States and local 
bodies who had net so far received 
this benefit Provisional payment of 
up to 50 per cent, of the amounts held 
in the Provident Fund Account could 
also be made. It was felt that Gov­
ernment Servants who had migrated 
to the other country, while stil! in
service, should not be treated as
absconders or as having been dis­
missed from service but the Gov­
ernment of Pakistan desired to
consult their Provincial Govern­
ments on the m atter before 
giving a final reply. The concession 
relating to provisional payments of
pensions of Provident Funds to the 
new categories of displaced persons 
was subject to an arrangement being 
made for concurrent clearance of pay­
ments made by either Government on 
behalf of the other. Unfortunately
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this question of concurrent clear­
ance which has, on account of 
the exchange deadlock between 
India and Pakistan, proved to 
be an additional hinderance in the 
way of settlement ot dues of d ispU c^  
Government servants etc., yet remains 
to be solved. Thus no tangible bene­
fit of any of the Agreements arrfve<i 
at on the subject of pensions. Provi­
dent Funds, etc. has so far been made 
available to the displaced persons 
concerned except to the extent of pro­
visional payments sanctioned upto 
the 30th September 1948.

The Government ol India have had. 
therefore to consider some measures 
of immediate reUsf. I am now in a 

. position to announce these measures. 
In the very nature of things the in­
terim relief has been confined to those 
who are not already gamfuily 
employed.

(1) Displaced Government ser/.-inte 
whose pensions had been sanctioned 
in West Pakistan but who had been 
S ^ e S d  f ^  obtaining benefits un­
t o  th rW o v isio n a l Pension

r«o rtf i«47 will bo given relief t(>

(2) Displaced servants of S t a ^
J k  B o^es 

mum of Hs. 150 p.m.
(S ) G o v e r n m e n t

s s f p i s r w i 's
amounting

E » r S r s r « “ ”̂ -

^ r t,Z n c o  exceeds Ss. 100/- p m.
The A greem ents relating  to  peri 

sions. Provident F u n d s ^ ’. 
e ^ S r  as also the interim relief re­
lating to which deciriotis have 
indicated, are not applicable to claiws 

of the < iiv id ^  Provinces 
o f ^ S j a b  and Bengal. The Goyera- 
mente of the two Punjab* hav; their

own arrangements. I have recently 
received representations regarding 
the hardship caused to Government 
servants who have migrated from 
East Bengal as a result of the distur- 
banr*es early this year. I am looking 
into this question separately and 
have invited the views of the Govern­
ment of West Bengal whereafter it 
might be possible to consider the 
question fully.
I n d ia n  D e l e g a t io n  t o  U . N . G e n e r a l  

A s s e m b l y

22. Shri Kamath: Will the Prime 
Minister be pleased to * state:
(a) the names of delegates, alternate 
delegates, assistants, and advisers of 
the Indian delegation to the current 
session of the General Assembly of the 
United Nations: and

(b) the qualifications of each?
The Prime Minister (Shri Jawahar- 

lal Nehru): (a) and (b). StPtcments 
containing the information desir?d by 
the hon. Member are placed on the 
Table of the House. [See Appendix 
III, annexure No. 54].

S h ip p in g  C o m p a n ie s

23. Shii Sivaiirakasftm: Will the 
Minister of Comm^ce be pleased to 
state the names of shipping companies 
that are engaged in the Indian coastal 
trade?

The Minister of Commerte (Shri 
Sri Prakasa): The names of the ship­
ping companies engaged in the Indian 
coastal trade are—

(1) The Scindia Steam Navigation 
Co. Ltd., Bombay.

(2) The Bombay Steam Navigation 
Co. Ltd., Bombay.

(3) The Bharat Line Ltd., Bombay.
(4) The Bengal Burma Steam Naviga­

tion Co. Ltd., Bombay.
(5) The Indian Co-operative Naviga­

tion and Trading Co. Ltd., Bombay.
(6) Shri Ambica Steam Navigation 

Co. Ltd., Bombay.
(7) The Swadeshi Steamship Co. Ltd., 

Tuticorin.
(H) The Chandbali Steamer Service 

Co., Ltd.. Calcutta.
(9) The Ratnagar Steam Navigation 

Co, Ltd., Bombay.

< 10) The Hindustan Shipping Co. 
Ltd., Calcutta.

(U ) The. Malabar Steamship Co. 
Ltd., Bombay.
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(12) The Merchant Steam Navigation 
Co. Ltd., Bombay.

(13) The Africana Co. Ltd., Bombay.
(14) The South East Asia Shipping 

Co. Ltd., Bombay.
(15) The Indian National Steamship 

Co. Ltd., Calcutta.
(16) The New Dholera Steamships 

Ltd., Bombay.
(17) The National Steamship Co. 

Bombay.
(18) The Great Eastern Shipping 

Co., Ltd., Bombay.
(19) Akojee Jadwet & Co Ltd., 

Port Blair.
(20). The India Steamship Co. 

Ltd.. Calcutta.
(21) The British Indian Steam 

Navigation Co. LiH., Calcutta
(22) The Asiatic Steam Navigation 

Co, Ltd., Calcutta.
(23) Brunton & Co. Engineers 

Ltd., Cochin.
HaNDLOOM DEVELOPMtNT FUND

U . Dr. »1 M. Das: Will the Minister 
of Industry and Supply be pleased to 
state:

(a) whether annual allocations are 
made from the Handloom Develop­
ment Fund for different States; and

(b) if so. what are the factors taken 
into consideration In determining the 
amount of allocation for a particular 
State?

The Afiuister of Industry and Sup­
ply (Shri Mahtab): (a) Yes, the 
grants have been made to different 
States from the Fund beginning with 
the current year, nnd further grants 
will be given only r.ner these amounts 
have been fully uUlised on the 
schemes for which they were g ra n t^

(b) The amount '•'arictioned tn each 
State is based on *hr recommendfation 
made by the Handloom Subcom m ittee 
in this behalf. The factors taken 
mto consideration by the Sub-Com­
mittee in determining the amount of 
the grant on a pro rate basis to each 
State were?

(1) the consumption of yam  by the 
SUte* i^'^'istry in a particular

(2) the nature of the scheme 
submitted by the State whe­
ther they pertained to the 
dewlopment of handloom indus­
try. The following order of priority 
was observed in respect of those 
schemes:

(I) Marketing.
(ii) Finishing, dyeing, calendering.

(iii) Designing.
(iv) Improvements in the methods 

of production, including improved 
implements.

(v) Training of handloom weavers.
(vi) Research.

(3) w eigh t^e  for under-developed 
areas for which an extra sum was 
reserved for allotment in addition to 
the usual grant.

E n t r y  o f  P a k ist a n  N a t io n a l s  in t o  
I ndia

25, Prof. S. N. Miidira: Will tiie 
Minister of Hehabmutlim be pleased 
to state:

(a) the number of unauthorised 
entries made by Pakistan nationals in­
to India in the year 1950; and

whether protests were made to 
the Pakistan Government and if so. 
with what result?

The Minister of State for RehsbiU- 
P- ia in ): (a) On l»th 

July, 1948. the Perm it System was in- 
^ c ^ u ^ b e t ^ n India and Wes t̂er î 
Pakistan. There is no check on 

Eastern Pakistan, 
Nobody is allowed to enter 
India from West Pakistan with­
out a permit and the question of un­
authorised entry does not normally 
arise. It is conceivable, however, 
that some people io manage to smvg-
g e them ^lves into India even from 
Western Pakistan without a oerm it 
In the very nature of things, it is not 
possible to discover ill such cases.

(b) The question does not arise.
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PARLIAM ENTARY DEBATES

(Part II— Proceedings other than Questions and AiMw«rs.)
O m O U L BIPOXT

7ftl
y ' PARLIAMENT OF INDIA

Txie$4ay, 2®th Hovember, 1950

The House met at a Quarter to Eleven 
of the Clock.

[Mb. Speaker in the ChairJ
QUESTIONS AND ANSWERS

(See Part I)
11-45 A.M.

PAPEBS LAID ON THE TABLE
Correspondence between the P rime
Ministers of India and Pakistan on

“No War Declaration’*.

The Prime MliiMer and Minister of
External Affairs (Sliri Jawaterlal
Nehru): The House will remember that
I promised to lay on the Table of the
House the correspondence that had
passed between me and the Prime
Minister of Palcistan in regard to 
various matters, notably the “No War 
Declaration” . Subsequently that cor­
respondence enlarged itself and other
matters also came within its scope. I
am laying on the Table, therefore, a
printed pamphlet containing this cor­
respondence. [See Appendix IV]. I
need not say much about it, because,
I am sure hon. Members would like to
read it; and then, perhaps, if they wish
to ask anything about it, I would be 
glad to enlighten them. I would add 
that this correspondence contains,
apart from the “No War Declaration” ,
the proposals we made about the set­
ting up of a Tribunal more especially
to consider two disputes, one in re­
gard to canal waters and the other
about evacuee property. Hon. Mem­
bers have been asking me questions
about them. This correspondence will
enable them to understand what our
proposals were and what the response
of the Pakistan Government to these
proposals has been. I regret to say
that after nearly a year’s correspond­
ence, we have arrived at no solid re­
sult.

210PSD

W *
Last night I received another com­

munication from Mr. Llaquat AU Khan
in answer to my last letter which is
published in this document. It has
not been possible for me to include
that in this pamphlet because it came
too late. I am placing a cyoloslarled 
copy of that also on ttie Table of thê  
House. [5cc Appendix IV]. I hope
that this document will be available to
hon. Members in the course of the
day. and each one of them can have
a copy.

Naturally, there has not been time
since I received Mr. Liaquat All KhanV
letter to send an answer. We shall do
that as soon as possible, and a copy
of that answer will also be furnished
to Members. Meanwhile I should like
to make brief comments on some o f
the points arising out of the Pakistan
Prime Minister’s latest communication.

It is rather perhaps not very easy
for hon. Members to follow the com­
ments on a letter which they have not
read. No doubt, they will read it a
little later. As a matter of fact, most
of the points raised in Mr. Liaquat AU
Khan’s communication have been re­
peatedly discussed in the course of th^
correspondence. There is a great deal
of repitition. naturally, in our letters
to each other. Most of these points
have been dealt with fully^in my pre­
vious correspondence and I shall
answer them fully when I send m y
written reply to Mr. Liaquat All Khan.
For the present. I will Just make some
brief comments. What I say now i#
not said in any spirit of controversy;
the importance of good relations bet­
ween India and Pakistan is too great
for any of us to imperil their future
by words that excite passion. At the
same time, we have to make our posi*- 
tion clear.

I may add that I had drawn Mr.
Liaquat Ali Khan’s attention repeated­
ly to the kind of Press propaganda as
well as statements made by individuals
in Pakistan which was a direct incite­
ment to war. I pointed this out to
him and said that this kind of thinr
naturally did not lead to good relations
between the two countries. Mr.
Liaquat Ali Khan, in the course of his
last letter, has referred to something
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about the Indian Press. What I say 
is in reply to that. Mr. Llaquat All 
Khan has referred to the tone of the - 
Press throughout India and particular­
ly in West Bengal towards the Delhi 
Agreement. I have had occasion pre­
viously to express my regret over the 
attitude of certain newspapers towards 
the A^eem ent that Mr. Liaquat Ali 
Khan and 1 signed last April. It is not 
fair, however, to accuse the entire 
Indian Press. On the whole, the lead­
ing newspapers of this country have 
dealt with the Agreement helpfully and 
in a spirit of responsibility, and even 
the tone o f  some that were once hostile 
improved considerably after a while.
If now and then there has been criti­
cism of the Pakistan Government, that 
Has been due to many causes, not a few 
df which it is in the power of the 
Pakistan Government to remove.

As for the alleged activities of cer-» 
tain individuals, they are of no con­
sequence and one should not take 
serious notice of them. May I add 
that this has reference to instances 
of one or two individuals who, I 
believe, proclaimed some time ago, that 
they have set up a parallel Govern­
ment or some such thing. I have not 
been personally aware of it; but I have 
p o in ts  out that the matter is of no 
consequence. In any case* what 
counts is the firm resolve of the Gov­
ernment of India to implement that 
Agreement in full.

Then, reference has been made by 
Mr. Liaquat Ah Khan in his last letter 
to Junagadh. In Junagadh, it was 
the will of the people that prevailed, 
not any mllitar3" effort by India. Mr. 
Liaquat Ali Khan*s reference to large 
scale military movements of Indian 
forces towards the borders of Pakistan 
during the Bengal troubles is a mis­
understanding of our action. We had 
no desire then to attack Pakistan just 
as we have none to attack her now. 
Our measures were purely defensive 
and taken during a period of high 
tension when we should have failed 
our duty if we had not taken all pre­
cautions for the security of the 
country.

I am glad to note that in reply to 
my declaration made some months ago 
at a Press Conference that India woul^ 
not resort to war in Kashmir unless 
attacked, Mr. Liaquat Ali Khan has 
slated that Pakistan has no intention 
of attacking India. As for his other 
arguments regarding Kashmir, I do 
no propose to an.swer them at length 
since our position has been made clear 
repeatedly. I would only say that 
while we sent our forces to Kash­
mir after the Government of the 
State had lawfully acceded to India.

with the full approval of its most 
numerous and representative popular 
party, Pakistan sent its troops into 

. what had become Indian territory, 
without any justification. As for the 
settlenjent of the Kashmir dispute, we 
have resiled from none of the assur­
ances that we have given to the people 
of Janunu and Kashmir or to the 
United Nations.

I shall not go into the canal waters 
dispute here, beyond saying that 
nothing that we have said is inac­
curate. There is some argument about 
what has been said. The statement 
attributed by the Prime Minister of 
Pakistan to our reoresentatives was 
made by our representatives on a 
sub-committee, whose report, on the 
subject of canal waters, was not ac­
cepted by the Punjab Partition Com­
mittee, because of the fundamental 
differences that existed over the 
question of the distribution of the 
waters. I may add also, as the 
House will remember, in the early 
days there were numerous commit­
tees and sub-committecs dealing with 
partition matters. There was  ̂
Punjab Partition Committee, con­
sisting of representatives of the two 
Piinjabs, quite apart from the Cen­
tral Partition Committee. '  That 
Punjab Partition Committee had ap­
pointed a sub-committee in the Punjab 
and in that sub-committee certain 
statements were made to which Mr, 
Liaquat All Khan now draws our atten­
tion. But those statements, when they 
came up before the Punjab Partition 
Committee were not agreed to by either 
party.. They did not come to an agree­
ment.

Mr. Liaquat Ali Khan has said thi t̂ 
he is convinced that a war between 
India and Pakistan would be an un­
mitigated disaster for both countries 
He has given the assurance that he 
will continue to work for peace. I 
fully share this conviction and have 
affirmed it on many occasions. India’s 
will to peace is certainly no less than 
that of Pakistan and I can, here and 
now, give a common assurance tha  ̂
we shall continue to work for peace 
with our neighbouring country. .

The discussions between Mr. 
Liaquat Ali Khan and me that pre­
ceded the Delhi Agreement brought 
out fully the value of personal con­
tacts. I fully believe in them. Mr. 
Liaquat Ali Khan has kindly invited 
me to pay another visit to Karachi 
as soon as my duties permit. Mjr 
duty here in Parliament and oth<^ 
preoccupations make a visit t̂ > 
Karachi diflficult for the next few 
weeks. I welcome, however, Mr.



166 Road Transport 28 1950 ; .  Corporations Bill 76®;

Liaquat All Khan’s invMotlon and 
shall avail myself of It as soon as 
cifcuirtstattces

PRINTED FORMS FOR GIVING
NOTICES OF QUESTIONS ETC.
Mr. Speaker: It has been brought 

to  my notice that although clear' in­
structions are given in the Circulars 
Issued before each session, some hon. 
Members give notices of questions on 
small bits of paper which are very 
difficult to handle and sometimes 
notices are received in Incomplete 
forms and without the necessary 
particulars.

In order, therefore, to assist hon. 
■Members to conform to the instruc­
tions and also to comply with the pro­
visions of the Rules, forms for giving 
notices of questions and for raising 
discussions under Rule 46(2) on 
matters arising out of answers to 
questions have been standardised and 
orinted on paper of different colours. 
Hon. Members desiring to ask ques­
tions and raise discussions are request­
ed to use these forms for their nolices 
in future. These printed forms will 
be Ruoplied to hon. Members by the 
Parliamentary Notice Office on 
quest.

ROAD TRANSPORT CORPORA­
TIONS BILL—contd.

Mr. Speaker: The House will nnw 
proceed with the further considera­
tion of the following motion:

‘ ‘That the Bill to provide for 
the incorporation and regulation 
of Road Transport Corporations, 
as reported by the Select Commltj 
tee, be taken into consideration.

liHoott _______
•ft : v w  'w  irm C T f t

tftrv  in ^

^  ?r TfT ^
f v  ^  i
^  ^  <ff I at
^  (AotofU.K.)^5t«ftack^prft

(Traa^port Corporation) % 
f5TJnT ^ \ f  ^r^ar j
ftr ijsTR# % ^  ^

sftr *rfW r ^  sftr ^

^  (Select
Oommittee) ^ Rmwr ftwwr i
ftf irrt JUPT ^  v t #  % wnr
3 1^  ^
a m r*  

ift v tf*
I ^  WfT ^  Pp

>15 fff f  I WfT
^■^<<11 1  ifRrtf t*Tr ^  

ww ift ^  ^
ffRT ^  ^  I  I »TW- 

•TRT v#Brrr

w  vr
^  5t*JT I W'T ^  ^
^  «TRft ^ fv  iiJflT ^  tm  JRTiirr «rr 
ft> ST ^  ^  ^  ^

tft '9>i4»\ *<im  iit’TT
^  stA t  arnTFft i(Wt ^ 

^  w iR  Tfnrr ’ri»n i i [ f e  
*r? t  w rer

cTSTr 1 firiil ^  arMI’ #®

1 1  t  ftr ^  ^
(Railway Act) # 
fip v ft v A  m f t  I  dt ^ irfiR nr  ̂ inwiT 

wrrer v r w ?
WT VTVA

f f R  ^T<n ^  t  ? ?iT^
ark arr f̂t % tnr

ftr<rr Pir w  f t  rr v n n  a v
fiT ^Jrnrr ^ f  1 *n# sTflf
f  ftf ?<T w v t  ^rr ^  ̂ anwsrr ^
1 1  ?nc? v f  ^  v <  8TOT 
ar»«T T P c ft^ ^ v rP rw rc  7«?rr
f  I 3T»iT ar»<r srtfff #  arff»r «rw<r
<fR(VTRr<it I ,  ift f f t n :

F̂̂ iTT «r?<rf t  w
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m r  Hw VK lit *rr? f*wir

^  aim t^rre %  H X '*  w
flfr ♦» ̂ fi«ftrifW^(Laiid Aoqtti- 
sition Act) | ^»rwr %
fW  5 ®  Prtw *ftr ftilw  ^

4lr s iF f f  v h w  artr %
^  Pwtn #  f  w tw ff

*pf 5  ?fT?J nfr W

Pi*f% VT# %*Tf^^>t*T^ft ««IH M
'^i^Tl *ftr wfw

'wft *iî <fl *15 ’rt’ff "NW >rC 
^ I w c  arw ^ N w H  ¥*ftH #
WRfr ^  ^  If ^WV. V Rff ^
*IT ^  VTJIT f  *rtr 'iŴ I TT^ ’pn* 
9 H  'TJ'WT I  W  ^  ^>IT-
^ T  W  TT wflH J I^ T fW  T̂OT 
1 1 5 ®  f'Pnr «R fir ^  
fvwt ^  ’TO5 JIT sTrrw I 

^  i R T s w  ^  t  A ?  ^  a w  ^ t w f  

% P̂ 5*IVt fTsSt Pr̂ TT 
ifrt W5 wm <hw frsTT vr vnr 

<1  ̂ snff ^  n̂wT 11 ?<ftM nwT 
sftT % *pft ^  fv

fir TfT ^  ^  aftr lit
appfV Wtl # ^  Pwrr t f*p 
nm r ̂  5>hi f , ?ft >rr fft f?r % 

>TO fsr>T*T ITT
^  (Compen- 

satioa Act) jrt^  ̂ Tf̂  
w  '•Nff w  iPrAsr ^  i

 ̂f5T ’Em (Eleo
tricity Act) <? «ft

meratiag Statioos) %«f>?f!} 
fwrt̂  %  ̂f*nr»T >rfH frotff

t  ^wrftafrrwn^ ftw im  jf I 

#  vfiT  ^i|<n f  Pit v r  w  'frtf %

^  ^  *W f ^  *npf vxwT I

^   ̂I f̂ PWT wrm f»T ^  f  aftT 
l*r ^pww q||^ ^  flpr%

Tŵ arT g?rpt?ft w
^  ^  w«A«t ^  ^ ^  

fitw # |)»n fv ^  fe  ^  ftRT I 
^  r̂ # V??TT ^1^ «TT % w  

4hr fit ajFT ftiw fl^  r̂ 3tt«t%
TWT <̂ T T^r ^ ^  ftfir %

!{?ft # ?̂ nTT <CT>WT I I

t  wra fft ?roB an^ aflr 
«JTW ftWdl*ll ftr ^  ^  ipi^  aw*iteT 

<aftH '̂ WTf »T?ft 5ft qWT̂  
*TT̂ vt ifhftstit (Monopoly) ^  
n<  ̂ g?T ?flnf
Wmsft »Tf?{t 11 ftjT am «T?f 

vt am ^  aftr 3  ̂ v>
% ^ sftT Ti  ̂ Tt ̂ RTi# 5nr

at am ^  ctpt
T t ’ TT %  ^  3 T T ^  #  gft f t f  jft?T ^

t ^  wr âmniT ^t 
I ^  ^  r|

w ^  ârrarr ^  «Ttnr i 5ft Jjarwt 
TT fmm w   ̂̂  3,-)̂
^  ^  5W *TT  ̂fTT m  STÎt t I-

Tt *rr^ >̂rr ftr f»n^ ?;?r 
ftiftps *̂t€t %  ̂«rt3x 3T*#««irr

arH’TT flSR aî ST T<TI% 
fft  ̂ aw TJV^?f%TT 

^  ^  f  I ^  a n ^
11 3HR «I? m*TOT WSTT 5>rr 
^  # JTTĤrr  ̂Pp g;»% ftn̂  ir̂
^  >T|f «ft arŷ  ^  ift ^
^  #  f?r ' f r f  ^
t^t i ^1%!T ^  wH t ftr

f̂ PfT
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w ?rr ^ I 5t ipT w  v t  fu rs

^  5^ ftrs fW  "A ^
«ftr nf^ifd ?ro8 >nw w R F r

<iwrr t  ft? H  J!^ ^  w m

P̂TWf'f *ftr I

fffflnyp «iw % fm  # ̂  Ir
<iT5!rT ^ ftr ^WN^r t #

' ^ )(^  «»rr!pr T f t n i i f t i ? f  I  3 ft 

W f l < W i  t  ^ ^ r f t  ^ R T  * 1 ^  ^  f t r  

a r w  a n » ifr  f  f i f  #  j f ^ f f  ^  3 ft

ft r i h T  f^Ftrr t  ^  ^  ^  ^
X | r  t  «r3^r w f f  » i f w f t ^

« i R f t  1 1  a w  ff *r  i ^ r  ^ f t  « m f  5T^f 

?ft fl«T<r t PP TO  ̂ tefT 
^  irrtf I ^  jfWT t  «frf
TO 5<? ^  ^fWr
VTPfr ^ i
^  ?ft 3fT f v  w  ^

(f^  «nM»w ordinance) PfWff 
ajfr fPfTJTT I ,  w fPp HW#
f  a f k  'TTEf a r S T R T  f  I

^  l f ! f t  ^  ( J ? )  ^  ’ t f

^ n ? n ^ r ? r t  i ?ft ^ t  v tr^  % . ^  

▼ w  ?ft »»?  fip  *T ?  * n » « i  V W t  

f j p w f w  f  a r k  # »r v t  t w  < ft 

“* t « n i f t  t r f l F ,  * w  < t r ^  4H 
" w N y  ^  3 ft f « r j » r  a TW »fr t ‘ ^  ^  

i f r t  s i  ?r < f t t  < fr

’« tT ^
^  y ^ i «  ^  ^<rT^ W l 4  1 1  <ft 

^  w T i o f t  ^r

a d k  w ' I t  # 5  5 !ijf t ?  I

^raiT JW  ftl^[, ^  ^

^T*rnir «flT
^  ^  « W W T  «i>t. ^

«ft TO #  ift 5iT3r % f f  
t  i f f  ^  w # , i f k
*W ^  TO«l<ft <t 3ff̂  I ^
V|T <TT ipT% ^  *TR PF ^
sNR̂ t̂ fT (sharelwlder)
^  I f f  « ft» r  ^  I « > t  v r  t

ftr^Ntjjtw^ â k
^  » w « ! « f t  < t  it p f(  I

arrtt arrft TPT «ifr w rs  11 
■fepp’T ^  *T̂  Tfurr j( fip
afftr % wt «t# »?if^ f  f5  
'♦t!̂  i  f% 1ft <fJ<wf*r«Wir*fff t, 
« t < w f 5 ^ ! r p r ^ ^ ^ ^  T|T 1 1  
^  ^  ^  ^pf9PT W  Vr»f W  tfT  I  
TO if «f5 srwr «nw ^  ^  ?
^TO^f arr̂ f̂  i{t ^  ? «T5 at «fM̂  
^ Pp >T5 ^  ^  t  I ^

# ^»T f ^  ? «f|
3TP  ̂ ^  ̂  ^  ^  tnr fin 11

^  W *J#>4(I*T % ffPT if r̂PTT <(1^ 
f  m 5T  ̂ I aniT arnrr ^

^  «(H 3ft 5T ^
^  W  W  9?tRr 7 ? ^

a#iT ^  ^  ffjjftrtRT ^  3rrWr i
«tfTt ftl5 : ^  ^€Fr ffr 

% 1 ^  arpir ^1%  f  I

3ft 8T«#r ^  11 ar<n:
n  3TFTT f  ?it ^  8 |t#  I ^

f » n ^  ?ft»rfft.(

^  ##mr (Motor
Vehicles) % ftt ^ fiw jptt «a i 
w  ty ff t < f t  ^T?ft t  ?ft T O  f f f  

fiWT 3rrar | artt aw <*5 
?sTf ^wft f  sftr 3rrtr  ̂ fr  fff

wjfrtr iw w  w!flwfr | «frc
fsftn? w  »t
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IfP TO  3Tt t<ST T?ft

I ^  Ji? t  ftr Jnf̂ 5  (Net 
profits) w ^  im v

(Eleotrioity Act) 
#*J![«fT ftrT5r ^  ^n«iT amrr 
finiT an#, ainn
(General Revenue) # sftr 
an  ̂ »iTnrr aftr
(welfare) «nN? i *i?r

ijlF̂  %: 3ft HI TO

^  ?*r • '̂*1 Twr ’nn r̂r TiFft 
% f ^ ,  *nrf^f ^  ftnj, v ^ e n to f  % 

i ^ ,w n w i S f t ^ P r o T % f ^ ,  3f\r^3Erft 
% fw ? ^  ftF*rr

I snr w t v r  ^  ^
I  Pp JTRff >(>t ^JTTR ^  f l ^  ? P ^  
flŝ  afk f̂ rPTtr «Ft ̂  »̂r
v n ff #  ^l^n, srirfq^t^ ansi»

(amenities pf^thepassea- 
gejfa) ?PR5 if, ^  v̂b8T<

JTHT ^  Tnr % #«i!t«ft
ar'̂ TSnSfV ipt TTRTTiRT^
#  < 3p(T»' ^  ^  <Ht̂ »IT,
«n: TI#^VfT% ^ aftr:
*15 iryr ^  wm 11 ^ ^  -W 

^'»iT v i f fv  n ?  ^
* r c  3 n r t  ^  *1  v  •f t

< 1^  ^ T i w  ^  *rr

^  ^?nt ^  t w j n
w w  fft w  Jf 41^1 4  •............

Opiiif̂ ii.w (Depart* 
mental) *n̂  fl»iT i *T5 aiwr

;rf aĵ ^pnifWtBftT JT? 
(Businesslike)
*ftt #  5^ ^ pr wjar 1̂»tt > 
5irar »i% ifl' aftr *nar

^  Ttf Ptoiw ^ 5 1  mm
*ftr ^  ftwnw ?*rrt h i* r  % 
arhc ^  ^  Ir s i ^ R
H «w i t  » f k ^ ^ ^ 5 i : r  ^

’ n ^  ^  t  f t f , J T |  J W f ^  arn t a n  

T t  K j ^ r  ^ ^ 3 1 ^  ^ ^ » rr  « f k  

%  5 ^  STiTT ^  I

^  3PI#

^npT j  f t r ^ iW T R T  !T{lf 
:«rr%T ^  «Pt |*r fijw r̂c
a f t r  ^  %  v s $ i ^  3 f k  5 * f

^  ^SRWfihH (natiooalisation)
^  ^  f  ^  3rfls«v !Tft# r̂ m

11 «rtft 'f)?!
s p T a r n t  

? « n T r  3 i % T  ! r t i ^  f  a f k  

^  ^  ^  ^ ^ T P T T  * l t f  a f t r  t X w h

^  I var 4̂  ̂ anf f w
w  ftf ^  arVc ^  ̂ ?T
wWf % TT HJTT T?rrr "^ if^

fir »ftw M'rf #  ^  ♦»• ■
>nfr«rf ^  Tt afk ert̂  tiroT 
^  wRT «rtr tr OTR

I f«T Tt ^ if^
^  -?ite 

(^habilitation Graat) % gU 
'R  f9T .?»T: ^  ^ I  a fk  ^
% WT PWTW ^  % I

» T  H I K  311 I

-  ^  ^  ^  ft» 
iTpf aftr anvTO ’rnf vt ^ % jt- 
thnrf<(ff5»ff i|t?rrti anir
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^  vi»€t (Air
Traosport Enquiry Committee) 

t  aft

(Ministry of 
CommimioatioEB)  ̂̂  Prt f  ft? 
3T^ «ftt ir«r5 % #

(night service) f  ̂
«Ft n v R fe  3PT̂  OT

% I srvTC
^  vt^ T̂5i ^ I ^  ,

^  ^  ftn i jBTT sftr 5nr3T ^  ^  «nj 
^  arenin: #  w  t  i ^  ^  

t  w  ^  ^  ?»T s rrit

^  T | t l

3 R T  ^  t  IT ?  arm  ¥ T ? n  j  P f  

VT^T P p  ^  v iR ^ T  

^  aftr p i T T  inrt^
^ * T T  I

{English translation of the above) 
speech.)

Shri Bhatt (Bombay): Yesterday
before the House adjourned, I was 
taking part in the lively discussion 
and was speaking as to what should 
be done about compensation. 1 
gave two examples, one was the U.K. 
Act, and the other was that of Trans­
port Corporations Act, 1950. I want 
to submit that in this Bill we have 
particularly suggested to make rules 
about compensation. The Hon. Minis­
ter in the Select Committee assured us 
on behalf of the Gk>vernment that 
after consideration of all the ques­
tions he will enact the best possible 
rules by which the bus owners will 
have no resentment and the cQuntny 
will also not suffer in any w^y. I was 
just submitting that the i|uestion of 
the compensation is a quite coinpll- 
cated one.  ̂.This question would have 
been very easy one, if It was to be 
limited to the purchase and sal0 nf 
motor vehicles, but it is not limited to 
this only. There are houses^ work­
shops an i other things, CQmpiensation 
has to be paid for all these. As I KUb- , 
mitted yesterday that in addition to 
that we will have to take Into con­
sideration the motors thpt are plying

on other roads and thcfir annual in­
come as ŷ ell. This question is a com- 
phcated one in this respect and ahould 
M given due consideration. Only a 
few persons cannot solve this ques­
tion among themselves within a day 
or so. May I ask you how much do 
we pay as compensation for the loss 
of life according to the Railways Act? 
Ten thousand rupees at the most. Is 
human life worth ten thousand rupees 
only? But we accepted this taking 
into consideration our own circum­
stances, that we can pay upto ten 
thousand rupees as compensation. It 
does not mean that we are compensat­
ing in full. Similarly in many ques* 
tions the different circumstances have 
to be considered. The circumstan­
ces vary in different provinces, they 
have ^iso to be taken into considera­
tion, therefore, it will be of no use to 
en^ct a few Acts, considering ti e 
question to be an easy one.

I may remind you that in the Land 
Acquisition Act of 1894. there are 
some rules and principles for the 
award of compensation, and as in our 
Constitution there are certain provi­
sions of qualifications for the member­
ship, similarly in that too conditions 
have been laid dowrt as to what shall 
be taken into consideration before 
deciding the compensation. If a man 
whose land isi acquired, refuses or
delays in giving possession and there­
by causes the country to suffer then 
there will be no consideration of 
giving compensation to such a man. 
There are surely certain rules which 
we may or may not like. What I 
mean to say is that we have to think 
over all these mattsrs thoroughly and 
this considerable thinking cannot be
done in a great hurry. The Hon.
Minister stated that we would enact 
the laws, and we also in our report 
mentioned that if the Central Gov- 
ernrtient contemplates to do some­
thing, it should lay down certain rules 
or specially enact such a Compensa­
tion Act so as to include all these 
matters.

At present I invite attention to the 
rules and laws laid down in the Elecv 
tricity Act for the Generating Stations 
etc. But I wish to submit that we 
should Hot make hurry about all these 
matters as there is no use in making 
hurry. Those whose properties we 
acquire, and whom we are puttin;^ td 
loss and proving burden on them, are 
also not satisfied and we will also think 
that we have done nothing for. them. 
With that point of view I wanted to 
say . tha .subject as it has been

bejer^^you today, would .serve 
ouu ipurpp(», g  WP lot it rtmMn as it
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£SbriSbatt] .
I will ihvite xour attentiou to a 

point that those Bus owners, who 
were given monopoly when motoir 
service was istartcd at some places, 
have to construct the roHd. If the 
Government takes over the motor 
service and the route and the Govern­
ment itself run? that service, then the 
Government will have to take into 
consideration the question of paying 
compensation to that man who has 
constructed so many miles of road. 
He will have to be compensated full3̂ 
for the remaining years. From this 
',oint also the compensation question 
IS a complicated one and to solve that 
is not an easy task.

You may be knowing it th ^  the 
Pre§i4e^it of our Select Committee is 
Dr. Ambedkar who tried tp amend our 
Constitutioi> and is now piloting the 
Hindu Code Bill. He is a learned 
man. Had this matter been so easy, 
I think it would not have beeh difD- 
cult for him and within a hoiirs 
ke vfoiuld h^ve put the »<4k>tiQn before 
us. But he alsQ thoufl^t that it could 
not be so lv ^  that way. Therefore, 
taking all these, p<pints into considera­
tion we ha^e Jî iaAe this recommenda­
tion and it ^  been assured by the 
Oovernment 1 that they will enact 
better and comprehensive laws.

I want to say a word to those who 
liave tabled amendments. It is that 
they should not maKe haste. One 
reason for making haste, I have al­
ready submitted. Secondly you know 
tilat there can be serious trouble in the 
management due to the decision of the 
Bombay High Court H we do not 
pass that law, it is possible there 
might arise difflrulties. The decision 
of the High Court has been against us 
and we have to make the decisi »n 
suit us and so should pass this BUI. 
It cannot be suggested that an ordl* 
nance may be promulgated as the Bill 
is before us and we have time to ills- 
cuss it. Therefore the Minister has 
suggested a new Section 46(a) and has 
tried to claiily the above poraibility. 
For two reasons, one being that this 
matter is so complicpted that it re** 
quires every one's of^nton^ thcf buf^ 
owners, the Government experts, and 
we should think ov«r it patiently, the 
other one is the deciaion of Bcmbas^ 
ttigli Court, which is before us.

My frte^d Sardar Hukam Singh has 
submitted and* men^oned it in the 
Report welFthat when this new 
systen^ i!fMntirodu(;ied there should be

r vision f6r the prcsG^t bus owners 
be taken as ^arehold^rs.'^ They 

should be given choice. I had meii*>

tioned it yesterday that we have ac­
cepted in the Bill that these bus own­
ers will be included in the list of 
shareholders. He is of Opinion that 
these bus owners should be incU^ed 
in the shar^olders list and that they 
should have option for it. It is a 
matter of one’s own opinion. But I 
want to submit that the ptewnt bus 
owners say that nowhere the adminis­
tration is smooth rind in this scheme 
there is possibility of total loss. 
Therefore why would they like to join 
us when we vrould run ir loss‘s Wtiy 
will they Join us at all? They say 
that we are running this at a loss. 
Then who will share in this loss? 
They are n o t . sure of their own 
opinion? They do not know whether 
they ^ ou ld  join this scheme, which 
is running in loss, or not. If at all 
they want to join, they can do so as 
shareholders. Those responsible for 
the administration, will look for them 
and provide them with all facilities.

Sardar Sochet Singh (P.£.P,S.U.): 
They want to join us just to mitigate 
the loss.

Shri Bhatt: It is good. If they are 
willing to join us let them do so, 
there are no restrictions for them.

Yesterday wc discussed ihe Motor 
Vehicles Act. Whenever something 
is suggested it is opposed, and when 
that î  withdrawn just to make im ­
provements and amendments, even 
then this move is opposed. I am 
unable to understand the reason 
of this opposition and also the princi­
ples on which it is made.

The other point, whic;h has been in­
cluded in it, is how the net profits 
will be divided. According to the 
Electricity Act it was to be divided 
half and half, the half profit was to 
go in the General Revenue and the 
other half was allotted for the repairs 
and welfare etc. The original Bill, 
which was moved in this House, also 
laid down that money, shall be spent 
out of this profit ,lor the repairs of 
road '̂^t^>r the labotrrers and workers, 
and tOT the transport and other facili­
ties. Now a ft^  makinit amendments 
we have proposed that; fte  share of the 
profit accepted by the' ^Ate Govern­
ments will be qpent for the amenities 
o f passenger^, for the welfare of the 
labourers and on such other item?? 
wj^ch the State^.^ll decide* In the light 
o f  the advice o f the Central Govern­
ment, end the remaining profit will be 

» utilized fbr the r^^airs of roads. If will 
not go in the General Revenue but will 
l>e spent f^r the ro|d repair? aUd this 
is‘ a riitfft step, w  my drpinldh it w



t77 Road Transport 28 NOVlEMBSIt 1950 Corporations Biti ff6

right thing because it is my report, 
but it is the most appropriate step if 
this profit is spent for repays and 
road construction, instead of being 
<?redited to the General Revenue.

This Corporation will not be limit- 
<ed to a Department only. It will be 
a new scheme which wiU be run on 
business-like lines with no chances for 
loss. One can cite the cases of Uttar 
Pradesh and Madhya Pradesh, but we 
have before us the example of Bombay 
^ d  Madras and considering the effi­
ciency of management, we are con­
vinced that in the long run the ad­
ministration will further improve and 
\we will be satisfied with that scheme.

I will ask the bus* owners not to be 
perturbed. We will do it together and 
win run it smoothly. We are national­
izing in a peaceful manner, doing it 
steadily and we are not trying to 
harm anyone. We are going ahead 
item wise. So ours is a peaceful way 
and they should not worry and get 
perturbed because of this scheme. I 
submitted yesterday that the States 
and the Central Government must have 
a consideration of their means of 
livelihood and we should also give 
special consideration to the rsrt 
owners and tonga owners. We stioul.i 
also see whether we can ^ive them 
^something as Rehabilitation Grant and 
•what ways and means v-̂ e can find out 
for their betterment.

Yesterday it was also discussed why 
the waterway? and airvi’ays are not 
nationalized, and only today I read 
it in the newspapers that the Ministry 
of Communications on the advice of 

the Air Transport Enquiry Conmiittee 
has decided that the Government 

should take over the Delhi— Bombay 
Night Service or set up a separate 
corporation for that. This scheme i? 
in the making. It was d iscu ^ d  here 
yesterday and today we read this in 
the newspaoers. It is matter of sp/is- 
faction that, we are progressing to­
wards that end.

In the end I hope we will act in 
such a way that the publir would bo 
b i^ fited  and our administration will 
run smoothly.

IHe Minlsler of State for Parlia> 
mfBtary (ISlui Satya Nairayaii
.Skniuif): I be^ to move:

“ That the que.«5tion bo now put.”
Mr. Spemker: A motion hac been 

■mpved that the fluo-stlon be now put.
J might observe that 17 members have 
•Spoken on this Bill......

Bata Bamaarayan Slagti (Bihar): 
There are many who want to speak.

Mr. Speaker: The time is limited 
and I find that the same arguments are 
repeated in diflPer^nt words. (An Hon. 
Member: It is a new Bill.) The Bill 
is new but the arguments arc old. 
No new poinU have been raised and 
I think It is fit that I should put the 
motion lo the I l^ se .

The question is:
“That the question be now put/^ 

The motion was adopted.
The Minister of State for TrMsport

and Railways (Shri Santhanam): I a;n
afraid that the debate has been much 
longer than was necessary or useful 
for thin comparati^cply harmless Bill, 
but still I welcome tiie debate be­
cause we have no intention of hurry­
ing through this House any measure in 
which such a large number of Mem­
bers are interested.

My work in replying to the debate 
has been considerably lightened by 
many Members who suppoited the 
Bill, for instance, the Deputy-Spenker, 
Mr. Shah from Gujerat, Dr. Subrama- 
niam fn>m Madras, and an hon. col­
league from Hyderabad. I have r.lso 
very little compl?iint against the 
critics except in one or two cases. 
Most of the critics were concerned 
mainly with the issue of compensation.
I have already explained the position 
in my opening speech and I will brief­
ly touch upon it later.

First of all, it is my duty to deal 
with the constitutional objection thal 
this Bill should have contained the 
principles of compensation in accord­
ance with article 31. My reply is very 
simple. Article .31 apDlies only to any 
law which empowers the State, or any 
authority, to acquire property com­
pulsorily. In this Bill there is no such 
law. The road transport corporations 
which are formulated in this Bill have 
no right whatsoever to issue notice to 
any motor operator and say that it rs 
going compulsorily to acquire his 
prop<^y or assets or even routes 
Tliere are only two courses open to 
such road tran.sport corymrations in 
acquiring any property or route. It 
can do so by consent of the existing 
operators, or it muld apply to the 
STate Govt*rnments to acquire them 

■for the corporation in accordance 
with the existing ’ aw for acquisition of 
such property. Therefore, no lues- 
tion o f  aoplication of article ,31 arises 
in thK ''"ase. The hon. friend who 
raised that nohit may ar^ie that the 
State laws and the Centra! Govern­
ment laws which provide for acquisi­
tion of uroperty ntust now b e  revised 
90 fib to coDtAtir the prkiclples of com­
pensation in order to î ootorin to
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rular Bil! «  concerued, it has no ai>- 
plicjrtion. ^
lilt?'t'n rif* ‘" ‘‘“ •sence. 1 would iiKe to refer to one or two conseauen-
ces of the constitutional objection 
r^sed by toe hon. Member from Bihar, 
because the result seems to be quite 
opposite to what he contended. He 
suggested that according to article Al 
the law empowering a State or autho^ 
«  °  property should aho
within itself contain the principles of 
compensation. That is to say that 
the law of acquisition cannot be 

^  formulating the
principles of compensation. It is not

t  argument does seem
rf fhof ® concerned.
in happensto item 42 in the Concurrent List, 
which says:

“Principles on which compensa­
tion for prcyerty acquired or re- 
quisiticmed for the purposes of 
the Union or of a State or for ^ y  
other public purpose is to be de­
termined, and the form and the 
manner in which such compensa­
tion is to he given.*'
The law of acquisition of property 

for the purposes of the Union is a 
Union subject. The law for ac<iui3l- 
tion of property for purposes other 
than those of the Union, is a Ktate 
subject. It is true that in item 36 
of the State List it is said:

“Acquisition or requisitioning of 
property, except for the purposes 
of the Union, subject to the provi­
sions of entry 42 of List III.”
Can this proviso, namely, “ subject 

to the provisions of entry 42 of List 
Iir*, supersede the speciAc provisions 
of article 31 which lays down that the 
law of acquisition shall also lay down 
the principles of compensation? Well, 
that is a rather delicate point for the 
constitutional lawyers, but to the ex­
tent that the contention of the hon. 
Member is correct I would have biera 
unconstitutional if I sought to incorpo­
rate principles of compensation in this 
Bill because I am not empowering these 
corporations with the right of acqui­
ring compulsorily any property. There­
fore, there is no scope whatsoever for 
incoroorating tb#» orinciples of C'^moen- 
sation here. Whether, on n f;t»-ict in- 
terD’*"t.at ôn o f aH^cle 31. PnrMament 
itself wiU^have right to lay down the 
orinrfoles of compensation in terms of 
the item in >thp Conctitrent List for 
prooerty Rorruired. for State mirooses, 
is I think a itiflftcuU co’^stitutional 
point, which is OE>nl|r result of my 
hon. f̂riend^s objection.

Skri Alagesan (Madras): What
about the wording of clause 39. which
says:

“Whenever a Corporation ac­
quires under this Act the whole or
any part of any undertaking” ?
Shri Santhanam: The meanmg is 

“ taking over” . The word “ acquires** 
cannot give the right to acquire com­
pulsorily which is not conferred by any 
specific provision. “Acquire** has got 
a common meaning as well as a speci* 
fic meaning. Here it does not mean 
acquire compulsorily. But anyway, in 
order to clarify it I have tabled an 
amendment. (Interruption) I don’t 
want any confusion to exist, so I have 
tabled an amendment.

One point made by Shri Rohini 
Kumar Chaudhuri hurt me a little. He 
suggested that in an amendment which 
I have tabled, I am trying to flout the 
Bombay High Court. It can never be 
the intention of the Government of 
India or of any of its spokesmen to 
flout the decision of any court whatso­
ever, least of all of a court of the stand­
ing of a High Court. But what has 
happened is that the Bombay High 
Hourt has declared the Bombay Road 
Transport Corporation illegal because 
of a defect in a law which we passed 
in 1948. If something has happened 
owing to a defect of a law passed in 
this House, is this not the proper place 
where the defect should be rectified? 
I think the main purpose of the Bom­
bay High Court judgment is to point 
out to Parliament the defect so that we 
can take the earliest opportunity to 
rectify the defect. As a matter of fact, 
we suspected that defect two years ago 
and we prepared this Bill; we wanted 
to bring it and pass it earlier, but un­
fortunately owing to our Parliamentary 
exigencies this Bill has been delayed. 
Meanwhile, the case came up and the 
Bombay H i^  Court had to declare 
judgment on the law as they found it. 
Therefore, our attempt to rectify the 
defect of our own legislation cannot 
possibly be suggested as any effort to 
flout or in any way show disrespect 
to the Bombay High Court.

Leaving the technical point alone, I 
would like to draw the attention of the 
House to the consequences of letting 
the oresent anomalous position of the 
Bombay Road Transport Conioration 
to continue. I find from the report o f 
that Corporation that in July 1950, it 
had 1291 vehicles, of which 969 were 
daily on the roads. They were carry­
ing in July 1950 39 lakhs of passengers 
and the buses operated for 25 lakha o f 
miles. -Can you allow such a vast net­
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work of transport to be disrupted? Ul­
timately, who will suffer? To say that 
because two or three years ago two 
hundred or three hundred bus opera­
tors were dislodged without adequate 
compensation, therefore we should 
allow the entire communications of 
the State of Bombay to become dis­
rupted, I do not think that any respon­
sible Parliament will even countenance 
such an idea to the slightest extent

Further, the amendment which I 
have tabled is to rectify the defect for 
which we are rei^K>nsible, because on 
the basis of the Act which we passed 
the 9ombay State started the Corpora­
tion. In fact, after starting it. they 
were also, like us, apprehensive. They 
wanted us to proceed with this measure 
quickly. We tried to do so and it is 
not anybody’s fault that this Bill did 
not become law before the case came 
up before the Bombay High Court.

The question of nationalisation has 
been debated at some length. 1 do not 
propose to go into it, because so far as 
road transport is concerned the initia­
tive is with the States. In this Bill, 
we are not asking them to 
nationalise road transport; we are not 
asking them to displace the road ope­
rators; in fact, we are not asking them 
to do anything. We are only telling 
them that if they consider it necessary 
or desirable to nationalise road trans­
port, it would be beneficial to them, to 
the people and to the whole country 
if they run it through a public Corpo­
ration. Therefore, that question is 
irrelevant to this Bill.

At the same time, because the sub­
ject has been debated at great length 
and because many speakers have 
spoken on the assumption that the Gov­
ernment of India exists merely to 
support the claims of a few road 
operators, I must make it clear that 
our attitude towards nationalisation is 
one of sjrmpathetic interest. This was 
made clear by my senior coUeague 
when he addressed the Motor Trans­
porters* Union. I the States take the 
initiative, we shall try to help them, 
advise them and guide them in all pos­
sible ways.

Some of the speakers suggested that 
nationalisation was always due to the 
undesirable anxiety of State Govern­
ments to expand their s^ v ities  «nd 
take over a business, which* Mher 
DeoDle are doiw? fairlv efficiently. I 
wiish that that wn» true, but
ft often happens that the States have 
to ▼nationalise because of pressure from 
outside, not because they thehwrfves 
want to do so. I shall lust, fflv#* two 
Instances. Let us take Delhi itself. As 
most hon. Members know, it was not

the Government of India who were 
anxious to take upon themselves the 
thankless task of running the road 
transport of Delhi, but complaints, 
against the old G.l^.I.T. Company were 
so loud and so insistent and the pres­
sure from both inside this House and 
outside so great that the Government 
of India, in a mood of wooing popula­
rity, took it over. Probably, it may 
have been wiser if we had hesitated 
and waited till we could make 
arrangements for ail the workshops, all 
the covered sheds and the other equip­
ment necessary for running an efficient 
service in a capital like Delhi, and them 
taken it over. But after taking it over^ 
hon. Members know our difficvUties. 
We are tr3ring to overcome them and* 
if hon. Members wait for six months  ̂
or more, I am sure the Delhi Transport 
Authority will justify the nationalisa­
tion. But during the interim period, 
Government have had to face many 
unpleasant comments, questions and 
criticisms in newspapers.

The same is the case in C. P. A  
Company which was running road 
transport was going into liquidation. 
The C. P. Government had either to 
let the transport in that area to die 
out or it had to step in And take it 
over. It took over the shares and 
came to us and said that it had no 
capital and that we must give it. We 
gave a little capital and again recently 
it asked for more and we had to give 
it with great reluctance.

[Mr. D eputy Speaker in the chair]
Therefore, it often happens that 

nationalisation is forced upon State 
Governments by the necessities of the 
situation even though they themselves 
may not desire it. In fact, this report 
of the Bombay Road Transport Corpo­
ration says that the pressure from the- 
districts where these nationalised trans­
port buses do not run is very great and 
this Corporation is being stampeded 
into extending itŝ  services, because 
everjrwhere people find that these 
nationalised transport buses of Bom­
bay are running more efficiently ancf 
are giving better service. Therefore, 
they want the Corporation to extend* 
its services, while the Corporation ir  
tr3dng to be a little cautious.

Most of the discussion was confined! 
to the question of compensation. Many 
people suggested that the principles of: 
compensation forn>ulated in the U. K. 
Act have simply to be referred to and' 
everything wiH be all right. I think: 
my hon. friend Mr. Gokulbhai Bhatt 
has exploded that idea. In fact, the 
U. K. principles wer« evolved to apply 

large incorporatei companies which 
vbad beeh establish*4 in tM U. K. for
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.runnii^ these si^vices. There no 
in d iv i^ a l operatoj^ With only one or 
two buses and one or two routes. They 
had all accounts in the company form 
.and everything could be found out and 
•estimated. But in India conditions are 
totally diJSerent. The nature of ope­
rators, the number of operators, the 
quality of their assets— these ai*e all 

.so variegated that any system of prin­
ciples which we formulate will be found 
difficult to apply. There is the fur* 
ther consideration: this Bin has been 

•evolved after prolonged delil^ration in 
<;onsultation with the States. The right 
to formulate the principles of comp6h- 
sation accrued to us only on 2t6th 

-January. We could not then take up 
the question of formulating an adequate 
system of principles of compensation, 
in consultation with the State Govern­
ments and evolve something to be put 
into this Bill. Even if we had put 
these principles of compensation into 
the Bill, as I have already pointed out, 
it would only mean that the State 
Governments will be more or less dis­

inclined to accept these and would 
^prefer to run it In the form of a depart­

mental enterprise or as tripartite com- 
'panies or otherwise.

In this connection, 1 was rather sur- 
iprised at the remarks of my hon. friend 
Mr. Alagesan that if the State Govern­
ments could accept the other limita­
tions in this Bill they would have gladly 

■accepted the principles of compensation 
also if we had formulated them. He 
was so very confident about the justice 
*of all these l^ate Governments that he 
•dare not trust them for evolving 
equitable principles of conriDensation. 
T he State Governments have got a 
variety of methods of running road 

transport. It is their duty to lav down 
•equitable principles which will apc^y 
^o all these forms oi State under- 
takinijs.—We cannot formulate orincl- 
ples in a Bill whicTi aoplies to only one 
form. Otherwise, it will only mean 
that this Bill will be a dead letter and 
it  woul*  ̂ be very diflftcult to persuade 
t5tate Governments to take up this 
form because for other reasons they are 
already prejudiced in favour of depart­
mental enterprise.

In this connection two general prin- 
<ciples of compensation were formula­
ted. In one it was said that when a 
motor enterprise is taken over, *the 
entire assets must be taken over. Let 
me relate the experience of the G.N.T.T. 
IThe Government of India, as usual 
philanthropic and benevolent, adopted 

this principle and took over the ent^e 
assets of the G.N.I.T. Ultimately they

found that they had token c^er a large 
number of spare piuttd which h^d no 
relevance to th^ fleet of buses whidb it 
took over. Atoarently that old com ­
pany was traoing in motor spate patts 
of various makes and we did not faiow 
what to do With those spare pdrts. 
^ m e  of them wer6 for makes of motors 
which had become obsolescent ana I 
shall not be surprised tf some of 
these jiihks are still lying With the 
Delhi Transport Authority.

Secondly, it was suggested that a 
Tribunal of the Kind postulated to 
clause 39 without a set of |:drlnciples 
of compeniation may not be gen^ous 
or fair to private operators. Here 
a^ain, our experience of the G.N.I.T. 
gives us a warning in the other direc­
tion. We appointed a Tribunal of 
that kind consisting of one independent 
Chairman, one member of the G.N.I.T. 
and one representative of the Govern­
ment of India. That Tribunal gave an 
award by which both of us previously, 
in writing, bound ourselves. Still a 
sub-committee of the Finance Com* 
mittee of this Parliament is holding up 
pa3rmeDt under this award, because 
they suspect that the Government of 
India have been forced to pay much 
more than they should do. I think I 
have to utter a word of caution. In 
Parhament as well as other State le­
gislatures it is easy for private vested 
Interests tp find champions. They have 
copious tears at their disposals and 
many generous Members are easily 
taken in. But so far as public interests 
and public exchequer is concerned, it 
is often difficult to find supporters ex­
cept on the Treasury B aches and 
whenever they make any plea they 
tend to be distrusted. I think it is 
much more essential for Members of 
Parliament to see that public money is 
not handed out to private people as 
compensation, than t6 see that justice 
is done to private operators. I do 
admit that justice should be done to 
private operators, but there is such a 
thing as paying' at the people’s expense 
and it is a thing vfhich we have to 
carefully a^̂ oid.

With reference to clause 3 ,̂ I think 
Mr. Alagesan made a mistake there 
too. We have not provided for formu­
lation o f  any principle of compensation 
in the form of rules. We have only 
provided for formulation of the proce­
dure for compehsAtion. We have left 
the Tribunal to decide on merits and 
that is the procedure we have followed 
in iht» Bin aDid.

Prof. S. N. Mtahra (B ihar): Why
does the word ^principle” occur in 
Ciaiiise 39? It stt3  ̂ *in accordance with 
the principles herelnalter set out....**.
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8|yrl SMitlMAMn- The principle is
either consent or determination by an 
im partl^ tribqnaL Those the two 
prmcipies iormulaUd there.

Prof. S. N. Mlshm: They are simply 
methods; they are not principles.

Shri Saatlianam: It is certaiiily a 
principle. Consent is a ,K »iciple 
Similarly, where People differ It
should be settled by impartial arbitra­
tion. Arbitration is also a principle.

In fact, there is a demand that many 
things should not be allowed to go to 
court and must be compulsorily sent to 
arbitration. Therefore arbitration is a 
principle which* we may adopt or may 
not adopt. Here the two principles 
formulated are consent and arbitration.

Shri Meeran (Madras): You have
tied down the hands of the court also 
in clause (b) where you say Chat the 
amount shall, subject to rules made 
under this Act, be determined by an 
arbitral tribunal.*'

Shri Santhanam: That is a point
which my hon. friend Mr. Deshbandhu 
Gupta made and if he moves his 
amendment when the clause is taken 
up, I shall be glad to accept the dele­
tion of those words. But the implica­
tion also you must know, because that 
means the whole formulation of prin­
ciples of compensation is left open. We 
may do it under the Concurrent List, 
or the State Legislatures may do it 
under the Concurrent List; or neither 
may do it and the Tribunal may decide 
bn merits. That will be the legal posi­
tion.

Pandit Thakur Das Bhargava (Pun­
jab): May I know if there is any law 
regarding principles of acquisition of 
movable property in any State?

Shri Santhanam: I am afraid I shall 
have to consult the Law Ministry be­
fore I can give an answer.

Pandit Thakurdas Bhargava: May I
further know if there is any law made 
by the Government of India with regard 
to acquisition of movable property?

Shri Santhanam: My hon  ̂ friend
must know it better than myself. If 
he is particular to have the informa­
tion I am prepared to get it. At any 
rate I have not got the information and 
so I cannot answer it.

Shri Shiv Charan La! (Uttar Fra- 
desh): Sub-clause (c) of clause 39 says 
that “an appeal shall lie to the district 
judge against the decision of the tribu­
nal and the order of the district judge 
on such appeal shall be flnal’V This 
will leave the final word with the dis­
trict court, irrespective of the amount

involved, whether it be R15. 50,000, or 
Its. 20,000. According to the Civil 
Procedure Code, appeals for amounts 
exceeding Rs. 5,000 do not go to the 
District Judge; they go to the High 
Court direct.

Shri Santhanam: Here again such 
details should be taken up when we 
take up the clauses. There is an 
amendment tabled changing it to the 
High Court which I am prepared to 
accept.

The Minister of Transport and Rail- 
ways(Shri Gopalaswaini): You always- 
go to the District Judge whatever may 
be the amount, in land acquisition 
cases.

Shri Santhanam: In this particular
case it was pointed out to me that the 
Chairman being a nominee of the 
Chief Justice of the High Court, an 
appeal to a District Court may not be 
consistent with the dignity of the Tri­
bunal. Therefore, I have agreed to • 
accept the amendment.

Much has been said about the Motor 
Vehicles Act. That is not under dis­
cussion and I have already said that^ 
we are taking up the revision of the 
Motor Vehicles Act, Here again, I do 
not want to mislead Members. They 
should not imagine that we are taking 
up the revision of the Motor Vehicles 
Act only from the point of view of the 
private motor operator. We shall no 
doubt try to see that justicc is done 
to him. At the same time we want to 
see that now that nationalisation has 
become the accredited policy of many 
of the State Governments, the process 
of nationalisation is not unduly ob­
structed by the provisions of the Motor 
Vehicles Act. We are going to review 
it from both these standpoints, and 
therefore Members will have to take 
the sweet and the bitter together.

From the general run of criticism it 
was a little refreshing to hear from my 
friend Shri Sivan Pillay that this Bill 
amounts to an undue interference with 
State autonomy. . He is entitled to ask 
why when road transport is a State 
subject we should try to bring in the 
Central Government. This is a policy 
which has been evolved with the con­
sent of the State Governments for a 
long period. If he will look at the 
previous Act of 1948 he will find the 
same provisions and year after year 
this policy has been accepted. Of 
course, Travancore-Cochin is a new­
comer into the Indian Union and there­
fore it may not know all that has 
happened. But there is also a v e ^  
substantial reason why we have put in 
the Central Government. It mav be 
remembered that when we constituted'
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tShri Santhanam]

Sp"SSi.f“
«  that the Authority

oompositton f o r ^ e
C o rS ra t iT sh a ll State

.“  “son that it is the intention of the 
Central Government torrraiU“Xnt
should contribute to capital and then 
ask for representation, it with a vi 
to bring about some co-ordination ^  
tween road and railway 
friends from Travancore and Cocmn 
are very anxious that we should build 
•fee QuUon-Ernakulam raUway “

Dossible, and we have already 
received the request with sympathy 
and ^ r d e ^  a survey. It is going to 
‘be a big undertaking. Do my 
Tvant that we should divert ^rores and 
crores of rupees of the people of India 
to Travancore and ^Aer^

State Government to kill that 
Trise by unlimited bus service? I am 
afraid that even today it is betw ^n 
Quilon and Trivandrum that the m l  
way is suffering most 
Td bus competition. The Cental 
Government cannot on the one nana 
undertake big railway enterprise and 
open up communicatidn and at tne 
sS?ie time tell the States ‘You are 
free to run your buses exactly as vou 
like and we have nothing to do with 
You can take away all our custom and 
all our revenue” .

Shri R. Velayudhan (Travancore- 
'Cochin) : Even now there is restnction 
Bbout buses being plied between Quilon 
and Trivandrum because of the exist- 
>ence of the railway.

Shri Sanfhanam: After prolonged
discussion we came to the conclusion 
that mere statutory restriction will not 
do. There should be a representative of 
the Railway in all these Co^oraUons 
who will keep a sort of watching-brief 
who incidentally, as he will be an ex­
perienced person, will give technical 
advice so that the Corporation may 
also function efficiently. It was evolved 
with that view and no more I may 
say that though our business is the

facilitating of a new alternative method 
of running road transport, that does 
not mean that the function has been 
entrusted to Parliament to be exercised 
blindly without due safeguards for 

national interests as a whole, and I 
think what has been done . . .

Shri Sivan Plllay (Travancore- 
Cochin): It is more than a mere safe­
guard.

Shri Santhanam; If the hon. Mem­
ber will read the Bill carefully he will 
find that in all the functions and in all 
matters the State is the centre of the 
picture and the Railways and the 
Central Ck»vemment come occasionally 
for consultation or advic^ and of course 
for giving some capital. He will And 
that all the fundamental powers, the 
net profit and everything go to the 
State.

Mr. Sivan Pillay also argued that we 
should not have given a portion of the 
net profits to the roads but that it must 
have accrued to the general revenues 
of the State. We put in this to empha­
size the need for more roads "and better 
roads. But there is nothing to prevent 
any State from reducing its road budget 
from the general revenues in view of 
this receipt. I hope they will not do 
so. Every State has to spend lakhs 
and lakhs of rupees for construction of 
new roads. Therefore whatever comes 
for the purpose of road development is 
not more than what is needed for the 
purpose. Though the objective is 
pointed out in a prominent way, It sub­
stantially becomes part of the funds of 
the State.

I do not think I need go further into 
details and I wish to conclude with only 
one point which may not be relevant 
to this particular Bill but which is cer­
tainly important in the interests of the 

country. My friend Shri Gokulbhai 
Bhatt referred to the bullock carts and 
the need to preserve and improve them. 
The Transport Ministry has already 
undertaken the question of improving 
the bullock cart, without disturbing its 
main structure, suited to the conditions 
of India. At the next Road Congress 
this is gqing to be the principal topic 
to be discussed by all the road engine­
ers of India. Meanwhile we are fully 
aware of the importance of the bullock 
cart. It is estimated that annually th? 
quantum of goods traffic lifted by 
bullock carts is roughly 100 million 
tons, which is also the amount of 
traffic moved by the railways. The 
capital invested in the bullock ca i^  
is estimated to be of the order of Rs. 
261 crores. We are interested in pre­
serving and develoDing this traffic. It 
is going to be a difficult job because on
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the one hand there is this easjr form of 
motor transport in which the capital 
accounts, and everything can be 
managed as in an office, whereas the 
bullock carts are scattered from village 
to village in the possession of poor 
peasants who have hardly any voice. 

But so far as the Government of India 
is concerned I can assure the House 
that we shall keep them in prominent 
view and we shall take every measure 
to develop the kucha roads used by the 
bullock carts, to improve the make-up 
o f  these carts, and to see what we can 
do to help the breeding of good bul­
locks, though it is in the jurisdiction of 
the Agriculture Ministry.

I hope the House will pass this Bill 
without major amendments because if 
it is structurally altered in a serious 
manner it will become useless. The 
measure itself is the result of consulta­
tion and consent, as I emphasized be­
fore. In these matters we want to 
^ork with the consent of the State Gov­
ernments and this evolution of consent 
has taken a long time. I would suggest 
that hon. Members should keep this 
ih mind when pressing their amend­
ments.

Mr. Deiraty-Speakers There is an
amendment in the name of Shri Braja 
Kishore Prasad Sinha for recommittal 
of the Bill to the Select Committee. 
Does the hon. Member press his amend­
ment?

Shri B. K. P. Sinha (Bihar): I do not 
press it and I beg leave to withdraw it, 
Sir.

The amendment was, by leave 
withdrawn.

Mr. Deputy-Speaker: The question
is:

“That the Bill to provide for the 
incorporation and regulation of 
Road Transport Corporations, as 
reported by the Select Committee, 
be taken into consideration.*'

The motion was adopted.
Clause Z— (DefinitionB)

Shri SIvaii PiUay: I beg to move:
In part (1) of sub-clause (1) of clause

2, at the end, add:

‘‘^eluding canal and back-water 
boat sarvice” .
This amendment occurred to me 

because I am familiar with the condi­
tions of our State whei^e the transport 
system has been taken up for the last
12 years. The transport system there

cannot be complete without the back­
water and canal transport and they 
should also be taken up by such a cor^ 
^ratw n  which is being set up. Hon 
Members may be aware that the S'ate 
has a substantial area of back-water

service” should include the 
ferp-boat service at least, and if m s - 
sible, canal and back-water tran«n/\r*f

that'^an’^ S ^ I I e t ”eluded m the definition of that part.

w j h . v .  not 1 ,.V .,U ,.W  o . .  | '* S ;

K we ^ P | 7  include those wor<U. Just 

*^e « « «  country and

IS
can bring m an amending Bill ’ 

In cL d ^  to be

Shri Santbuum: I beg to move:
After part (7) o f sub-claiue (1) 

of clause 2, add;

“ (8) any reference to an enact­
ment not in force in a Part B State 
shall, in relation to that State be 
construed as a reference to the 
corres^n^ng law, if any, in force 
m that State.”

This clause has been introduced in 
many other Bills in order to brinn Part 
B States in line with Part A States, 
and so, I need not explain further.
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Mr. Depoty-Speaker: The question
is:

After part (7) o l Bub-clau*e (1) 
ol clause 2, add:

“<8) any reference to an enact­
ment not in force in a Part 9 State 
shall, in relation to that State be 
construed as a reference to the 
corresponding law, if any, in force 
in ttiat State.”

The motion was adopted.
ghrl I beg to move:
In clause 2. omit:
(i) ‘‘ (1)” in line one; and
(ii) sub-clause (2),
Oyving to the previous amendment, 

sub^lause (2) is not necessary.

is:
Mr. Deputy-Speaker. The question

In clatise 2, omit:
(i) “ (1)” in line one; and

(ii) sub^lauae (2).
The motion was adopted.

Mr. Deputy-Speaker: The question 
is:

‘‘That clause 2, as amended,
stand part of the BilL**

The motion was adopted.
Clause 2, as amended, was added to 

the Bill.
The House then adjourned for Lunch 

till Half Past Two of the Clock.

The House reassembled after Lunch 
at Half Past Two of the Clock.

[M r . Speaker in the Chair].
Clause 3— (Establishment of Road 

Transport Corporations etc.)

Shri Shiv Charan Lai: I have an
amendment in supplementary list No. 2.

Mr. Speaker: Before the hon. Mem­
ber moves his amendment, I think there 
are other amendments. I shall call the 
amendments one by one. Mr. M. L. 
Gupta.

Shri Santfaattam: Perhaps, it may
shorten discussion if I say that I pro­
pose to accept amendment No. 8 in list 
No. 1.

Mr, Speaker. Does Mr. Gupta pro­
pose to m ovt his amendment?

Shri M. L. Gupta (Hyderabad): Yes,. 
Sir. I beg to move:

In part (c) of clause 3, for ‘ ‘an 
efficient” substitute “cheap and 
efficient*'.
I am glad that Transport is being 

nationalised. Much has already been 
said generally about this, and I do not 
propose to go into the question again in  
detail. I do feel that the hon. Minister 
of State for Transport will agree With 
me that providing a nationalised trans­
port will also mean that we should, 
provide a cheaper transport to the 
people. By nationalising we should 
not unnecessarily add to the burden on 
the people. As such, I have said, when 
we nationalise, we should, while run­
ning the service more efficiently, alsa 
try to make it as cheap as possible to* 
the people, who may make more use of 
it. I hope the hon. Minister will agree 
with me, and will not think that by 
running the service efficiently or bjr 
nationalising it, we want to make it 
costlier to the people.

Shri Saitthanftm: I am not accepting: 
the amendment.

Mr. Spiaker The question ii:
In part (c) of clause 3, for “an 

efficient** substitute “cheap andi 
efficient**.

The motion was negatived.
Pandit Thakur Das Bhargava: I beg: 

to move:
In part (c) of clause 3, after “ an 

efficient** insert “and economicar*.

.Mr. Speaker: The hon. Minister ha$ 
said that he is accepting it.

Shri Santiianam: I want to say Just
one word as to why it was omitted in 
the Select Committee and why I have 
agreed to accept the amendment. The 
reason why this word was dropped in 
the Select Committee is that this word 
‘economical* might be misleading. W e 
want this Road Transport Corporation 
to open up new areas, even though in 
the earlier stages they may be facedi 
with a deficit. That may not be con­
sidered strictly economical. Also in 
the cities, we want that comforts o f  
the passengers should be given as much 
importance as financial ron.siderations. 
It is for this reason that this wora was 
dropped. But, the word ‘economicar 
does not conflict with either of these 
two considerations. I want to say that 
by accepting this amendment, I do not 
yield on the other point
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Papdit Thakar Das Bharrava: I
should say that I absolutely agree with 
the hon. Minister that the word ‘econo- 
micar does pot mean cheaper. What 
I want to point out by my amendment 
is that it should be efficient and econo­
mical in the sense that if it is truly 
economical, it will certainly, in the long 
run, be as cheap as possible. There­
fore, I think that the real interests of 
the country demand that when Gov­
ernment is forming this Corporation, 
it should be considered from this point 
o f view that it should be both efficient 
and economical.

Shri Alagesan: The word ‘economi­
cal’ is there in clause 17 and as such 
there is no objection to the hon. Minis­
ter accepting it.

has accepted it.Mr. Speaker: He
Thei||question is:

In part (c) of clause 3, after “ an 
efficient** insert “ and economical” .

The motion was adopted.
Shri Jnanl Ram (Bihar): I beg to 

jnove;

To clause 3, add the proviso:
“Provided that the State Govern­

ment has got no other scheme for 
nationalisation of road transport.**

My intention is this. The State Gov­
ernments m many of the States have 
made legislation for the nationalisation 
of motor transport. Yesterday, while 
apeaking, Sardar Hukam Singh was 
saying that Bihar has not taken any 
steps. So far as my information goes, 

Bihar Government have passed legisla­
tion for the nationalisation of motor 
transport. Some of the proprietors 
have applied for a writ of mandamus 
in the High Court and the matter is 
perhaps pending in the Supreme Court. 
My contention is that if the States have 
already legislated in the matter, this 
Act may not be enforced in those 
States, There is the further question 
as to what will happen to the legisla­
tion that they have already passed in 

the States. Will they be repealed? If 
I am satisfied on this point, I would 
not press my amendment.

Shri Saiithaiiam: I am afraid I can­
not accept the amendment. It does 
not, in fact, cohere with the clause as 
it is. I do not know what legislation 
Bihar Government have passed. But, 
one thing is clear. The State could 
not pass a legislation making a Cor­
poration, or a legislation having any­
thin? to do with a Corporation. That 

210PSD

is the exclusive Jurisdiction of the 
Central Government. Whatever legis­
lation they have passed cannot pos­
sibly conflict with this Act. So, I regret 
I cai^pt $cce]>t this amendment

Skri Jnaai Ram: I do not press m j 
amendment.

Skri R. K. Chaudhurl (Assam): May 
I know why my name was not called. 
Sir? I have an amendment. No. 10.

Mr. Shaker: I called out the hame 
of Sardar Hukam Singh. Was the hon. 
Member present?

Shri R. K. Chaudhnri: Yes, Sir.
Mr. Speaker: Then, why did he not 

invite my attention? I called one of 
the Members in whose joint names 
notice of amendment has been given.

Shri R. k. Chaodbiiri: In the ordi­
nary course, I thought you will be cal­
ling my name also.

Mr. Speaker. I need not repeat all
the names. When amendments are 
tabled in the names of three or four 
or five Members, I do not think I nee4 
call all of them. The Members are 
expected to be alert.

Shri R. K. Chaudhnri: May I know
why my name has been omitted when 
Sardar Hukam Singh was called?

Mr. Speaker: His name stends first;
that is why I called him.

Skri Himatsingka (West Bengal): 
Anyhow, he may be given a chance 
now.

Mr. Speaker: I am sorry I did not 
call him. I did not notice him here. 
We now go to the next amendment.

Shri Shiv Ckaran Lai: I beg -to
m ove:

To clause 3, add the proviso:
‘Trovided that no such Corpora­

tion shall be formed on routes 
where buses are run by Bus Co­
operative Societies framed for the 
purpose and they are run efficient­
ly” .
My point is this. The very purpose 

of forming these Corporations is to give 
better transport arrangements to the 
public. I do agree that some of ttie 
buses run by private owners are not 
efficient, nor comfortable to the public.
But I want to state that all these 
defects cotild be removed if co-opera­
tive societies are formed for those 
routes and those co-operative societies 
run these services efficientiy. There­
fore I have deliberately put in the 
words “and they are run efficientbr^. 
What I mean is, if the co-operative 
society does not run the buses efficient­
ly, then certainly that route could be
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[Shri Shiv Charan Lai]
taken up by the Corporation. But it 
the co-operative society of the operators 
manage to run them efficiently, then 
certainly it is tor Government to give 
all sorts of help to those societies. Aiter 
all it is the policy of Government to 
encourage the formation of co-operative 
societies; that being the policy of Gov­
ernment, both of the Centre and of the 
States, I submit the Corporation should 
not Ulce over those services which are 
run efficiently by these co-operative 
societies. I do hope the hon. Minister 
will have no objection to accepting my 
amendment.

Slifi Santhanmm: I re g :^  I  camiot 
do so, for the simple reason that no 
Corporation is formed to operate any 
particular route. Secondly, in modem 
conditions, when a proper bus costs as 
much as Rs. 50,000 it is hardly likely 
that there will be a large number of 
operators in one route or two routes 
to form co-operative societies. I can 
imagine people resident in certain areas 
forming such societies and running bus 
services, but not motor operators. In 
any case, after all, the State Govern­
ments are solicitous in the promotion 
o f co-operative societies and they will 
see to it that these Corporations do not 
conflict with the co-operative societies.

Shri ShiT Charan Lai: With this as­
surance, I do not press my amend­
ment.

Mr. Speaker: I am not placing it be­
fore the House. The question is:
••That clause 3, as amended, stand part 

of the Bill.'*
The motion was adopted.

Clause 3, as amended, was added to 
the Bill.

Clause 4 was added to the Bill.
Clause 5— (Constitution of Road Trans­

port Corporations).
Shri Alexander (Travancore-Cochlny:

I beg to move:
In sub-clause (3) of clause 5, after 

“ Central Government” insert:
•*(only when the Central Govern­

ment has contributed towards the
capital of Corporation)” .

My reason for moving this amend­
ment is this. Even now there is a feel­
ing in State Governments that the ef­
fort of the Centre is more and more 
towards centralisation. And I do not 
feel that when Central Government

have not contributed anything, they 
have a right for any representation. 
The hon. Minister was explaining that 
this representation was given in order 
to see that there is no conflict of in­
terests between the Roads and the: 
Railways. For that purpose, he could 
have specifically stated that the repre­
sentative of the Railways should be 
there, and I do not know why he should 
insist that if the Government is not 
making any contributipn, the Central 
Government should have a member. 1 
hope my amendment will be acceptable 
to the hon. Minister.

Shri Santhanam: I explained in the- 
course of my reply why we have to 
provide for this representation. First 
of all, in the interest of the Corpora­
tion itself, it is necessary that a repre­
sentative of the Railways should be 
there to help—a technical man who will 
be able to advise the Corporation. 
Secondly, we want close partnership in 
the matter of rail-road co-ordination 
and in any case the State will have 
the major share, the major representa­
tion and the flnal decision. But w e 
want a representative of the Central 
Government because Railways as such 
are not an independent legal entity, it 
is only the Central Government that is 
such an entity and that is why such a 
provision has been made in the clause.
It was there in the old Act and not a 
single State Government has objected 
to this. Therefore, I oppose the 
amendment.

Mr. Speaker: Does the hon. Member 
want me to put his amendment to the 
House?

Shri Alexander: No. Sir. I do not 
press the amendment.

Prof. S. N. M ishn: I beg to move:
In sub-clause (3) of clause 5, after 

'^shareholders in the Corporation” in­
sert “ in the proportion o f the capital 
subscribed by them” .

I want that the Corporation’s form 
and the representation on it should be 
determined. To avoid vagueness or 
confusion that may arise subsequently, 
the representation of shareholders on 
it should be determined clearly now. 
Otherwise there might be certain grie­
vances and difficulties afterwards. We 
shall not be justified in depriving them 
of their legitimate right if they subs­
cribe a certain amount of capital. If 
they subscribe certain amount of capital 
and are not given representation pro­
portionally, that will be against alt 
principles of justice. I know it is not 
the intention of the hon. Minister tô



debar them. But what 1 want is that 
their representation on the Corporation 
■hould be determiiMd according to 
some principle and I think that should 
be in accordance with the capital 
subscribed by the sharehcdders. That 
is my point o f view, and I hope the 
taon. Mt&ister will agree to it.

t  fti 3ft «T*r VT# ^  ^  ^  

I f i W  W tW  ^

?nnr ifV in ’Ffrr »H t sft
#  acTcttr ftPTT «n a fk  #  imiTflr 

p Pk sjijt ^  f f e  % «rk  ’ fr 
^  ^  amr » k »(>^pt %

WT55T  ̂ (workers)
wjar 11 H im jir  

fiff wnr <R ^?RT ®n*r 

3rr T?r t  a iR r v r f^
m  I t  j  v t
T̂WT% #  VT ark fT

^RRT f[r*r <̂11 If v i 
^

¥t w  % fwtt 
nt 35T % f ip jtv 'tT W T ^ s ra r^

^  t  ftt 
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Shri BMrtliMiiai: T hk is not a com­
pany, but a public corporation and 
a public utility corporation 
formed mainly by the State. 
It may be expected that in 
order to attack capital, the States will 
ofTer such inducements. But there may 
be circumstances in which it is not 
practicable to do so. For instance, if 
a Corporation consists of ten m em ber 
and only ftve per cent, is inivate capi­
tal, then private capital will be with­
out representation altogther. We have 
provided that there shall be some re­
presentation even though according to 
the shares they will not be entitled to 
be represented. For instance, they 
may have 5] per cent, capital in a pul>- 
lic utility corporation, still we cannot 
allow private operators to be represent­
ed to the extent of 51 per cent. It will 
then cease to be a public utility corpora­
tion. Therefore, we have made this 
provision, that there should be some 
representation to the private share­
holders, and that should be elected. If 
they do not get adequate representa­
tion, then private people will not bring 
capital. If the State Government wants 
private capital, then they will have to 
give adequate representation. So I 
want to leave the position at that.

Mr. Speaker Does the hon. Member 
want it to be put to the House?

Prof. 8. N. Miahra: No, Sir. I do 
not press the amendment.

•ft « m  : JfTT

5l̂ f?TT t  •
To sub-clause (3) of clause 5» add 

the proviso:
•‘Provided that provision shall 

also be made for representation 
of the recognised union of workers 
and the manner in which the re­
presentative shall be elected by 
the union.”

^  ;prrir̂  if t %
(corporatioA)  ̂ HT«f?TT 

% ^  3rlr %

^  jrftPrftr ?1Nt i w  ^
% ^  a ik  5rr»̂ ft«T

srfirfkfir I

(English translation of the above 
speech.)

Shri S. K. Das (Bihar): I beg to 
move:

To sub-clause (3) of clause 5, add the 
proviso:

“ Provided that provision shall 
also be made for representation of 
the recognised union of workers 
and the manner in which the re­
presentative shall be elected by the 
union.”
Sir, what I have to submit in this 

connection is that whereas provision 
has been made for representatives of 
the Government, Central and Provin­
cial, and the shareholders in the Cor­
poration there is no mention about the 
representation of labour, which I thmk 
is necessary so as to be sure of their in­
terests being safeguarded. While 
speaking yesterday I had referred it to 
the hon. Minister. I believe that the 
representation of labour in the organi­
sation of the Corporation is much 
needed not only for sake of J u s ^  
and equity but also from every other
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[Shri S. N. Das] 
point of view. It is not known why 
such attention is not being paid to this 
issue as it ought to have been done. I 
personally feel that labour will have 
much more share in the working of 
the Corporation than the Government 
and the capital. Their interests there­
fore, can be best safeguarded only if 
they too are given representation. With 
this consideration I have moved this 
amendment and am hopeful that it will 
be agreed to by the hoh. Minister.

Shri Harihar Nath Shaitri (Uttar 
Pradesh): I beg to move:

To sub-clause (3) of clause 5, add the
proviso :

“Provided that provision shall 
be made for the suitable represen­
tation of labour and travelling 
public on the Corporation.”
I am really grateful to the Govern­

ment and to the Select Committee for 
not having lost sight of the interests of 
the workers whiJe framing this mea­
sure. But I regret to have to say that 
the interests of labour and their role in 
this national undertaking has not been 
properly appreciated. As you will see 
the success of this industry which is 
•ought to be regularised by the process 
of nationalisation can be achieved only 
through securing fully the co-operation 
o f all the elements which constitute 
this industry. In this i n d u s t I  per- 
.«?onally feel that there are three im­
portant elements, namely, the ri^overn- 
ment and the shareholders in the first 
place, secondly labour and thirdly, the 
travelling public. If this industry is 
to be a success it is necessary that the 
co-operation of all the three elements 
should be attained. Whereas provision 
has been made for representatives of 
the Government and the shareholders 
on the Corporation there is no mention 
about the representation of labour or 
the travelling public, which I think is 
necessary so as to be sure of their 
ro-operation and to assure themselves 
that the service is run efflcientlv. Just 
now the point was made by the hon. 
Minister, and I do admit it also, that 
in ordinary companies and corporations 
It has been found that labour or the 
consuming public has been reoresented 
but that a corporation of this nature 
stands on a different footing froiD ordi­
nary companies or corporations, beca- 
iise it Is a public utility concern. As 
surh it adds more weight to my ar- 
rum^nt, when I say that on a cor­
poration of this nature adeauate re-

Sresentfitlon of labour and the travel- 
ng public should be secured. With 

this end in view I moved this amend­
m ent

Shri Santhanaoi: I am afraid it is
not practicable. There is a clear dis­
tinction between the amendment of Mr. 
Shastri and the amendment of Mr. S, 
N. Das. Mr. S. N. Das wants a represen­
tative of the workers in a registered 
union. First of all there should be a 
registered union. Even if there is one 
the worker will be put to great difficul­
ties, because one day he will have to 
sit in the Corporation and the next day 
he will have to work under one of the 
subordinate officers of the Corporation. 
I need not go into all the complications 
that such a situation will create.

But Mr. Shastri’s amendment is 
general. It merely talks about repre­
sentation of labour. If he means that
persons of his standing and association 
with labour should be appointed I enti­
rely agree but that I think must be left 
to the good sense of the State Govern­
ments, who will no doubt be very an­
xious to secure the help of labour
leaders. As for the travelling public
I expect that almost all the members o f 
the Corporation will also be members 
of the travelling public. The entire 
population is travelling public and I do 
not see how we can elect representa­
tives of the travelling public. But I 
can, however, offer one consolation, as 
I did in the Delhi Transport Authority 
Bill. We have made a provision for 
Advisory Councils. There I said that 
we shall see that passengers* associa­
tions as well as labour unions get re­
presentation in the Advisory Council 
where schemes and other things rela- 
tinsr to the Road Transport Authority 
will be brought. Similarly I am pre­
pared to sug.^est to the State Govern­
ments that they should make specific 
provision for representation of these 
sections in the Advisory Councils which 
may be started in the regions under 
the Road Transport Authority.

Shri Harihar Nath Shastri: While 1
stand unconvinced by the argument o f 
the hon. Minister I do not desire to 
press my amendment.

I

[Shri S. N. Das: I do not want to 
withdraw the amendment-J

Mr. Speaker: I did not hear ^ a t  
the hon. Member said.

ITO ; if  ^
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[Shri S. N. Das: I said that I consider 
It necessary and therefore I do not 
want to withdraw it.]

Mr. Speaker: So the hon. Member
does not want to press his amendment? 
I shall put the clause to the H ouse. . .

Shri Jaipal Singh (Bihar): Sir, on a 
point of order. The hon. Member has 
not withdrawn his amendment.

Mr. Speaker: It is not a question of 
withdrawing, for I have not placed it 
before the House.

Shri Jaipal Singh: He said that he 
did not want to withdraw it.

Mr. Speaker: That is why I said I 
did not hear the hon. Member. Does 
he wish to press his amendment?

Shri S. N. Das: I do not want to 
withdraw it..

Mr. Speaker: I shall then put it to 
the House.

The question is:
To sub-clause (3) of clause 5, add the 

proviso:
“Provided that provision shall 

also be made for representation of 
the recognised union of workers 
and the manner in which the re­
presentative shall be elected by the 
union.”

The motion was negatived.
Mr. Speaker: The question is:

“ That clause 5 stand part of the 
Bill.

The motion was adopted.
Clause 5 was added to the Bill.
Clause 6 was added to the Bill. 

Clause 7— (Registration of office etc.) 
Prof. S. N. Mishra: I beg to move:
In clause 7, after “ that Government” 

insert “ with the concurrence of the 
Central Government” .

Clause 8 which follows the original 
Bill has been modified to include that 
every dismissal or the removal of 
Chairman or members from office shall 
be done with the concurrence of the 
C ^ tra l Government. My submission 
is that in clause 7 also some such pro­
vision should be made. Ordinarily a 
matter of resignation, if it is to be 
accepted by the State Government, does 
not seem to be a very complicated 
matter. Grenerally it would be very 
simple. But there might arise some such 
occasions on which a resignation should 
not be advisedly accepted outright in 
a straightforward manner. The resig­
nation might also involve certain other 
things which may be fit subjects for 
the consideration of the Central Gov­
ernment. It should not. therefore, be

left to the option of the State Govern­
ment to accept that resignation. There 
might be certain encumbrances for 
which a person might try to vacate 
his office, and it may not be con­
genial for the Central Government 
that that person should go away with 
his resignation having been accepted 
by the State Government. What pro­
vision has been made in regard to 
clause 8 also holds good in regard to 
clause 7. As such here also it should 
be enjoined that the resignation should 
be accepted only with the concurrence 
of the Central Government. That is 
my submission and I hope the hon. 
Minister will accept it. •
3 P.M.

Shri Santhanam: I am afraid the 
hon. Member has misunderstood the 
scope of the proviso in clause 8. It 
refers only to a member nominated by 
the Central Government— not every 
member. Secondly, to cut the thing 
short, I am going to accept an amend­
ment seeking to delete part (d) of 
clause 8, which I think is not neces­
sary. But so far as clause 7 is con­
cerned, it is altogether impossible that 
the Central Government should be 
burdened with the resignation of every 
member of every State corporation all 
over India. It will make the whole 
thing unworkable. I cannot accept the 
amendment.

Mr. Speaker: Shall I place it before 
the House?

Prof. S. N. Mishra: No, Sir.
Mr. Speaker: Very well.
The question is:

“ That clause 7 stand part of the 
BUI.”
The motion was adopted.

Clause 7 was added to the Bill. 
Clause 8— (Removal o / Chairman etc.} 

Shri Sivan Pillay: 1 beg to move:

Omit part (b) of clause 8 and re* 
letter subsequent parts accordingly. 

Clause 8 reads thus:
“ The State Government may re­

move from office the Chairman or 
any other member of the Corpo­
ration who—

(a) is or becomes subject to any 
of the disqualifications men­
tioned in section 6; or^

(b) is convicted of an offence 
involving moral turpitude; 
or” .
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IShri Slvan Pillay]
My submission is that part (a) of 

clause 8 really includes (b) of that 
clause also, because clause 6 (c )— 
covered under clause 8 (a )— also covers 
the disQualiflcation mentioned at 
clause 8(b), Therefore part (b) of 
clause 8 is redundant. My submission 
is that part (b) may be removed and 
the following parts re-lettered accord­
ingly.

Shri Santhanam: There is of course 
some plausibility in his argument, but 
here clause 8 refers to the procedure. 
A man may l?ecome disqualified, but 
unless we say who will remove him he 
will continue. There should be some 
procedure for getting rid of him. That 
is why this has been put in.

Shrl B. K. P. Sinha: That is covered 
by part (a).

Shri Santhmnam: No, so far as part
(a) is concerned, it refers to a dis­
qualification just at the time of elec­
tion. But he may become subject to 
this disqualification under (b) later. 
Sir, ou reconsideration I have no 
objection to accepting it.

Mr. Speaker: I was also thinking so.
The question is:
Omit part (b) of clause 8 and re­

letter subsequent parts accordingly. 
The motion was adopted.

Further amendment made:
Omit part (d) of clause 8.

— [Pandit Thakur Das Bhargava.']
Mr. Speaker: The question is:

“ That clause 8, as amended,
.stand part of the Bill.’*

The motion was adopted.
Clause 8. as amended, was added to 

the Bill.
Clause 9 was added to the Bill.

Clause 10—(Temporary association of 
persons etc.)

Shri B. K. P. Sinha: 1 beg to move:
In sub-clause (2) of clause 10, omit: 

“ and shall not ]?e a member for any 
other purpose” .

This again is a very simple amend­
ment designed to improve the draft of 
the Bill. My submission is that these 
words, “ and shall i)ot be a member for 
any other purpdSe” are unnecessary 
because clause (1) says that a parti­
cular person may be associated for any 
particular purpose. Originally, he 
shall be associated for one single pur­
pose. ^

Shrl Sanlhuuun: I accept the amend- 
jnent.

Mr. Speaker: The question is:
In sub-clause (2) of clause 10, omit: 

“ and shall not be a member for any 
other purpose*’.

The motion was adopted.
Mr. Speaker: The question is:

“ That clause 10, as amended, 
stand part of the Bill.”

The motion was adopted.
Clause 10, as amended, was addad 

to the Bill.

Clause 11 was added to the Bill.

New clatne 
Shri Santhanam: I beg to move: 
After clause 11, insert:

“ IIA . Power to appoint com^ 
mittees and delegate functions,—
A Corporation may, from time to 
time, by resolution passed at a 
meeting—

(a) appoint committees of its 
members for performing 
such functions as may be 
specified in the resolution;

(b) delegate to any such com­
mittee or to the Chairman 
or Vice-Chairman, subject 
to such conditions and limi­
tations, if any, as may be 
specified in the resolution, 
such of its powers and duties 
as it may think fit;

(c) authorise the Chief Execu­
tive OflBcer or General 
Manager, subject to such 
conditions and limitations, 
if any, as may be specified 
in the resolution to exercise 
such powers and perform 
such duties as it may deem 
necessary for the efficient 
day to day administration of 
its business.”

In clause 14 the Select Committee 
provided for delegation of power to 
the Chief Executive Officer or the 
General Manager, but on consideration 
and on representation from the Bom­
bay Government, we came to the con­
clusion that it is necessary, especially 
where a Corporation is a big Corpo­
ration and has got jurisdiction over 
vast territory, to appoint committees 
for particular functions—finance com­
mittee, public accounts committee, or 
committee for purchase. Unless 
do it, every time the whole Corpom» 
tion will have to meet. Therefore, this 
is a necessary and useful delegation.
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Mr. Speaker: The question is:
A lter clause 11, insert: '
“ 11 A. Power to appoint committees 
and delegate functions.—A Corpora­
tion may, from time to time, by 
resolution passed at a meeting—

(a) appoint committees o£ its 
members tor performing 
such functions as may be 
specified in the resolution;

<(b) delegate to any such com­
mittee or to the Chairman 
or Vice-Chairman, subject 
to such conditions and limi­
tations. if any, as may^ be 
specified in the resolution, 
such of its powers and duties 
as it may think fit;

i c )  authorise the Chief Execu­
tive Officer or Gener^ 
Manager, subject to such 
conditions and limitations, 
if any. as may be specified 
in the resolution to exercise 
such powers and perform 
:such duties as it may d ^ m  
necessary for the emcient 
•day to day administration of 
its business.”

The motion was adopted.
l>Iew clause l lA  was added to the 

Bill.
Shrl Alagesaa: I should like the hon. 

Minister to enlighten the Houm as to 
the necessity tor having desig
nations ‘Chief ExecM^ye 
^General Manager . Will not one ot 
them do?

Shri Santhanam: It depends on ^ e  
©articular case. S om etlm ^  they are 
called Chief Executive Offlcew and 
sometimes they are 
Managers. Therefore, the Select Com­
mittee thought that there was no 
reason why alternative t^m s should 
not be permitted to be used.
Clauses 12 to 14 were added to the 
Bill.

Clause 15— (General disqualification 
etc.)

Shrl Alexander; I beg to move:
In clause 15, after ‘ ‘transport under­

taking** insert “ in that State**.
I want to make the clause clear. I 

think the intention of the hon. Minister 
is that any person who has got interest 
in a road transport undertaking in a 
particular State should not be a mem­
ber of such a road transport w rport- 
tion in that State. I do not thmk that 
A person who has got interest in a road

transport undertaking in any other 
State is sought to be excluded from 
being a member of the Corporation. 
1 have suggested this amendment to 
make this point clear.

Shri Santhanam: I do not think tbm 
hon. Member has considered it fully. 
For instance, if an officer of the Hoad 
Transport Corporation of Travancore- 
Cochin becomes a partner in a motor 
transport undertaking in TinneveUy* 
he may be in a different State but tha 
stores and other parts may be passing 
over to his partnership. Therefore. I 
do not think that a man who is
ing a Road Transport Corporation a n j- 
where should have a place in a Road 
Transport Corporation an3nvhere else.

Shri Alexander: I do not press my 
amendment.

Mr. Speaker: The question is:
“That clause 15 stand part of the 

Bill.**
The motion was adopted.

Clause 15 was added to the Bill.

Clause 16— {Appointment of Advisory 
Council).

Shri Alexander: I beg to move:
In clause 16. omit “ after ascertain­

ing the views of the Corporation**.
This clause is for the appointment 

of advisory coimcils. I do not think 
it is necessary to consult the Corpora* 
tion in the matter of appointment o f 
advisory councils. The l^ t e  Govern* 
ment. if it thinks fit. should appoint 
advisory councils. I do not see why 
the Corporation should be consulted.

Shri Santhanam; Here again. I think
the hOn. Member will, on reconsider­
ation. not press his amendment. The 
State Government cannot off-hand 
decide how many advisory councils 
there should be. It is the Corporation 
which is running the service who can 
advise and it may want two or three 
advisory councils. Besides, the Corpo­
ration is likely to know much more 
about the individuals among the public 
who are taking interest, about the 
workers and also other representatives 
who may be included. AJfter all, the 
power is given to the State Govern­
ment. Only, the Corporation Is con­
sulted so that it may have the viewt 
of people running the business from 
day to day. I do not see what ob le^  
tion Mr. Alexander can have to this 
provision.

Alexander: I do not press ngrShrl
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PVoC. B. N. M i^ a :  I beg to move:
In clause 16, after “persons"^ insert 

**including representatives of labour” .
I think that one of the ipain func> 

tions of the advisory councils will be 
to safeguard the interests of the parties 
concerned. These Corporations taken 
as a whole are likely to be big, involv­
ing probably 60,000 miles of all 
weather motorable roads and two lakhs 
and 50 thousand automobiles. In this 
enterprise, therefore, there must be a 
very large number of labourers and 
so 1̂  submission is that one of the 
dominant interests to be safeguarded 
by the advisory councils is Ijtoout. I 
urge that the representation ot labour 
should be explicitly mentioned in 
clause 16 in order to obviate all 
anxieties on this score. In the fitness 
o f things there should be a represen­
tative of labour on the advisory 
councils.

Shri Santhanam: I have already
accepted the principle of the amend­
ment, but the difficulty of putting it in 
will be this. 'We must decide whether 
the representative should be a nominat­
ed representative or a representative 
elected by the labour union. Second­
ly, if we only mention labour, the 
trayelling public, the commercial 
public and others will have to be duly 
represented. I can give the assurance 
that we shall circularise the debate 
to the 8tate Governments and suggest 
to  them that they should make specific 
provision for the representation of 
labour, as far as possible through their 
recognised trade unions, on these 
advisory councils.

Prof. S. N. Mlshra: I do not press 
my amendment.

Shrl B. K. P. Slnha (Bihar): I beg 
to move:

To clause 16, add the proviso:

“ Provided that no person dis­
qualified under section 6 for being 
chosen as a member of a corpora­
tion shall be nominated member of 
an Advisory Council.**

In this Bill, elaborate provisions 
have been made for keeping out per­
sons who are in any way connected 
with motor transport from the Corpo­
rations. There is no reason why the 
same salutary provision should not be 
extended to the advisory councils. 
These advisory councils shall not serve 
as mere ornaments. They shall have 
some important functions to perform. 
It is my fear that in the absence of 
this pro^so, people who are interested 
in contracts given by the Corporations

or who are interested in any other road 
transport undertaking will somehow or 
other manage to get into these advisory 
councils, and to that extent their 
advice will be prejudiced advice. 
There i s ,  a very good provision in 
certain Local Bodies Acts that people 
who have some interest in contracts 
given out by Local Bodies shall not 
be taken in there, but I know that in 
spite of it, people manage to get in. 
There they get in, as exceptions. In 
the absence of this proviso here it will 
become the rule. If this proviso is not 
put in people who are interested will 
somehow or other get into the Advisory^ 
Councils. Therefore the same quali­
fications which we have insisted in the 
case of members of Corporations 
should be put in here as well.

Shri Santhanam: The purpose o f 
clause 6 is to debar interested people 
from getting into the Corporation 
which decides all matters. In the 
Advisory Council a man’s expert advice 
may be desirable, even though he may 
have contracts or may be otherv/ise 
interested. Similarly, if I accept the 
amendment, the representation o f 
labour employed in the corporation 
will be ruled out. Certainly, I do noc 
think the hon. Member wants it. In 
the same way the advice of a represen­
tative of the travelling public will be 
desirable; but if you put in this proviso, 
you may not be able to have it. After 
all how the Corporation will deal with 
the advice is a different matter. The 
Members of the Corporation who have 
no interest whatsoever will be able ta 
judge whether a particular advice is 
interested or disinterested and they 
will act accordingly.

Shri B. K. P. Slnha: In view of the 
hon. Minister of State’s clarification, I 
do not wish my amendment to be plac­
ed 'before the House.

Mr. Speaker: The question is:
“ That clause 16 stand part of the

Bill.**
The motion was adopted.

Clause 16 was added to the Bill.
Clause 17— (General duty of Corpora­

tion)
Sardar Hukam Singh: I beg to move:

In clause 17, before “ It shall be”  
insert “Subject to the provisions of any 
law for the time being in force in a 
State” .

"My only object is to restore these 
words which have been deleted by the 
Select Committee on the ground that 
they are unnecessary. I am afraUl 
that il we do not specifically provide
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the State Governments will not pro­
vide any amenities for the passengers 
like lavatories, urinals, waiting halls, 
etc. From what I have seen of the 
Punjab Road Transport which has 
been introduced between Karnal and 
Ambala and Ambala to Simla, 
they have provided no ameni­
ties for passengers. The State 
buses stand on the road and people 
have to keep on waiting on the roads 
lor the buses to arrive. So my fear 
is that if we give exemption, the State 
Governments will not provide any 
amenities for passengers. With these 
words, I commend my amendment to 
the House.

Shri Santhanam: I do not think the 
argument of the hon. Member is 
correct. Unless we ^ive specific ex­
emption, the laws which are in force 
operate. The only question that arose 
Was whether if a law which is con­
trary to any specific provision of this 
Act exists, that law will prevail or this 
law will prevail. So far as the powers 
and functions of the Road Transport 
Corporation are concerned, it is essen­
tial that this law should prevail, what­
ever the other law may be. To the 
extent that any other law does not 
conflict with any provisions of this Act, 
that law will continue to prevail. It 
is because of our anxiety to avoid such 
confusion that we have chosen to omit 
those words. But I should like to 
make it clear that we have not given 
any exemption from any law. Provin­
cial or Central, to these State Corpo­
rations. We had given these corpora­
tions a lot of exemptions from the 
Motor Vehicles Act. All those provi­
sions have been deleted. Therefore, as 
the Bill stands, these Road Transport 
Corporations will be subject to all laws 
which prevail, except in those specific 
matters where they are regulated by 
this Act.

Sardar Hukam Singh: I accept the 
hon. Minister’s assurance, but 1 am not 
satisfied with the explanation. Any­
way I do not wish my amendment to 
be i^laced before the House.

Shri Alagesan: Is it because of the 
fact that sub-clause (4) of clause 18 
contains a similar orovision. that the 
hon. Minister considers it fit to omit 
those words here?

Shri Santhanam: The hon. Member 
is only making my argument doubly 
strong. Because we have already pro­
vided it in sub-clause (4) of clause 18, 
there is no point in repeating it here.

Mr. Speaker: The question is:
.“That clause 17 stand part of the

Bill.”
The motion was adopted.

Clause 17 was added to the Bill.

Clause 18— (Powers of Corporation)

Shri Harlhar Nath Shastrl: I beg to
move:

In part (c) of sub-clause (1) of 
clause 18, after ‘ ‘including” insert “ fair 
wages” and a comma. ‘

This sub-clause says: SuWect to Uie 
provisions of this Act, a Corporation 
shall have power—

“ (c) to provide for its employees 
suitable conditions of service in­
cluding establishment of provident 
fund, living accommodation, places 
for rest and recreation and other 
amenities.”

While I do feel that all these matters 
are important from the point of view 
of labour...................

Shri Santhanam: To cut it short, I 
am prepared to accept his amendment.

Mr. Speaker: The question is:
In part (c) of- sub-clause (1> .?^ 

clause 18, after “ including”  insert fau 
wages” and a comma.

The motion was adopted.

[Mr. D eputy-S peaker in the Chair]

Pandit Thakur Das Bhargava: I beg
to move:

To part (c) of sub-clause (2) o f 
clause 18, add the proviso:

“Provided that in the event of 
an undertaking having been requir­
ed to be acquired In part ^ l y  it 
shall be obligatory on the Corpo­
ration to acquire the entire part 
with all its accessories and appur­
tenants in case such part can be 
separated from the main under­
taking. If the part is so insepar­
ably integrated with the rest that 
acquisition of oart will cause lo.ss 
to the rest of the undertaking, it 
shall be obligatory on the Coiyo- 
ration to acquire the whole under­
taking if the owner of the under­
taking insists on the acquisition of 
the whole.”
While the motion for consideration 

was on, many hon. Members raised the 
point of compensation as well as the 
principles of compensation. The hon. 
Minister in charge of the Bill was 
pleased to say in reply that no powers 
have been given to these Corporations 
to acquire any undertaking or any 
motor vehicle. I, however, find that in 
part (c) the words are:

“ to prepare schemes for the ac­
quisition of, and to acquire, either
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[Pandit Thakur Das Bhargava]
by agreement or compulsorily in 
accordance with the law of acqui­
sition for the time being in force 
in the State concerned, etc., etc/*
From th^t I conclude that, perhaps, 

it may only be open to the Corpora­
tion to apply and not to acauire to 
itself. That might be the difference. 
I beg to submit that in so far as clause

■ 39, to which attention has already been 
invited in this House, goes two things 
must be predicated so far as compen­
sation is concerned. In the first place, 
that it is only on the authority of law 
that any property, movable or immov­
able, can be acquired. Secondly, that 
the law must say that compensation 
will be given, as also that it either 
fixes the amount of compensation or 
specifies the principles on which and 
the manner in which the compensation 
is to be determined and given. I res­
pectfully asked the hon. Member in 
charge of the Bill if he could tell me 
if there was any such law in any of 
the States existing at present or if any 
such law existed, se far as movable 
property was concerned, which is en­
acted by the Central Gk)vemment. I 
got the reply that the hon. Member 
in charge did not know of it. My 
humble submission is even if the Cor­
poration makes an application, if there 
is no law in existence in the State or 
the Centre by virtue of which any 
movable property can be taken com­
pulsorily, how will the Corporation 
succeed in acquiring anything?

Shri Santhanam: By consent.
Pandit Thakar Das Bhargava: If the

words “ by consent’* were not there I 
would have very gladly accepted the 
argument of my friend. But the clause 
Bays “ to prepare schemes for the acqui­
sition of, and to acquire, either by 
agreement”—from which I understand 
by consent; agreement or consent it is 
the same thing— “ or compulsorily in 
accordance with the law of acquisi­
tion...........etc.” .

Shri Santhanam: The law can be 
made hereafter if it is not in existence.

Pandit Thakur Das Bhargava: I am
jusl submitting that. The reply is 
quite clear and I undersatnd that the 
hon. Minister in charge has been pleas­
ed to say in this House that he really 
proposes to have a measure like this 
on the Statute Book. I welcome the 
idea and I wish that a law were first 
enacted before this provision was 
cnacted. There is no law at present. 
We do not know what we are passing. 
We do not know what the principles 

.are. Unless we know the principle, 
/how can we be a party to passing this

thing unless we know the principles? 
Then it is a useless provision. When 
there is no law, nothing can be acquir* 
ed. You can just amend the law then, 
that is when you have framed the prin­
ciples. I would therefore like to sub­
mit that so far as compulsory acquisi­
tion is concerned it is a dream which 
cannot be realized. There will be no 
compulsory acquisition unless the laws 
according to article 31 of the Consti­
tution are enacted. If the law can be 
made subsequently by my friend I do 
not see any objection why we sitting 
in this House cannot define some of the 
principles which should apply to a case 
of this nature. The principle I am 
submitting for the consideration of the 
House is a very wholesome principle, 
it is a recognized principle, it does not 
place any very great burden on the 
Corporation or the State. After all, if 
we define some of the principles as they 
arise, there is no harm. But we give 
the power of acquisition and we re­
frain from defining some of the prin­
ciples of that acquisition. 1 do not 
think it is logic. What I have sub­
mitted by virtue of this amendment is 
simply this. When the Corporation 
wants to apply for taking an under­
taking it should not be allowed to pick 
and choose. It may be made obliga­
tory for the Corporation to see that it 
acquires a complete something, some­
thing whole in its nature. If it is a 
part, it must be all its appurtenants 
and accessories. I have heard the hon. 
Minister say in regard to the G.N.I.T* 
that Government had been burdened 
with certain parts which really should 
not have been taken over by Govern­
ment. I quite see the difficulty. I am 
not in favour of your accepting the 
entire principles of section 47 of the 
U.K Act; I am not in favour of your 
accepting those things which are 
neither appurtenants nor accessories. 
If they were dealing in spare parts of 
other companies you are under no obli­
gation to acauire them because they 
were not accessories or appurtenants, 
they were absolutely extra. But the 
whole principle of all acqu isition is 
that when you undertake to buy or take 
a thing you take the whole thing. And 
it is in the national interest. After all 
I have not been able to follow the 
reason behind the arguments when my 
friend lectured to us today that so far 
as private things are concerned we 
should adopt a different principle and 
so far as StAte things are concerned 
we should adopt a different principle. 
The State and the public are made of 
individuals and if we cannot do justice 
to the individual we cannot certainly 
do justice to the State. I would rather 
beg of my friend kindly to consider the 
Preamble to the Constitution Of India 
where the individual is as much pro­
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tected as the public. Those principles 
which are of universal application must 
be accepted as much in the case of the 
individual as in the case of the public. 

Therefore I humbly submit that this is 
an innocent amendment and this must 
be accepted as one of the pruiciples of 
acquisition.

Shri Santhanam: I am afraid I am 
not able to accept the amendment. For 
one thing, as I have already explained, 
this Corporation itself has no power 
•or right to acquire anything. So any 
limitations on acquisition will have to 
be placed on the authority which has 
got the power. If the State has either 
a law for acquisition of movable pro­
perty or if it makes any law. then thi^ 
limitation should be introduced there. 
For instance, if the State cannot com­
pulsorily acquire movable property it 
may acquire immovable property 
belonging to an undertaking—it may 
have workshops and other things— and 
say '*So far as movable property is con­
cerned we can negotiate, let us take the 
immovable property by acquisition 
proceedings'*.

Pandit Thakor Das Bhargava: Will 
it be fair or in the national interest?

Shri Santhanam: I am only indicat­
ing the possibilities. I am not saying 
anything which may or may not be 
done. I have already explained that it 
will be very difficult, with numerous 
minor and small undertakings, to find 
out whether something is separable or 
inseparable, and to say that it shall be 
obligatory to take the whole may often 
prejudice the interests of the operator 
himself. Suppose he operates on two 
routes. There may be a negotiation 
that he may keep one and that the 
other route may be taken over. This 
clause will say ‘Take the whole thing". 
And for deciding the question as to 

which is separable and which is not 
separable we will have to provide for 
arbitration machinery or go to court. 
There will be so many complications 
that it is not possible.

Shri Deshbandhu Gupta (Delhi): The 
amendment gives the option to the 
borrower.

Shri Santhanam: The State will have 
no option in the matter. It is the 
small operator who will dictate to the 
State. That is not a position which 
we can contemplate. Suppose he is 
not willing, the State can never 
nationalise. Do you want that posi­
tion?

I do not think that we can accept 
this amendment. When we come with 
a Bill stating the principles of compen­
sation regarding compulsory acquisi­
tion of such undertakings, then aU this 
-will have to be gone into, and each of

these clauses will have so many other 
limitations. For instance, suppose a 
man uses only a Ford bus and he is a 
dealer in spare parts. Who is to 
decide to what extent the spare parts 
in his shop belong to that concern or 
are separable. There are so many 
other difficult problems which will 
arise. Suppose he has also got a petrol 
pump. The; petrol pump may be main­
ly used for his bus. The State Corpo­
ration may argue that the whole thmg 
is one and take the petrol pump alsa 
The poor man might be benefited by 
being left with the pump. All these 
things will have to be specifically pr<> 
vided. You cannot put in a clause ana 
leave the lawyers to fight it out in th® 
courts, and ih e  Corporation will be in 
the court all the time. I do not want 
such a provision to be put in here.

Pandit Thaknr Das Bbargavm: I
would ask my hon. friend whether he 
has read the last lines where the 
option is given to the private motor- 
owner.

Shri Santhanam: It makes it worse
in my view.

Shri Deshbandhu Gupta: The ques­
tion does not arise. The whole argu­
ment falls.

Mr. Depuly-Speaker: The question is;
To part (c) of sub-clause (2) o f 

clause 18, add the proviso:
‘"Provided that in the event of 

an undertaking having been requir­
ed to be acquired in part only it 
shall be obligatory on the Corpo­
ration to acquire the entire part 
with aU its accessories and appitf- 
tenants in case such part can be 
separated from the main under* 
taking. If the part is so in s e p ^  
ably Integrated witti the rest that 
acquisition of part will cause loss 
to the rest of the undertakmg, it 
shall be obligatory on the Corpo­
ration to acquire the whole under­
taking if the owner of the under­
taking insists on the acquisition of 
the whole.”

The motion was negatived.
Shri SlTan Pillay: I beg to move: 
Omit part (iv) of sub-clause (3) 
of clause 18.
Sub-clause (3) of clause 18 reads:

‘̂Nothing in this section shall be 
construed as authorising a Corpo­
ration, except with the previous 
approval of the State Oovemmentr—

♦ • »
(iv) to let vehicles on hire for the 

carriage of passengers or goods 
except as expressly provided by or 
under this Act.**
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[Shri Sivan Pillay]

My submission is that it is common 
knowledge that all the transport 
83r8tems in States have got provisions 
for hiring of buses for private purposes 
such as marriage parties and students* 
excursions. These concessions are 
offered at concessional rates for educa­
tional excursions and are very popu­
lar. But part (iv) of sub^ilause <3) 
^ m s  to expressly prohibit such hir­
ing of a transport vehicle ard in my 
view, it would be advisable to delete 
ttiat part from the Bill. If lor any

r rial purpose a bUs has to he taken, 
previous approval of the State Gov­

ernment has to be got and that means 
red tapism to the core. You cannot 
get buses for your purposes »f a per­
son who wants it has to go and obtain 
the approval of the State Government. 
Therefore, my submission is that part 
(iv) may be deleted from sub-clause 
(3 ).

Shri Santbanam: I am afraid my 
hon. friend is under a misapprehen­
sion. Sub-clause (4) says: “Except as 
otherwise provided by this Act nothing 
in the foregoing provisions sball be 
construed etc.”  and part (iv) of sub­
clause (3) says: “ to let vehicles on hire 
for the carriage of passengers or goods 
except as expressly provided by or 
under this Act’*. If the Corporation is 
allowed to carry passengers either re­
gularly or for any other purpose by or 
under this Act, it will be froe to do 
80. It cannot do an^^hing which is not 
provided under this Act. Suppose 
there is an emergency and it goes 
beyond the provisions, then we have 
given it the power to act with the 
approval of the State Government. 
Normally all things provided under 
this Act, it is free to do. Therefore, 
there is no question of red-tape at all 

here.

Shri Sivaa Pillay: Throughout this 
Act, I have not been able to find that 
any provision has been provided for 
such purposes and therefore the words 
•*as expressly provided by or under 
this Act*’ becomes meaningless as far 
as this clause is concerned. There­
fore. I press this amendment.

Mr. Depnty-Speaker: Are there any 
express provisions in this Act direct­
ing as to how the passengers have to 
be carried?

Shri Santhanam: Clause 18 gives 
all the powers to operate a road 
transport service in the State and in 
any extended area and to provide for 
any ancillary service etc. to manu­
facture, purchase, prepare schemes 
etc. In tact the whole of clause 18

detaes the purposes for which the 
Corporation can function and beyond 
the purposes mentioned in clause 18,. 
if there are any other services, it can 
do that only with the approval of the 
State Government.

Mr, Deputy-Speaker: Do the rules? 
provide for a similar extension?

rulesShri Santhanam: Yes; the 
also.

Shri Aiagesan: Clause 18(1) (a>
covers this.

Mr. Deputy-Speaker: Ordinarily it 
comes in (1) (a) of clause 18.

Shri Santhanam: Say in the case 
of conducting a technical school, if it 
is allowed to the Corporation to do 
it, it is intended to cover all activities 
not expressly sanctioned, but it may 
be approved by the State Govern­
ment.

Mr. Deputy-Speaker: Instead of the 
words “ expressly provided” I think 
“ not inconsistent with” may be better. 
This may give greater latitude. I how­
ever leave it to the hon. Minister- 
When a rich corporation takes up the 
service, it will prevent others from 
coming in and it itself may not care 
to cater to certain needs.

Shri Santhanam: In order to avoid 
accidents a vehicle which goes 
through a particular route comes into 
a route which it is not permitted to 
take. Certainly under this Act it 
has to follow the existing laws and in 
this case it may be breaking the exis­
ting law and in such cases we give 
the State Government power to ratify 
the action of this • Corporation.

Mr. Deputy-Speaker: The hon.
Minister is not willing to accept.

The question is:
Omit part (iv) of sub-clause (3) 

of clause 18.
The motion was negatived.

Pandit Thakur Das Bhargava: I
beg to move:

In sub-clause (5) of clause 18, for 
“ take into consideration the claims 
of employees employed in that under­
taking” substitute:

“ give suitable employment to 
the employees and operators of 
the undertaking and in case the 
Corporation is unable to do so the 
Corporation shall pay fair com­
pensation for loss of emplosrment 
to the employees and the opera­
tors affected by the acquisition.*^
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Since the question of compens_ation 
has been tabooed by the hon. Minis­
ter in charge of the Bill, it would 
appear that this relates to compensa­
tion to employees. The compensation 
with regard to vehicles is covered by 
.another section but the compensation 

employees is not covered by any 
•other section. I would submit that in 
all such matters our view-point must 
be quite clear. There will be many 
roads in which private operators 
have been working for a very long 
time nnd these private persons who 
:are plying these vehicles for a very 
long time are quite incapable of doing 
any other thing.

It is but fair that when you want 
to deprive him of his means of living, 
you must either employ him or if you 
are not able to employ him, for rea­
sons best known to yourself, you must 

iDe able to give him a fair compensa­
tion so that he may be recompensed 
in that way. The argument has been 
trotted out in this House that public 
interest requires that the Motor 
'Transport Corporation should not be 
burdened with burdens like this. My 
humble submission is that when a 
public Corporation of this nature 
comes into existence, it should abide 
by clause 21 and good business prin­
ciples require honesty of purpose and 
consideration for public mterests. I 
consider that in taking over these 
private buses, and undertakings run 
l)y private people, the ordinary prin­
ciple of compensation should not be 
lost sight of. In our zeal to make the 
Corporation more wealthy or more 
easily workable, we should npt lose 
«ight of the fact that the barest jus­
tice requires that such persons who 
have been in the trade for a very 
long time or who are not capable of 
•eking out their livelihood in any other 
ivay, should be compensated. It 
might be that my hon. friend is not 
willing to put all these principles in 
the Bill. I am urging all these to see 
that when he brings out that measure 
which he has practically promised to 
«s  about compensation, etc., he will 
remember that this aspect of the case 
is not ignored.

Mr. Deputy-Spesiker: Does he press 
-this amendment now?

Pandit Thakur Das BhargaTa: I
only want that the hon. Minister may 
l>e pleased to make a statement that 
when he brings out that measure, he 
will consider this.

Shri Santhanam: I will certainly 
keep in mind all the considerations 
relevant to that measure.

Pandit Thakur Das Bhargaya: Not
all; but this one thing.

Shri Santhanam: This also.
Mr. Iteputy-Speaker: The hon.

Member u  evidently satisfied with 
the assurance. Therefore. I need not 
put this amendment to the Hmm.

Pandit Thaknr Das Bhattava: Not
necessary.

Sardiu- Hukam Slnxh: I beg to
move: ®

In subKJlause (5) o f clause 18, 
for take mto consideration'' sub­
stitute give first preference to*'.
The reasons for this amendment 

nave been advanced already. It is 
not a case where these people have 
earned anything out of the service.

K the employees who
have b ^ n  thrown out of employment 
m ere is no reason why the State 
should not give full consideration to 

The Select Committee has 
added this new clause because they 
have also thought that it is only at 
and proper that they should be pro­
vided for. But the wQrds, that are 

consideration” are 
iwt sufficient. If really we want to 
help them, there should be some­
thing more than taking into consi-
♦iflf Vi"' humble submission isthat they should be given first pre­
ference because they have been run­
ning the services, they are already 
there, and it is the duty of the State 
to see, when they are thrown out o f 
employment, that they should be given 
some employment. They should have 
tte  first preference as my amendment 
desires. I therefore commend this 
amendment to the House.

m o^ed: Amendmenl

In sub-clause (5) of clause 18.
^^2 consideration" sub­

stitute j^ve first preference to” .
Shri Sutbanam : The wiords *due 

preference’ will be justiciable. Any 
employee, even if he is not taken ot 
consideration of merits, wiU be en­
titled to go to a court of law and the 
whole thing will result in endless 
litigation. I oppose this amendment.

Shri Hussain Imam (Bihar); May 
I p y  a few words? I think my hon. 
friend Sardar Hukam Singh wants the 
words ‘first preference*. If the hon. 
Minister does not accept ‘first pre­
ference* would the wording ‘due pre­
ference* be acceptable to' him? This 
is contained in another amendment 
of which notice had been given, but 
which has not been moved. I think 
It is n^essapr that we should regard 
It as the duty of Government to see 
that when a thing is nationalised, those
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who were eking out their livelihood 
trom that concern, are not thrown 
on the street It is a well known 
thing that there is ample unemploy­
ment in the country. Is it necessary 
that we should add to it? You have 
to have employees. The question is 
whether you will keep the men who 
were there or you will have new men. 
As far as qualifications are concern­
ed, you are perfectly justified in dis­
charging those who are disqualified* 
and who do not possess the requisite 
qualifications. When I use the word 
’qualification* I do not mean academic 
qualification only. Practical ex­
perience is of greater value than theo- 
rettcal knowledge. As a matter of
principle, I am attaching some im­
portance to this question. As we
have schemes of nationalisation in very 
wide fields and I want this House to 
give some lead even to the Provinces 
and States as to the guiding princi­
ples. I think it would be a moderate 
thing if we give due preference. That 
wording may perhaps be more accept­
able to the hon. Minister.

Shri Santhanam: I have already 
explained the position. Suppose they 
take over four small concerns, each 
concern having three buses. Each 
concern may have had one Inspector. 
Now, all the 12 buses together may 
run with one Inspector. It will also 
be very difficult for the Corporation 
to be saddled with the duty of giving 
*due preference’ which has not been 
defined. We will have to define what 
is ^preference’ and what is 'due’ in 
auch circumstances. This matter was 
exhaustively considered by the Select 
Committee and they inserted this 
new sub-clause that in appointing its 
officers and servants, the Corporation 
shall take into consideration the 
claims of employees employed in that 
undertaking. No undertaking, either 
Government or private, can do more 
than that. After all, what guarantee 
is there that the present employees 
will not be dismissed by the present 
employer? If it is taken over by the 
Corporation, the very next day or 
after a month’s notice, the Corpora­
tion may get rid of them. What hap­
pened in the case of the Delhi Trans­
port Authority? We took over all the 
staflF of the G.N.I.T. So long as it 
was with us, we were saying that it 
would be difficult for us to retrench 
any one. But, as soon as it went to 
the Delhi Transport Authority, they 
appointed a committee fot Job analy­
sis and they found that 100 and odd 
people were superfluous. They had 
to dispense with them after giving 
due notice. That is what every pub- 
lie corporation which wants to be a

public utility corporation wiU have to 
\ cannot dictate by sayln* 

^  given due prefer-These people will go to a 
j • have to definewhat is meant by ‘preference’. You 

Qualifications being equal’
Should It draend upon the necessity 
tor his service? AU these questioiw 
will come in. These public utility
tes7‘llSMSL'̂ ^T ®°^n«led in end-
ifr iiHmS S ”Uc utility corporaUons wiU be murh

cai^ul of the interests of the
k n o w W e  know how the workers are being
t SJ* private employers.
S l fJ  ” “ *PJy <ive 24 hours’ notice- 
wnductors are sent away, drivers are 
»m t away. There is none to voice 

's when it c ^ e , to a pubhc utility corporation 
this undue solicitude for the worker* 
comes into „Iay. We do w a ^  teat 

workers should b e  
could be

abrorbed. So far as I know, every 
public utility undertaking in every
fh»l* In Bom ba^
fh f taken over every one o f

have
S® service to such an ex­

tent that there is difficulty in flndinc 
jo rk ers . Not only have the 

workers been employed, but they 
have found employment for a num- 
ter of new people. Instead o f creat- 
iUSo *i"®'” P^oy™ent, they have found 

Similarly, we expect 
®'^®ry public utility corporation 

w u ld  extend the services so that 
be found not only 

old workers, but also for new 
w o rk w  who m ay be trained. Provi-
trofnilJS® establishln*fin in g classes. Therefore, I think:
Z n  u® the provi-
sLtect cl5 .1?teS® ™  by the

Mr. Deputy-Speaker; The questioiy

is;

_ In sub-clause (5) of clause 1ft
sub­stitute give first preference to” .

The motion was negatived.

Mr. Deputy-Speaker: The question̂

“ ■[^at clause 18, as amended, 
stand part of the Bill” .

The motion ,was adopted.

Clause 18, as amended, was added ta  
the Bill.
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Clause 19— (Extension of the opera­
tion etc.)

Shri Jnani Earn: I beg to move;
To sub-clause (2) of clause 19, add 

the proviso:
“Provided that in case of any 

essential service the terms of 
which are not being agreed upon 
by the participating State dov - 
ernments. .the Central . Govern­
ment of its own accord or on re­
ference by any State Government 
decide the terms and conditions 
under which one of the State 
Governments will extend the ope­
ration of the road transport*’.
Shri Saiitluuiam: This *is beyond 

the scope of this Bill. This Bill is 
confined to Corporations acting with­
in the frontiers of one State, and this 
amendment refers to inter-State affairs, 
and so I don't think it is relevant to 
this Bill.
4 P.M.

Mr. Depnty-Speaker: But clause 19 
does refer to extension of services in­
to other States.

Shri Santhanam: Oh, I am sorry. 
Sir.

Shri Jnani Ram: Clause 19 lays 
down certain principles for the exten­
sion of services of the Corporation 
within the jurisdiction of one State 
into another State. The different 
States in India, we know, are auto­
nomous. At present all the States are 
being governed by one party. But 
in a democratic system of govern­
ment the existence of parties is ine­
vitable and so it may happen that one 
State may be governed in the future 
by one party and the other State by 
another party, and there may be basic 
differences between these two States. 
In such a case if an essential service 
Corporation in one State wants to 
extend its operations into the other 
State— may be for a mile or two only 
—still the other State might object and 
disputes might arise and, in the in­
terest of the general public, it is all 
the same, found that this extension of 
the service is essential. In such a 
case, the very purpose of forming 
these Corporations would be defeat­
ed. Therefore I have suggested that 
a clause in the form I have read out 
should be there in the Bill so as to 
avoid any disputes in the future. 
Therefore I would like to press my 
amendment.

Shri Santhanam: I think this is 
•wholly impracticable,' because with­
out the cooperation of the State 
authorities it is impossible to run 
any such service. It is impossible by

a Central order to extend the activi­
ties of a Corporation within another 
State. For instance police protection 
will be needed. The roads will have 
to be kept in proper repair, there is 
the question of granting the motor 
vehicles licenses and so on and so 
forth. Therefore it is not possible to 
manage without the cooperation of 
the States concerned. All that the 
Centre can do is— and that is what 
we have been doing in many cases—  
to bring the two States together and 
negotiate for an agreement. This 
matter is essentially a State subject 
and we do not want, simply for the 
sake of extending the service by a 
few miles, to use any kind of coercive 
power. But we shall certainly try to 
facilitate inter-State movements by 
negotiations and by persuasion.

Shri Jnani Ram: But the proviso^ 
gives power to the Central Govern­
ment to do so and I do not think 
there can be any harm if this proviso 
exists in this clause.

Mr. Deputy-Speaker: Well, I will 
put the amendment to the House.

The question is:
To sub-clause (2) of clause 19, 

add the proviso:
“Provided that in case of any 

essential service the terms of 
which are not being agreed upon 
by the participating State Gov­
ernments, the Central Govern­
ment of its own accord or on re­
ference by any State Government 
decide the terms and conditions 
under which one of the State 
Governments will extend the ope­
ration of the road transport” .

The motion was negatived.
Mr. Depnty-Speaker: The question-

is:
“That clause 19 stand part of 

the Bill” .
The motion was adopted.

Clause 19 was added to the Bill.
Clauses 20 and 21 were added to the

* ' Bill. •
Clause 22.— (Capital of the Corpora­

tion)
Sardar Hukam Singh: I beg to move:

In sub-clause (3) of clause 22, 
for “ and other parties (including 
persons whose undertakings have 
been acquired by the Corporation” , 
substitute “ and persons whose 
undertakings have been acquired 
by the Corporation” .
I want to point out that the Bill 

visualises the taking of shares by other
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[Sardar Hukam Singh] 
persons besides the State Government 
arlC the Central Government. The sub­
clause as it now stands reads thus:

“ The authorised capital of the 
’Corporation shall be divided into 
such number of shares as the State 
Government may determine; and' 
the number of shares which shall 
be subscribed by the State Govern­
ment, the Central Government and 
other parties, etc. etc/'
1 am referring specially to the words 

"‘other parties’*. When you admit other 
parties I submit those persons who are 
in the business should be given some 
jjreferencfe over newcomers. Besides 
the State Governments and the Central 

tJovernment, other parties will be 
invited to subscribe capital to these 
Corporations, and when that is the case, 
there is no reason why those who are 
being thrown out of these concerns 
should not be given the first chance, 
if they want to subscribe to the capital. 
1 submit that it is not enough if we 
put the words “ other parties (including 
persLons whose undertakings have been 
acquired by the C o r p o r a t io n ) . That 
would only show that they have not 
been specifically excluded, but their 
claims as being in the business already 
and as suffering on account of this 
Corporation being formed, are not 
being taken into consideration. When 
they are prepared to remain in the 
business and when they are prepared 
to subscribe capital, why should they 
not be given preference over others? 
And the policy of Government so far 
as that White Paper distributed in 1946 
shows, is to form those tri-partite 
parties, the State Governments, the 
Railways and the Operators who are 
already there. Therefore, there is no 
reason why we should deviate now. 
When we require other persons also to 
subscribe to the capital, why should 
not those who are in the business be 
given a preference? Therefore, 1 
request the hon. Minister of State to 
give this latitude to those operators 
that they must, whenever the State 
Governments or the Central Govern­
ment want to .throw open the subscrip­
tions to outsiders as well, give the first 
chance to these persons who are already 
in the business.

Shri Santhanam: 1 don’t think there 
is any meaning or purpose in this 
amendment. We have not provided 
that any portion of the capital shall be 
given to non-government subscribers. 
It is open to the State Goverriment to 
give part of the share capital to out­
siders. And among outsiders we have 
specifically provided shall be included

those motor operators. It is only when 
we say that a portion of the capital 
shall be subscribed by non-govem- 
mental sources that this question o f 
preference will come into play. It is 
likely, as I said, no capital or share 
at all will be given to any private party 
whatsoever, and so as I said, this 
question has no meaning.

Generally no motor operator wants 
simply to invest his money into this 
and earn probably the three per cent, 
dividend that the Corporation might 
pay. The balance might go to the 
reserve fimd or to the road fund of the 
State. And so I do not think any motor 
operator who has been functioning for 
profit, for turnover, and for employ­
ment for himself and his people will 
care to put all his money into a public 
undertaking and get three per cent, 
interest. I do not think they them­
selves would welcome it. Therefore, 
there is no purpose served by this 
amendment. As soon as an under­

taking is taken over and the compen­
sation is paid, they all become mem­
bers of the public and if they are 
interested, their capital also will be 
coming in. If they are not interested, 
they will not put their capital. So I do 
not think in this Bill this has got any 
value.

Mr. Deputy-Speaker: I am putting the 
amendment to the House.

The question is:
In sub-clause (3) of clause 22, 

for “ and other parties (including 
persons whose undertakings have 
been acquired by the Corporation)” , 
substitute “ and persons whose 
undertakings have been acquired 
by the Cqrporation” .

The motion was negatived.
Mr. Depnty-Speaker: The question is:/

“ That clause 22 stand part of 
the Bill.”

The motion was adopted.
Clause 22 was added to the Bill.

Clauses 23 to 27 were added to the 
Bill.

Clause ZS.— (Provision for depreciaticn 
etc.)

Shri Jnani Ram: I beg to move:
After the existing proviso to sub­

clause (2) of clause 28, add the new 
proviso:

“Provided ftirther that the maxi­
mum amount provided for this 
fund shall not exceed thirty per
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cent, and minimum less than ten 
per cent, in any one year.’*
The clause provides for transferring 

a certain amount from the Corporation 
fund to the reserve «und for depre­
ciation, etc. It may happen that the 
Corporation may transfer large 
amounts to this fund. I think that 
some limit should be put on their 
power of transferring such sums.

Mr. Deputy-Speaker: Amendment
moved:

After the existing proviso to sub­
clause (2) of clause 28, add the 
new proviso:

“Provided further that the maxi­
mum amount provided for this 
fund shall not exceed thirty per 
cent, and minimum less than ten 
per cent, in any one year.”
Shri Santhanam: As the amendment 

stands it does not say what fund, what 
should have 30 per cent, and what 
should have ten per cent. The whole 
thing depends on the profits. Naturally 
depreciation will be a part of the work­
ing expenses and it will have to be 
provided. Only after providing for 
depreciation you can find out whether 
there is any profit or not. Afterwards 
the State Governments will have to 
And out what will be available for the 
reserve fund and what will go to the 
road fund. It is not possible to give 
a percentage without knowing the 
sums involved. I do not think this 
amendment can do any good whatso­
ever.

Shri Hussain Imam: Again a matter 
of principle is involved. When you are 
asking for provision for the depre­
ciation fund we should give them 
direction that it should not be less than 
the incometax allowance. It so happens 
that the management may show large 
profits by eating into the depreciation 
fund or some people may be too 
cautious and make too large a provision 
for depreciation and thereby refuse to 
pay the incometax due to the Central 
Government. The middle course to 
follow is the universal system, which 
is that depreciation should be charged 
at the rate applicable under the 
Incometax Act. If there is any addi­
tional depreciation it is not called 
depreciation but is provided as a re­
placement fund or some other fund. 
Depreciation means that you are pro­
viding for the acquisition of new assets 
in place of the wasting assets. Here 
a very big question arises which the 
Finance Minister should also take into 
consideration. The question is whether 
the depreciation should be on the pur­
chase price or on the replacement ^ st.

210PSD ‘

I personally am inclined to lay down 
that depreciation should be the income- 
tax percentage of replacement cost, 
because the provision for depreciation 
fund is made in order to safeguard the 
capital and assets of a company. It is 
not a revenue income or a revenue 
reserve, which you are making for a 
rainy day. It is really a replacement 
of the wasting asset and in that con­
nection it has been argued that it 
should be on the basis of the replace­
ment cost rather than book value. The 
question is not of very great import­
ance in this Bill, because most of our 
buses will be purchased at a high cost. 
Therefore the question will not -be of 
immediate interest but as a matter of 
general principle what I would ask the 
Minister to keep in view is that under 
the rules that he is going to make pro­
vision should be made that depreciation 
must at least be on the incometax 
allowance basis on the replacement 
cost. It '  is for this purpose that I 
intervened.

Shri Shiv Charan Lai: Income-tax
Act provides a maximum. Nobody 
can put above it. Therefore there is 
no need to put in any maximum.

Shri Santhanam: If any Corporation 
wishes to put in any excessive amount 
so far as depreciation 1*3 concerned, the 
incometax officers will allow only that 
which they are entitled to allow. Even 
after paying the incometax if for any 
reason whatsoever the Corporation 
wants to put anything in the depre­
ciation fund, the State Government
must permit it. If the State Govern­
ment at the expense of its own revenue 
permits it and the Corporation wants 
it for any reason, I do not see why we 
should here object to it. When we 
took over the G.N.I.T., a large number 
of vehicles had to be scrapped. The 
Corporation might have to provide for 
five or ten years special increased 
depreciation. All that we cannot regu­
late. Therefore we can leave it to the 
good sense as well as the mutual self­
interest of the Corporation and the 
State Government to arrange it.

[SiiRi Him atsingka in the Chair,] 

Mr. Chairman: The question is:
After the existing proviso to sub­

clause (2) of clause 28, add the new 
proviso;

“Provided further that the maxi­
mum amount provided for this 
fund shall not exceed thirty per 
cent, and minimum less than ten 
per cent, in any one year.”

The motion was neffativ^d,
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Mr. Chairman: The question is:

“That clause 28 stand part of 
the Bill.*»

The motion was adopted.
Clause 28 was added to the Bill.

Clause 29.— (Disposal of net profits)
Shri Sivan Pillay: I beg to move both 

my amendments:

(i) In clause 29. in line 8, before 
“State Government’' insert “ reve­
nues of the**.

(ii) In clause 29, at the end, 
omit “ for the purpose of road 
development**.

Clause 28 deals with certain funds 
and in that clause it is said that the 
Corporation shall make such provision 
for depreciation and for reserve and 
other funds. My submission is that for 
road development also a separate fund 
may be organised under clause 28 and
a, percentage of the net profits may be 
allotted to that and any profits that 
may be left over may go to the general 
revenues of the State. Otherwise it 
will mean that all the net profits of 
the Corporation will be expended for 
depreciation and other things in the 
first instance and then all the remain- 
mg portion will go completely ear­
marked for road development. I am 
not one who believes that since road 
development is also a part of the func­
tion of a State Government, they 
are gomg to neglect it, if such 
a fund is not provided. There­
fore It need not be made compulsory 
for the State Government to devote all 
the balance of the net profits for road 
development only. If that principle is 
^cepted in all the departments of the 
Government where profits may be 
received, it will mean that they cannot 
be used for general revenues for the 
welfare activities of the State. So on 
a matter of principle “ for the purpose 
of road development** may be deleted 
and it may be added that it should go 
over to the general revenues of the 
State.

Mr. Chairman: Amendments moved:
(i) In clause 29, in line 8, before 

“ State Government’* insert “ reve­
nues of the” .

(ii) In clause 29, at the end, 
omit “ for the purpose of road 
development**.
Shri Santhanam: I have already ex­

plained that here it does not go to any 
special road development fund but is 
napded over the State with the

request that it may be used as far as 
possible for road development.

Shri Sivan Pillay: On a point of in­
formation, Sir. If it is provided in this 
Bill that it should be for road develop­
ment, is it competent for Government 
to divert that fund for any other 
purpose?

Shri Santhanam: No. But I cannot 
conceive of any circumstances in which 
the profits from any of these Corpora­
tions will be more than a fraction of / 
the amount which any State has to 
devote to its road development. The 
intention is to persuade the States to 
add this to the normal road develop­
ment expenditure. That is why it is  ̂
brought into special prominence. Where 
a State is in financial need, there is 
nothing to prevent its reducing its 
normal allotment and showing this as 
an addition to that so as to bring it to 
the normal level. Therefore, it really 
forms part of the general revenues. 
Only it is intended to bring into special 
prominence this need for road develop­
ment.

There is also another indirect reason 
for putting it this way. If you put it 
for road development, the Corporations 

will be particularly anxious to save as 
much as possible and hand it over. 
Otherwise, if it is put down as general 
revenues, the Corporations may not be 
so very anxious to part with a large 
amount, and they may spend more on 
the amenities and on other funds. 
Therefore, I don’t think any State is 
going to suffer by this provision. If 
this amount is added to the normal 
road development grant, that will be / 
all the better, particularly if these; 
funds are devoted to the development 
of those roads on which the Corpora­
tion plies its buses. For instance, they 
may suggest that a particular road may 
be made of concrete. The State Gov­
ernment would say. “ If you give us 
money we will convert It into a con­
crete road**. Then the Corporation may 
try many methods of economy, etc., in 
order to collect that fund. So, it is 
more as an inducement than as a regu­
lative principle that this clause has 
been put in. This was done at the 
express desire of the Select Committee.
It was not I who took the initiative in 
this matter. It was the hon. Minister 
of Law and the other members of the 
Select Committee who went out of the 
way to bring it in.

Shri Ramajingam Chettiar (Madras): 
There is one difficulty with reference 
to this. There are some Corporations 
which run a service, for instance, in 
the caplt^il of the State, where cOP. the
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responsibility for the upkeep of the 
roads is imposed on the Municipal 
Corporation. As such the profit of the 
Transport Corporation will go into the 
general revenues out of which Gov­
ernment will make a grant to the Muni­
cipal Corporation. So, that will not be 
covered by the wording of this clause 
because it is not earmarked for road 
development.

Shri Santbanam: This goes to the 
general revenues allotted for road 
development and from that it may go to 
the city concerned. Of course, it is 
open to the State to use it for road 
development in other parts also. It is 
not earmarked for that particular town.
I don’t see why a town should not give 
something to the development of other 
roads also.

Shri Hussain Imam: May I submit 
that there is some misunderstanding on 
this issue. The camouflage has now 
been removed^ What my hon. friend 
Mr, Pillay wants is the same thing as 
what the hon. Minister is offering. If 
you add something to the general 
revenues of a State, what happens? It 
means some more money at its disposal. 
It is exactly what is being done. 
There is an expenditure charge on the 
State Finances for the development and 
repair of roads. Suppose now they are 
making an allocation of Rs. four crores. 
If tho State Government is in difficulty 
then it might allot Rs. 3i crores out of 
the general revenues and the remain­
ing fifty lakhs from the road fund. And 
a State which is prosperous, like 
Bombay, which has got enough money 
can add some more to the grant. So, 
there is no difference in it at all and 
the cause of the States would not be 
advanced by bringing in this amend­
ment. This amendment seems to me to 
be superfluous.

Mr. Chairman: Does the hon. Member 
press his amendments?

Shri Sivan PUlay: Yes, Sir.
Mr. Chairman: The question is:

(!) In clause 29, in line 8, before 
“State Government” insert “ reve­
nues of the*\

(il) In clause 29, at the end, 
omit “ for the purpose of road 
develoj^ment” .

. The motion was negatived.
Mr. Chairman: The question is:

“That clause 29 stand part of the 
Bill.”  ‘

The motion was adopted.
Clause 29 was added to the Bill. 

Clauses 30 and 31 were added to the 
Bill.

Clause 32.— (Accounts and Audit)

Shri Deshbandhu Gupta: I beg to
move:

In sub-clause (3) of clause 32, at 
the end, add:

“as well as shareholders” .

This amendment is of a formal 
nature. In clause 22 (3) there is a 
provision for other parties being in­
cluded in the Corporation. Naturally, 
if there are other parties than the 
Central and the State Governments, 
then the statement of accounts must go 
to the shareholders as well. Therefore, 
this amendment only seeks to get that 
thing done, that when the accounts are 
sent they may be sent to the share­
holders too. I hope the hon. Minister 
will accept it.

Shri Santhanam: We have provided 
for elected representatives of the share­
holders in the Corporation. Naturally 
the elected representative will get 
copies of accounts and it will be very 
convenient to all. On the other hand, 
if in a Slate there are a large number 
of shareholders—say, a thousand or 
two thousand—then it may become 
difficult to print and supply so many 
copies of the statement of accounts. 
If there are only one or two or even 
five shareholders, then the Corporation 
will naturally supply them copies for 
lh2 asking. So long as their representa­
tives are there in the Corporation and 
those representatives automatically get 
copies as membars of the Corporation, 
I don’t see any necessity for adding to 
it according to this amendment. After 
all, we are not supplying copies of 
accounts to the other members of the 
Corporation even. We are only supply­
ing them to the State Government 
which is the supervisor and the Cen­
tral Government which has to keep in 
touch with information as to how these 
Corporations are working. Therefore, 
I don’t see any purpose in bringing the 
shareholders in at this place,

Mr. Chairman: Does the hon. Member 
press his amendment?

Shrf Deshbandhu Gupto: No, Sir.

Sbri M. L. Gupta: I beg to move:

In sub-clause (3) of clause 32, at 
the end, add:

“which shall be published in the
Official Gazettes of the Central
and the State Governments” .
My friend Mr. Deshbandhu Giopta 

wanted the same thing as I desire. The
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[Shri M. L. Gupta]
only difference is that he wanted copies 
of the statement of accounts printed 
and distributed to the shareholders, 
whereas I think that a Corporation 
which will have other parties as share­
holders as well, must publish its 
accounts, that its accounts must be ^ 
accessible to the people. Their repre­
sentatives may be there on the Corpo­
ration, but they cannot maintain a 
direct contact with all the shareholders.
It is conceivable that those representa­
tives will be able to have full contact 
with the shareholders all over. There­
fore, I want that there should be some 
way in which the accounts are avail­
able to the public. If the hon. Minister 
thinks that he cannot get so many 
copies printed and cannot incur that 
costj I believe it will be quite con­
venient for him to accept my amend­

ment. Many things are published in 
the Official Gazettes. The Corporation 
accounts also could be published there 
so that people who want to see them 
can buy a copy of the Gazette or get 
it otherwise and go through the 
accounts. I don’t think the hon. Minis­
ter will have any objection to this 
unless he wants that the accounts 
should not be seen by the shareholders.

Mr. Chairman: Amendment moved:
In sub-clause (3) of clause 32, at 

the end, add:
“which shall be published in the

OfTlcial Gazettes of the Central
and the State Governments” .
Shri Santhana^i: My hon. friend’s 

proposal is, in fact, what will be done 
because whenever such a report goes 
to the State Government that Govern­
ment goes through the report and pub­
lishes a resolution which, along with 
the report, is published in the Official 
Gazette. That is the usual procedure 
and we will draw the attention of the 
States asking them that they should 
follow this procedure. This is a normal, 
routine business. I don’t think it neces­
sary to put in this amendment because 
the difficulty is that we must enjoin 
the State Government to publish these 
accounts and not the Corporation, It 
is the business of the State Government 

to do so. Anyhow, we will make pro­
vision for this in the rules.

Shri M. L. Gupta: In view of the hon. 
Minister’s statement, I beg leave to 
withdraw my amendment.
The amendment was, by leave, with­

drawn.
Mr. Chairman: The question is:

“That clause 32 stand part of the
B ilir

The motion was adopted.
Clause 32 was added to the Bill.

Clauses 33 and 34 were added to the 
Bill.

Clause 35.— (Power to order inquiries) 
Amendment made:

In sub-clause (1) of clause 35, omit:

“with the previous approval of 
the Central Government” .

— [Shri Alexander]
Mr. Chairman: The question is;

“That clause 35, as amended, 
stand part of the Bill.”

The motion was adopted.
Clause 35, as amended, was added to 

the Bill.
Clause 36.— (Power to control etc.)
Amendment made:
In sub-clause (1) of clause 36, 

om it:

“with the previous approval of 
the Central Government” .

— [Shri Alexander] 
Mr. Chairman: The question is:

“That clause 36, as amended, stand 
part of the Bill.”

The motion was adopted.
Clause 36, as amended, was added to 

the Bill.
Clauses 37 and 38 were added to the 

B ill
Clause 3».- (Compensation for 

acquisition etc.)
Shri Deshbandhu Gupta: 1 beg to

move:
In part (b) of clause 39, omit:

“subject to rules made under this 
Act” .
Shri Santhanam: I am accepting the 

amendment.
Shri Deshbandhu Gupta: I*am very 

thankful to the hon. Minister for 
accepting my amendment, but I want 
one point to be made clear. Tbis morn­
ing, he said that the implication of this 
amendment would be that under the 
Concurrent List it would be open both 
to the Centre and to the Provinces to 
frame rules.

Shri Santhanam: No. To bring legis­
lation, not rules.
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Shrl Deshbandhu Gupta: So long as 
it is legislation, I have no objection.

Mr. Chairman: Amendment moved:
In part (b) of clause 39, omit:

“subject to rules made under this
Act” .

Sbri Alagesan: I was surprised at the 
somersault of the hon. Minister this 
morning. In the opening speech, he 
began to defend why he did not elabo­
rate the principles of compensation and 
how he wanted States to accept the 
provision as it is. But when this was 
attacked from all sides, he began say­
ing that there was no question of pay­
ing compensation, as the Corporation 
is not expected to ‘acquire’ any under­
taking or part of undertaking. There 
was a lot of confusion in his thinking. 
Now, he proposes to remove the words 
“acquires under this Act” and substi­
tute them by “ takes over” . I do not 
know how it will be possible for him 
to do it in view of the fact that in 
clause 18, sub-clause (2), part (c), we 
have used the word “acquire” . Again, 
in sub-clause (5) of clause 18, we have 
definitely used the word “acquire” . I 
do not know how my hon. friend will 
be able to get over the difficulty. Why 
does he want to substitute the words? 
Is it because he wants to get out of 
the consequences of acquisition that he 
wants to substitute the words “takes 
over” ? I would ask him not to be 
hasty and accept this amendment, 
which will put him into difficulty.

Again, in the Delhi Road Transport 
Authority Act, we find the words “sub­
ject to rules made under this Act” . 
Now, he is going to accept the amend­
ment of my hon, friend Mr. Deshbandhu 
Gupta. I put a definite question to 
him whether these rules have been 
made under that Act. He has not 
chosen to reply to that question. In 
the morning, I understood him to say 
that the rules can prescribe only the 
procedure and not lay down any princi­
ples. If that is so, I do not know how 
he permits the retention of those words 
in the other Act and what difference 
does it make when he proposes to omit 
those words in this Bill? It will be 
good if he would explain how he pro­
poses to lay down the principles of 
compensation over which the tribunal 
that he proposes will sit in Judgment; 
also, I would request him to explain 
the position obtaining under his pre­
sent proposal.

Shri Santbanam: It is ve«*y simple. 
For the benefit of the House, I shall 
read section 46 of the Delhi Road

Transport Authority Act. It reads as 
follows:

“ Whenever the Authority 
acquires under this Act the whole 
or any part of any undertaking, 
there shall be paid by the Autho* 
rity compensation the amount of 

' which shall be determined in the 
manner and in accordance with the 
principles hereinafter set out, that 
is to say—

(a) where the amount of com­
pensation is fixed by agreement 
and is approved by the Central 
Government, it shall be paid in 
accordance with such agreement;

(b) where no such agreement 
can be reached or the amount 
agreed is not approved by the Cen­
tral Government, the amount shall, 
subject to rules made under this 
Act, be determined by an arbitral 
tribunal consisting of one nominee 
of the Authority, one nominee of 
the person to be compensated and 
a Chairman to be nominated by the 
Chief Justice of the High Court 
exercising jurisdiction in relation 
to the State of Delhi;

(c) an appeal shall lie to the dis­
trict judge against the decision of 
the tribunal and the order of the 
district judge on such appeal shall 
be final.”
So Section 46 of the Delhi Road 

Transport Authority Act only lays 
down the procedure to be followed in 
determination of compensation by an 
arbitral tribunal. The rule-making 
power is limited to this extent; even 
there it is not intended to fetter the 
discretion of the arbitral tribunal. All 
that was intended was how they should 
sit, how the hearings should be con­
ducted, etc. It was intended to cover 
only procedure. It was not intended 
to lay down any principles. In regard 
to the words “ in accordance with the 
principles hereinafter set out” , the two 
principles are agreement or arbitration. 
Therefore, there is no question of lay­
ing any further principles. Whether 
one likes it or not that is the position. 
Therefore, my hon. friend is not correct 
in saying that we are doing something 
different. Again, the Delhi Road Trans­
port Authority has not after the Act 
taken over any new concern. So the 
question of making new rules, even if 
necessary, has not arisen so far.

With reference to my amendment, it 
is true that the word “acquire” occurs 
in other places. The word “acquire” 
does not mean acquire compulsorily. 
“Acquire” only means “take over, take 
possession, or get possession of the 
existing concern” either by agreement 
or through the State authorities. When
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[Shri Santhanam] 
a corporation wants a piece of land or* 
premises, it cannot take it over; it has 
to apply to the State authorities. 
Suppose we want land for laying of 
railway we have to apply to the State 
Government and they will acquire the 
land for us. That is the procedure to 
be adopted here as well.

Shri Deshbandhu Gupta: My hon. 
friend the Minister of State has read 
out section 46 of the Delhi Road Trans­
port Authority Act. I want to invite 
his attention to the Report of the Select 
Committee to which he is a signatory. 
In its report on clause 39 the Committee 
says:

“ We note that this clause does not 
specify the principles which should 
be taken into account in assessing 
compensation to be paid when an 
undertaking is acquired under this 
Act. Such principles have been 
laid down in section 47 of the U.K. 
Transport Act, 1947.’^

. Certainly, the Select Committee had 
something else in view so far as the 
question of principles of compensation 
are concerned.

Shri Santhanam: I do not deny that. 
The Select Committee had under con­
templation a set of detailed rules such 
as they have In the U.K. I have been 
explaining both In my opening speech 
as well as in my reply, that It Is not 
possible to Incorporate them In the Bill. 
It should be done by separate legisla­
tion. But so far as the Delhi Road 
Transport Authority is concerned, it 
has treated these as the principles. 
Whether they are adequate. It Is not 
for me to Interpret; It Is a matter for 
the courts to Interpret.

Pandit Thakur Das Bhargava: I am 
rather surprised to hear that these two 
modes, that Is arbitration and agree­
ment, can be called principles on which 
compensation Is to be determined or 
paid.

Shri Santhanam: The hon. Member is 
a party to the passing of this piece of 
legislation. I do not want to enter Into 
an argument as to whether they should 
be called principles or anjrthlng else. 
I am only stating what actually has 
been passed by this House. I only read 
it for the benefit of my hon. friend Mr. 
Alagesan who was trying to pick some 
holes In the Delhi Road Transport 
Authority Act.

Pandit Thakur Pas Bhargava: So far 
as the Delhi Road Transport Authority 
Act Is concerned. It was probably 
passed by this House before the Con­
stitution came Into force. Now the 
Constitution requires that...........

Shri Santhanam: No, Sir, It was 
passed some time In February after 
our Constitution came into force.

Pandit Thakur Das Bhargava: Even 
if we made a mistake then, I don’t know 
how we in this House are justified in 
perpetuating it. The principles of com­
pensation are for instance laid in the 
Land Acquisition Act. For Instance I 
have been submitting that If a part of 
an undertaking Is taken, the rest of It 
must also be taken. Some hon. Mem­
bers have been reiterating that em­
ployees should be compensated.

Shri Santhanam: May I suggest to 
the hon. Member that this point Is not 
particularly relevant to the amendment 
before us. When the matter comes 
before the House the hon. Member will 
have plenty of opportunity to put for­
ward his view.

Pandit Thakur Das Bhargava: How
does the hon. Minister then propound 
new principles?

Mr. Chairman: I understood the hon. 
Minister to say that he Intends to bring 
in separate legislation which will 
decide that question and till then there 
cannot be an acquisition by compulsion.

Prof. S. N. Mishra: I want to draw 
the attention of the hon. Minister of 
State to the words “ in accordance with 
the principles** occurring in clause 39. 
I would like to know whether he con­
siders that “principles” and “manner” 
have the same concept. If the princi­
ples of compensation are not to be 
specifically mentioned here by the very 
nature of the Bill and If the hon. Minis­
ter of State Intends bringing another 
Bill for the specification of those
principles, I would plead with him,
that It would be more appropriate to 
mention those principles In that piece 
of legislation. Otherwise, It may be 
argued with a great deal of justifica­
tion—whatever the conception of the 
hon. Minister* may be about these
principles—that the principles men­
tioned here are not adequate. I would, 
therefore, urge that If these words are 
meaningless and this clause does not 
mention anything about principles ex­
cept about manner, why should there 
be so much of insistence on the word 
“principles” .

Shri Santhanam: If the hon. Member 
will be satisfied with the word “pro­
cedure” I am quite willing to accept It.

Prof. S. N. Mishra: It would be better.
Shri Santhanam: If you will permit 

me, I shall move a verbal amendment 
for the substitution of the word “pro-
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cedure” for the word “principle’'. I 
beg to move:

In clause 39, in line 4. for
“principles” substitute “procedure” . ..

Mr Chairman: The question is:

In clause 39, in line 4, for
“principles”  substitute “procedure” .

The motion was adopted.
Mr. Chairman; The question is:

In part (b) of clause 39, omit:
“subject to rules made under this 

^ Act” .
The motion was adopted.

Further amendment made:
In part (c) of clause 39, for “dis­

trict judge” , wherever they occur, 
substitute “High Court” .

— [Shri Deshbandhu Gupta]
Mr Chairman: The question is:

“That clause 39, as amended, 
stand part of the Bill.”

The motion was adopted.
Clause 39, as amended, was added to 

the BiU.
New Clause

Shri Deshbandhu Gupta: I beg to
move:

After clause 39, insert..................
Shri Santhanam: On a point of order, 

Sir. This is not germane to the scope 
of the Bill. It is outside its scope. 
This seeks to amend some other Bill 
which is not before the House.

Shri Deshbandhu Gupta: I have not 
followed my hon. friend.

: Let him moveShri Hussain
the amendment.

Shri Santhanam: This is about the 
refusal of permit, etc., which is germane 
to an amendment of the Motor Vehicles 
Act. But this Bill does not authorize 
the Corporation to get any permit or 
have anything to do with any permit. 
It has to go to the transport authority 
and get permits like any other motor 
operator. Therefore I think this is out­
side the scope of this Bill altogether.

Shri Deshbandhu Gupta: I would like 
to draw the attention of my hon. friend 
to his own amendment regarding clause 
46A.

An Hon. Member: But the king can
do no wrong!

Shri Deshbandhu Gupta: If clause
46A can be moved wWch seeks to

validate certain action taken under the 
Motor Vehicles A ct...........

Shri Santhanam: No, Sir. It was 
taken under the Road Transport Corpo­
ration Act to remove the defects of 
which this has been brought in. It does 
not intend to affect the Motor Vehicles 
Act or any other legislation. It Is con­
nected with this Road Transport Corpo­
ration which has been brought in.

Shri Deshbandhu Gupta: I would Uke 
to draw his attention to part (c) of his 
amendment wherein he says:

“all licences and permits granted, 
all contracts made with, and all 
instruments executed on behalf of. 
the existing Corporation or Board 
shall be deemed to have been 
granted, made with or executed on 
behalf of, the new Corporation and 
shall have effect accordingly.”
I want to know whether these per­

mits were granted under the Motor 
Vehicles Act, 1939 or not. If they were 
granted under the Motor Vehicles Act, 
1939, surely it is open to me to refer to 
the Motor Vehicles Act, 1939 and say 
in case a permit is refused what relief 
should be given to the operator. If the 
objection which my hon. friend takes 
to my amendment is valid, surely, that 
will equally apply to his own amend­
ment regarding clause 46A.

Pandit Thakur Das Bhargava: There 
is another point to which I would res­
pectfully call the attention of the Chair. 
We have already discussed certain 
amendments relating to the question 
of compensation. This amendment 
relates to the principle of compensation,. 
the principle being that whenever there 
is any refusal for the renewal of a 
permit or any other thing enumerated 
in (a), (b) and (c) arises, then in that 
contingency it is made obligatory on 
the Corporation to behave in a certain 
manner. We have discussed all these 
amendments before and no point of 
order was raised. This is an amend­
ment on the very same lines that we 
have been discussing. As a matter of 
fact this constitutes one of the princi­
ples on which we have been fighting.

Shri Santhanam: The word “princi­
ple”  has been taken out of this Bill 
altogether.

Shri T. Husain (Bihar): As regards 
the point of order, may I say that when 
a Member comes forward with an 
amendment it is for the Chair to admit 
or not to admit it. If it does not admit 
it, it does not find a place on the 
agenda. Now the hon. Member has
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[Shri T. Husain]
moved his amendment and it is for the 
Mouse to accept it or not. Therefore 
I should think the point of order does 
not arise.

Mr. Chairman; The mere inclusion 
does not mean that it has been accepted.

Sardar Hukam Singh: The amend­
ment no doubt talks of the refusal to 
renew any permit given under that Act, 
but if we read the lower portion of the 
amendment we come to the conclusion 
that when the renewal of the permit 
is refused, the effect of the refusal will 
involve interference with the carrying 
on by the permit holder of some 
activity which was being carried on by 
him before. It is not the pure refusal 
that is being discussed or amended here 
but the effect of the refusal in taking 
over of a business by the Corporation. 
Therefore it is relevant to the present 
Bill and the provision must be amended 
here.

Shri Hussain Imam: May I submit a 
point for consideration? The hon. 
Minister has stated that it is not 
germane to the discussion. If it had 
been an amendment to ask that certain 
things should be done under the Motor 
Vehicles Act, 1939, it would have been 
out of the purview of this clause. What 
it proposes to do is this. Actions have 
been taken under the Motor Vehicles 
Act which were not really for the pur­
pose of the Motor Vehicles Act but in 
furtherance of the establishment of a 
Corporation. It was a step in aid of the 
formation of the Corporation. There­
fore they wish to bring in this amend­
ment whereby certain duties are im­
posed on the Corporation which is 
going to be formed. What it really 
amounts to is this. The charge has 
been universally made in the House 
that some State Governments have can­
celled the permits or given temporary 
permits as a preparation for the estab- 
llshme'-»t of a Road Transport Corpora­
tion. Now, what we want is that we 
must make the principle liable for the 
actions of the agent. The regional 
authorities were acting under the direc­
tions of the Province. The State gave 
certain directions that this route is 
going to be nationalised, and as there 
was a time lag between the establish­
ment of the Road Transport Corpora­
tion and the time the operators were 
working, therefore it has been brought 
in that this Road Transport Corporation 
should be liable for the payment of 
compensation even in cases where 
prima Mcie there is no liabiUty, because 
that method which was adopted to get 
out of the payment of the compensation 
was not quit^ a proper method. I

therefore submit that we postpone the 
further consideration of the matter till 
tomorrow.

Shri Deshbandhii Gupta: Before you 
give your ruling on the point...........

Mr. Chairman: I just wanted to 
understand this. Some permits can be 
refused under the Motor Vehicles Act 
and there may be no Corporation in 
that area. How is it going to be 
worked? Th^re may be no Corpora­
tion at a particular place and still for 
certain other reasons a permit may be  ̂
refused. How will the Corporation 
come in?

Shri Deshhandhu Gupta: This pre­
sumes that if there is a Corporation 
then and then only it will apply. I 
would draw your attention to part (c).

Mr. Chairman: Part (c) may be ad­
missible, but what about parts (a) and 
(b)?

5 P.M.

Pandit Thakur Das Bhargava: May I
submit two or three words? There are 
these three points and further it says 
“ and the effect of the refusal, the effect 
of the imposition of the limitation or 
condition will involve interference with 
the carrying on by the permit holder 
of some activity which was being 
carried out by him hitherto or by his 
predecessors in or any part of the 
undertaking, and has, up to the time of 
refusal, the imposition of limitation or 
condition as the case may be, he may 
within the prescribed time serve on the 
Corporation a notice, etc.” These three 
conditions must pre-exist, and on ac­
count of'any of these conditions coming 
on that man is asked to put in a notice 
to the Corporation and the Corporation 
is then asked to behave in a particular 
way. These conditions may not be 
acceptable. Supposing he is armed 
with a sort of power to give notice and 
ask the Corporation to act in a parti­
cular way. As long as he is going to 
ask the Corporation which is set up by 
this Bill to act in a particular way, this 
amendment is perfectly in order.

Mr. Chairman: It is now five o’clock.
We will consider this further tomorrow.

PAPER LAID ON THE TABLE
Report on the Colombo Plan for 

Co-operative Economic D evelop­
ment IN South and South-East A sia-
The Minister of Finance (Shri C. D. 

Deshmukh): I beg to lay on the Table 
a copy of the Report on the Colombo
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Plan for Co-operative Economic De­
velopment in South and South-East 
Asia. [Placed in Library, See No. IV 
S .O .( l l l ) .]

I should like to inform the House that 
copies of the document will be circu­
lated to all of them individually. I 
should also like to take this opportunity 
to state that the Government of India 
attach considerable importance to facili­
tating the establishment of conditions 
favourable to the execution of this plan 
for economic development of the whole 
of South and South-East Asia. The 
Government of India, themselves will 
make every endeavour to augment the 
country’s capacity to undertake the 
execution of such portions of the plan 
as are within the country’s means. 
They believe that the best support that 
they can give to the execution of the 
plan at this moment is by husbanding 
their own resources .towards the ad­
vancement of their own plan for de­
velopment. They have, however, pro­
mised and will contribute over the next 
three years a sum up to Rs. one crore 
equivalent to £7,50,000 towards the 
technical co-operation scheme envisag­
ed in the plan.

The plan contains the seeds of inter­
national economic co-operation. As 
such co-operation bears fruit, India, 
herself strengthened, would find it 
possible not only to take an increasing 
part in schemes for the pooling and 
widening of technical knowledge but 
also in schemes of investment of capital

resources in areas deficient in such re­
sources, thereby aiding in their de­
velopment and prosperity.

Shri Ramalingam Chettiar (Madras); 
May I ask a question?

Shri Hnssain Imam (Bihar): May I 
ask whether you propose to give us a 
day or half a day to discuss this 
matter?

Mr. Chairman: Is Mr. Chettiar going 
to ask any question?

Shri Ramalingam Chettiar: It is only 
a clarification.

Mr. Chairman: No question will be 
allowed.

Shri Ramalingam Chettiar: I will not 
put any question. I want a clarifica­
tion of the statement.

Shri Kamath (Madhya Pradesh): Will 
Government allot half a day for dis­
cussing this matter? ‘

The Minister of State for Parlia­
mentary Affairs (Shri Satya Narayu
Sinha): Government will consider this 
suggestion.

The House then adjourned till a 
Quarter to Eleven of the Clock, on 
Wednesday the 29th November 1950.
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